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INTRODUCTION 

I, Cbairman, CommiUcc on tho Welfare of Scheduled Castea and 
Scheduled Tribes" having been authoriaod by the Committee to lubmit 
the Report 011 their behalf, present this Twmty-First Report on the Ministry 
of H~ Affairs and Planning Commission-Benet:ts for Scheduled C,altcs 
and Scheduled Tribe8 in the Fifth and Sixth Fh~e Year Plans. 

2. The Committe. took the evidence ot the representatives of the 
Ministry of Home Affairs and Planning Commission on the 4th, 5th and 
6th November, ]981. The Committcc wish to express their thankl!l to 
tbc Additional Secretary, Joint Secretary (ID) and Joint Secretary (SC & 
BCD) of the Ministry of Home Atfaiis and Member-Secretat)' and Adviscw 
(State Plans) of the }»Janning CommIssion II'Dd otbero1licers of the Mini&try 
of Home A1faiB and Planning CommiMioo tor placing before the Committee 
materill and information they wanted in connection with the ~~ination 
-of the 8Ubject. 

3. The Report was considered and adopted by the Committee, on the 
7th April, 1982. 

4. A swnmary of conclusions/recommendations contnmed in the Report 
is appended (Appendix). 

New Delbi : 

Al'r!'-.~~} 982 

Choitra 17, J904 (Sakn) 

R. R. SHOlE, 
ChairmalJ 

Committee on the WeI/lITe oj ScMduled 
Casft'J and Schec/,,/ed Trihes. 

(v) 



A. INTRODUcrOR"t 
The Sixth Five Year Plan (1980---85) while commenting on the 

Ckwdopment .of backw .. d classes has stated: .......... the Five Year 
PIam have sought to raise the . socio-eamomic lems of all the people 
including Scheduled Castes/Scheduled Tribes and other weaker sections. 
Howevel', thn:e decades of development Mve not had the desired impact on 
thaIc lIOCially, economically and educationally handicapped groups." It Iutll 
been further stated that the majority of the Schecluled Caste.s and Scheduled 
Tribes who form 1/4th of the population are below the poverty line and 
a.IJo faced special problems pea1liar to them. Continuing to pursue tradi-
tional occupations they are unable to avail all the fruita of economic growth 
and participate fully in the process of modernisation. The practice d 
untoochability against Scheduled Cute! is a special handicap for them and 
even the few educated people amongst them arc unable to compete for 
Job opportunities created while Scheduled Tribes ltilt remain WpIy 
outside the main stream of development mainly because of their relative 
ieolation and their exploitation by outside aaencies. A large proportion of 
bonded labourers are also Sche!(luJed Castes. In spite or constitutional 
directives and number c:A legislative and executive mcuurel by the Govern-
ment their situation has not improved appreciably mainly due to the lack 
oI·econornic support. The Sixth Five Year Plan lays special emphasis on 
me8sures to solve their problems. 

2. The working group on the development of Scheduled Cutes (198G-
83) In their report (September, 1980) reviewina the Bow oC bendits from 
1M previous plans to the Scheduled Castes, has "tated "notwithst8llding 
Oldstitutional provisions and accepted policy priorities, the development 
effort for the Scheduled Castes has SO far beca too meagre to mate 
a significant impact on their socio-economic life and almost aJl or them 
oootinue to be below the poverty line and lOiter from the stigma and 
dltabilities arising from the evil custom of Wltouchability. the full tlimen-
skJnJ d the tuk had not been clearly appreciatod with the result that no 
cleat Ittategy for their development had been evolvrd." The WeJrtiq 
Graul' has suggested that there should be a clear focus on the dcveJopment 
~pecia1Iy the economic development of rhe Scheduled Castes and this pmblem 
be dearly and unambiguously recognised as heinl at the eon: of the apptnach 
to development in the Central as well as Stare plan. 8. a whole. The 
w«l:ing group bas therefore. recommended that :-

(i) The approach to the development of 'he Scheduled Casta 
should comprehensively coyer their ('conomic, educational Iftd 
social development and fulfilment of minimum needIL and 
human reaources ~opment. 

(ii) The cort: IhouId be their rapid ecooomic dt'velopment .. the 
base for a permaueot solution of tho .ituation of the Scheduled 
Cutes. 
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3. The Working Group has also suggested that f~r the Sc.hedulcd Cas~es 
educational development and social services covering vanous ~tlal 
amenities should be specifically and adequately progral11JmXl and provided 
fot' commensurate with their needs.· • 

4. The Working Group on TrlbaiDevelopment during Sixth: PI~ 
(1980-85) in their report (October, 1980) r~viewing the tribal ~I}-plall 
(1974-79) has stated that against the hu~ mvestment made .durUlg, the 
fiv~year perio~, it is difficult to. make a !all' ~~sment at this. stage of 
the quality ot Import on the SOClo-eConOffilC condltiO~ of t~e tn~al com-
munities. The Working Group has stated that there IS a wIde divergence 
in the socio-cconomic, cultural and technological milieu among th~ '200 
:uHi odli Schcciubl Trih.: rulllmunitics of the country. Of late loud v~~s 
of prntcst and dissent from ccrt~in ~cgmcnts of the .nation polity, nursing 
&ricvunccs or n(.'gIect of group Identity and economic backwardnclls ~a\'e 
been witnessed. There have been divisive tendencies. Prompt and adequate 
mc.'oJ'lU~CS should he taken in ''''c dirccti~n .of rrc~;c!·\':!tioil oi th~ identity 
of the concerned groups as well (}oS for thC'tr sociu-t'conomic advancement 

. to uvoic1 situations similar to that in th~ North l!ast. 

5. Asked about the functions of the Ministry of Home Maln and 
Planning Commission in regard to the welfare of Scheduled Castel aDd 
Sclwduled Tribes, it has been stated in a note furnished to the Committee 
that the Planning Commission formulates the objectives, strate&y .. ~ 
gUidelines; finalises the programmes formulated by tht. Sta~fI and. the 
Central Ministries and provides resources. It makes periodical appraisal 
of the Plan programmes to determine priorities and modify the programmes 
suitably. if necessary, and to assess requirements for better implementation 
of. tho programmes. To undertake these tub the Planning Commission is 
requinld to carry o •. 't "8n('\1'1 e~'1e!1 in oollttboI1ltion with Central 
Mlnhtri~s and th,~ Stat<! Govc'rnmcnh. The Mini~·try cf Home AITub plaY" 
the main role :If': the nodal Ministry. . 

{t. the l'olllmiHec nre di'strl's'led 10 N)fe that, as admitted by..lbe 
PI2nninjf CommisSion. fhe 'three dccac!rs of dcv~!l)prnellt h'lve not had 'the 
de~lffit impact on the socially. ('cooomicaUy and educati()lIall:v handkapPcd 
~up.' Though lofty Ideal'! about brlng'~ tIN: Scheduled CII\1es 8IId 
Schcdvlr.d T,iht'S at par witlt the rl'llt of the snci'ety have ocC'n laid in variO.~ 
.,...,5 ond .,..,bt~ IItmtiments have j>.L~ bfo!'n c-xprcssrd by "ariolls q.wk-rs 
for their !«)CUll 8lld fICOIIOBlkemanc:lpatlon, the CmrrniUec feci that· the 
ac.1oal eloru made to ac:IaJeve that end, ID view (JUbe flttt that maio~ .0F 
the p'.:lIple b~J()R~ll'Ig to these communities ronli'r.lIe to sulfer Mlmr the 
poverty line. c:an only be termed as micfosc:opioc <ts c:omparcfl to the enormilv 
.lIdcomplexityof the problem. The Comnri1t~ .tn! stmugh' of tIN: opimon 
that the 1'~RUIIft fonnulated for Scbedllkd Ca~ks/Schtdlllcd Tn1.e1l can 
ItO 100000r be confined to mere educational ineenthc'i and subsidies for 
ccl)IMlmlc lind social activities. Unit'S! compftltf~nsh'e dfveJopmenf plane; 
are fonvlliated keeping. in ,-jew fhesped~1 problems and l1f.eLlIi of thflc.. 
eommunitie.'1 :rlghtprtorlfles An fi'Ced for vnrif!u!i developmental pro-
.... timtell: proper diftttIon Is Jth'en 101" th"lr Imlllen:cntatr.,n: ri,;d an. 



.. ,edodlcal ·apPraiSlIIs are niade' IJy die l'Iannlal commIssion und 1lie ~ 
CIel'IIed,CenanJ iIIId Staie Dep~rtllieals •. the Committtcfeel, mach dent oa 

. .tbe problem of dcveloplDg SdteduIed C.~ nOd ScbedoledTribes ed~.
CloaaUy, economkally aDd sOcially CBDDot be IlU'lde. The Committee, 
therefore, urge thAt aU respurces at 'the command of the Planning Commis.n, 
Ceutrnl aud State GOl"emm.ents should be mobilised in· right c..~. to 
creMe II DIORl blilwKed and 'l.'quitablt: S(Jciety' for Scheduled Ca~t4is 'lUld 
Scheduled Tribes. IUld to route out the dir.abilitics from which they' sulfer. 
:The Committee need hardly .stress that the Mini~1ry ol HoOit A9;I1it8,lIS 
the nodal Miailtry ... au play • key role iu tbIs respect. 

B,· FORMULATION OF PLANS 
7. About the meth~ology for the formulation: of plans for· the 

amdioration of cOnditiOl\S of Scheduled Castes and Scheduled Tribes,. it 
bas been stated, in a note furnished by the Planning Commission that at the 

· Cebtrc, Working GroupslSteerm,g GroupslTask Forces arc set up for .for-
mUlation of plan ptoposals for different sectors of the economy. The, \erms 
«reference for these Groups generally include a review of existinl pI'G-
#.IJDDlei and rccommendatjons fot the future. The reports of these Groups 

' .. ie taken into account whUe formulating sectoral plans. In the case or 
· ·Scheduled Castes and Scheduled Tribes, such Groups have been set up in 

the past. The reports of the6e Groups to~ether with Constitutional 
obligations. national priorities, resource availability of achieving the goals 
and such other facts were taken into account while formulating 'the plan 
programmes for these communities, 

8. Planning Commission has further stated that it has been rtcogni¥d 
that for better utilisation Of t'ellources, greater complementarity be~n 
iJ1ftaatructure and production programmes and reduction of spatial and 
social disparities, the process of platuUng and devClopment In the country 
Should be visualised as a multi-level process. Plans are formulated both 
at the Centre and. State leve~. The planning madUneries at the .State 

·Ievel vary from State to State. Therefore, the Planning Commission has 
'made available to States, model guidelines for the Cormulation of plans' at 
the sub-State level, viz., Districtffehsil/Block. Recently, in the coatixt 
of the formulation of the Sixth Plan. the guidelines for block·level planniag 
were senl to the State Governments in December, 1979. These guideliaes 
~overed broad and essential aspects of· Block-level planning and the State 

,Governments were expected to. e1abo~te the . guidelines further by 
incorporating sucb· modifications as necessary ift the context of the 
.~aphkal/administfative ~ peculiarities 01. a particular State. For the 
last l'cveral years in many States, Panchayatl Raj institutions at the district 
level such all Zila hrishads and District Pancbayats were given tbe task 
of district level planning. The Planrung machinery envisages 8S1()Ciation 

,Of • Doa~1 bodie. u' weD. ' . '. . 
," . : 9. Asked ~hat was th~ apecific ~ played by the Minist~ 01 ~ 

Atratn as the nodal Ministry in the formulation of plans. it hasbeic.n 
. ~ that, so far as Scheduled Tribes are concerned, ,tbtl Mjnist~ of 
'.1fonte A1fair& provi4e&' broad gqideUnes. a~ la~ .down policy for the 
'. ~nt of' the .~Ulf'!d Tribes and the. tribal sub-J)lan areas. fn 
· PlrtkUlar. tIM- Mitiistry; in contu1Wion with the Planning Commission ... 
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oab« .~ Central Ministries, suggests to the State Goverameatl 
me.surca for Tribal Development Program.mea. Tho Ministry also providel 
special Centrat assistance lor tribal development. In. short, the MinisIry 
coordinates with all oonc:emed. 

10. So far as formulation of plans for Scheduled Castes are concerned. 
it baa been stated that the Ministry of Home Affairs has focuS&ed attentiOD 
on the need for a clear and specific strategy and approach for tho 
development of the Scheduled Castes. The Ministry of Home Affairs it 
fuDy associated with the PlanDing Commission in the discussions with the 
States on the Special Component Plans, and are in contact with the States. 
1be Ministry also communicates to States and Central Ministries various 
suggestions on ptOJnUII.DIeI for Scheduled Ca~es development. Ministry 
of Home Affairs was associated with the meeting of State Planning Ministers· 
called by the Union Minister for Planning and Deputy Chairman, Plaaniq 
Commission in April, 1981, in which implementation of the Spedal 
Component Plans was also on the agenda. The Spedal Central Assistance 
to the States' Special CoJqponcnt Plans introduced in March, 1980 wJpch 
ba." all outlay .of Rs. 600 crores for the Sixth Plan Is released to tho States 
by the Ministry of Home Mairs; since this is an additive to the States' 
Plan and programmes for the development oi the Scheduled Castes which 
is substantJo11y apportioned OIl effort-based criteria, it is helping to motivate 
the States in giving greater attention to the programmes for the ~lopment 
of the Scheduled Castes. 

11. The Committee have been informed during evidence that tbe 
basic objective of the Sixth Five Year Plan i! removnl of poverty and 
while .formulating the SecIor'al. PJIUiI progress repom of the worllting 
Groups or Task Forces which iQC1uded a review of existing prograrnmes 
and recommendation. for the future bad been tnken into aocount. A.ud 
in what manDer they had been reftec:ted in the implementation of Plan 
Schemes and the resiu1ts achieVed, the· repRSent'ativo of the PJanniug 
Commission bas stated that the Sixth Five Year Plan WIlli finali8ed in 
February, 1981 and at that stage it wou1d not have been possible to __ 
the results achieved through implementation of Plan Schemes in a meania&ful 
way. He has added that :-

''WhIle formulating Annual Plan (1981-82) we did look into the 
performance· and problems and pace of implementatiort of 
various plOgrammes in the previous year. We have asked the 
States to furnish 6 m~hly reports to be submitted to PlaolJing 
Commission and also to the cabtnet. We are trylftg to remedy 
the statistica1 tag, and deficiencies -which exist. But u fat u 
the ftrst 6 months of the curren:t year are concerned, there baa 
not been such encouraging response from the Statcs." 

12. Asked whether an assessment reprdins the .ptrformanc:e of the 
nrioul plans during the last 2S years had been made before formulatilll 
ftto Sixth Pive Year Plan, the representative of the. Plannina ConuiliasioD 
1tu stlted :- . 

"I think we have evaluated the pmGrDlDCe of the plant. I dI!bk 
tbe majority of the ~ who . ue below the pGverty .. 
belo .. to Scheduled Cutes and Scbeduled Tribes and .. act 



s 
that a limited process has been made in removing. poverty is 

, . lID iDdWatioa that a Jot IIIoCR ... to be doIle. 
13. The representative of the Planning Commission bas further staled, 

duriilg evidence, that in ICSil than ODe yea& the whole Sixth PIe was 
fonnalated. Due to the constraint of time, as wide a consultation as would 
be desirable could nOl be had. The Workina Group, therefore, consisted 
of officials only. Eftoru would be made to make good this deficiency, 
while formulatina the future plans. 

14. The CoDlllrittee are uahappy to know tbat DO non-oftkials were 
88I6dafed whb the formulation of the Sistb Five Year Plan, even tho .. 
the PII.ing machinery clearly envisages such an associ8tion. The Com-
IIIIttee Jleed ..... d1y point out that .. less the plans are formulated at grass-
root lenl aDd DOn-oflidal agencies a'e actively assodated at .U stage. 
of .... formultiOD, the plans can hardly be expected to reSect the 
upIratlons of the people and yield the desired results. Tbe Committee, 
1'eCOIIIIIIeDd tbat the pidelines laid for tile formulation of plus in thJa be... should be scrupuIotIily followed by the Planning Commission at 
the CeDtre and tbe Planning Boards in the States. Tbey hope that noD-
oftldal organlsatiolhi connected witb tbe welfare of Scbeduled Castes and 
SdIeduIed Tribes will at least by' associated witb the detailed prograllUlle 
to be draWII up at district and State levels, under tbe broad frame work 
oC the Sixth Plan, for tile 8OCi()ojtconomic upUftment of tbese conununitiee. 

C. PLAN PROV~SIONS AND EXPENDITURE IN F1FTH PLAN 

Provision and ExpendUure 
15. It has been stated that the total outlay during the Fifth Five Year 

Plan for Scheduled Castes and Scheduled Tribes under the special sector 
for the development of backward classes was Ra. 302 crore&. Against 
this, the expenditure was Rs. 296.19 crores. The break-up of this outlay 
and expenditure separately for Scheduled Castes and Scheduled Tribes 
under State and Central Sectors have been stated to be as under :-

(Rs. in crOl'Cll) 

Category State Centrr Total 

Ou.lay Expen- Outlay Expend- Outlay Expen-
diture diture dlture 

A. Backward Clossts 
(i) Schedule Castes 128.00 152.28 107.00 67.79 235.00 220.07 
(ii) Scheduled Tri~ 55.00 61.15 12.00 14.97 67.00 76.12 

Total SC &: ST . 183.00 213.43 119.00 82.76 302.00 296.19 

B. 'THbal 5Mb-Pkm 856.08 759.44 186.75 157.82 1042.83 917.26 

C. Trillal mtdorit" 
SIll'" : 298.69 323.08 N.A. N.A. 

10. The outlay aDd amount releued durin, Fifth Five Year Plan 
(1974-79) and Annual Plan (l979-S0)--Central and CentraD,. 
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==(=~~.~~ ~r Bactwanl 
.. . . . (RI. III crbl'CII) 

Flf'tb . Fifth Plan 1974-79 Amount ~ .. " .. 
Plan Amount Relcued 1979-80 
Outlay 
(1974- Sch. 
79) Castes 

Sch. Total SCh.· Sch. .. Tot,,; 
Tribes. ~ .Cu~ Tribes : .. ----- -------- .... 

2. 
(A) 

J. Post·mattie Scholar· 
sbips 100.00 

2. Prf-.matric: 
Scholanbips 

3. Book Banks lor 
SC/ST 

. 4. Girls' Hostels 
5. Coaching &: 

Allied Schemel 
6. Aid to VcIUll' 

tary Orsanill· 

3.77 

1.58 

dons 2.97 
7. Machinery for 

Implementation 
or Civil Rights 
Act • 

•• Research &: 
Training 

t. Scheduled Castel 
Development 
Corpotatloa -----_. 
Total (A) : 

(B) 
10. Special Central 

AsaistanQl to 
Sd1cduled Castel 

11. Tribal Sub- . 
Plan (SpeCial 
Central AIsIa-
lance lor Tribal 
Sub-Plan) 

0.51 

1.31 

110.15 

60.42 

0.13 

0.48 
1.96 

1.21 

2.46 

0.63 

0.50 
67.79 

5 6 7 t.. \. ,91 

12.04 

1.86 

1.07 

14.97 

72 .. 46 

O.B 

0.48 
3.82 

1.21 

6.52 

0.07 

0.10 . 
1.43 

0.22 

1.06 ~. ~~58 , 

., 
0.45 

., 0.07 

O~10 . 
.: ..... 

~ ~ 

2.46 OA3 0.36 , fJ.19 

0.63 0.36 Oi'6 

1.07 0.27 . om' 
-, l~: ~ , . 

O.SO il.24 12.24' . 
82.76 21.37 2.14 23.51 

5.00 5.01 

. .. 189;3.1 189.31 70.00-0' 7Q.~' 
:--- '~---------------.-.'-- -

Total (B): '. .. 189.31 189.31 5.00 70.~· '1~\ooe:' 

oaANDTOTAL 
(A+B) 110.15' 67.79 204.28 272.07 26.37 72.t4,.Y'I; ___ '__ _____ --.1., ___ , I' 

,. 1ncludlll Primitive Tribes and pock_ 01 tribal OODCOIItranoQ. 
~ In ad~ition an ~lJot or .Re. 7.'1.9 aores was providCld for T..D. Blocb. ancl,,,-I.44 

~,' mona lor Coopaab iIa the Pifth Plan. Sihce 'la-.lCheinal baw·boI:ome pattol .... 
" Tribal SubPPlan; ~ proyJsiOl\w.. __ ma4. for T.D.mocuQce Im7641Dci'(. 
'. Cooperation fJQD 1977·,. onwards. 
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17. The expenditure for FIfth Five Year' Plan (1974-79) ... 
Annual Plan (1979-80) ~der the beida BdUC9tion, Economic developmeat 
and Health, Housing and others has been stated to be as follows :-

. ---. ---- -- -.~-. - . _-----------_._---- - _ ....... ___ • _____ M •• _____ .... _,_. __ • 

eatllOry tprOPDUnCS Fifth plan 1974-79 Anaual plan 1979-80 

i: . State Centre- Total State Centre- Total 
---.- -. -- .-----.~ .. ~ --------

2 3 4 S 6 7' 
'.; .. - .. . .• -.. ----- _ .. 

I. Schedul.d CasI., 
Education 56.14 63.91 120.03 It .93 B.12 2O.0~ 
Economic DeY"'-
)opmont 26.12 O.SO 26.62 10.84 12.74 23.01 
H_th, HOllSin. 
&' Others 70.()2 J.~8: 73.40 10.10 1.01 II. It 

.... _--------_. .-----.. -... -... -.~-- . 
Total IS2.28 67.79 220.07 32.87 21.37 54.2C 

-~- .. , ----.~ -. ... _--_. __ .0<. 
-~--....... - .... ... . --~ ... "-.---.--~.--

II. Scbedul.d TriMS 
\ 

Education 31.69 13.90 4S.S9 7.28 I. Sl S . .,. 
EconomK: Deve-
lopment 19.89 19.89 7.70 7.70 
Health, Housing & 
Others 9.S7 1.07 10.64 2.23 0.63 2 .... 

-'~---'--'--'-'--- .~---- . '- ... -. .. - ------ ._--_._ .. 
Total 61.15 14.97 16.12 17.21 2.1" 19.3' 

.P-,·-,---" 
Total for Scheduled 

Castel and Schedu· 
led Tribes 213.43 82.76 196.19 SO.OI 2.'l.SI 73.59 

-.~ __ ._ ---------0,------_. . ... . ___ . _~ ___ .. _ ". ___ " .. _"_,_"_ ... ___ . _____ . ___ _ 

IS. The followiog statements furnished to the Committee indicate the 
physical achievements durinJ 1974-79 and 1979-80 UDder the Ceatnlly 
SJ)OllSOI'cd schemes. Central and State Soctcrs and TrihaJ S~PJaa:-

(i) Statement Indicatin8 physical adtiewmenle durin. tho) yea,. 1974-79 and 
1979-110 under the Oenerally-cpoaaored prOJI'IIIDIMII of Backward a_. 
Sector. 

Schemes 

A. ContiRm", Schemel 
Oft 100% ~ 

1. Post-matric SchoIanhip 

Unit 

2 

No.ofP ..... 

2. Aid to VoIuutary Orpojationa. No. of Vol. 0,.. 

J974-79 

3 

4,_,000 
(.amated, 

22 

197940 

4 



"-~ -------- ------------------------ ------- ---- --
I 2 3 

B. Co",IMi", ScIIMrwllHl SO : SO IHI.ril 

3. Pre-matrlc ScboJanhips No. 01 P.Ms. t12 1,000 
(additional) 

4. Book Banka 

6. CoachiDl cl Allied IIiIIIIaMI 

7. Research aDd Trainiq 

8. Machinery for Implementation 

No. of booksl 2.000 1,300 
... (adclitioDaJt 

No. or HoI.. 923 130 
(cumulative) (new) 

(I) No. of Pre- 21 21 
Exam. (cumulative) (cumuJatiftJ 
Centnlr. 

00 No. of 4 
CDICbIua
OIJIIloOuidance 
Centra.-

No. or TIll.. 11 
(continued) 

No. of Jles. 4 . 
Celli. (coatinuod) 

I 
(new) 

4 
(coati.aued~ 
. Ii 
(DeW) 

II 
(continued) 

4 
(Continued) 

Civil RiJhta As:t. ----TARGET NOT FIXBD----

9. Scheduled Castes Development 
Corporation. 

N.,. of Corpus. 
No. of facilities 
covered. 

9 
2,48,000 

(estimated) 

16 
3,45,000 

( estlmalied) 
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,;(Iv) State. ..... 0_., ............ -1'I'INI StdI-Pla-FIftIa FlYe Y .... PIaa (1"4-'79) 
. (lb. in Laths) 

'51. State/U.T. Outlay Expenditu~ 
'No. 

S.P. S.C.A. Total S.P. ·S.C.A. Total 
.-------

2 3 4 5 6 7 8 -,--.. __ .. 
1. A.P. 4452.50 895.00 5347.54 4048.93 803 .13 4852.52 
2. Aasam 2439.00 909.00 3348.00 2310.3i 72UI 3031.82 
3. Bihar Int7.00 2742.00 20459.00 15087.00 2742.00 17829.00 
4. Gujarat 8000.00 1639.00 9639.00 7151.19 1619.00 8780.19 
5. H.P. 1459.15 371.41 1836.57 1304.52 288.62 1593.14 
6. Karnataka 436.50 '84.50 521.00 149.21 68.00 211.21 
7. Kcrala 208.47 86.50 294.97 181.60 98.64 280.24 
~. M.P. . 16590.00 5080.25 21670.25 11726.00 3801.81 15527.81 
9. Maharaahtra 10703.00 1240.25 11943.25 9116.49 1006.25 10122.14 

, 10. Manlpur 3071.43 438.00 3509 .43 3403.91 418.06 3821.97 
11. Oriasa 9621.47 2717.15 12344.62 96".07 1907.95 11603.02 
12. Rajasthan . 4220.00 1081.35 5301.35 5107.04 1045.65 6152.69 
13. Tamil Nadu 430.12 152.50 583.22 376.38 150.00 526.38 
14. Tripura 1614.18 326.40 1940.53 1556.92 289.27 1846.19 
15. U.P. 95.64 46.25 141.89 67.12 26.85 93.97 
J6. West BenpI 4313.00 734.00 5047.00 3876.00 704.00 4580.00 
17. A. &: N. Islands 135.87 85.14 221.01 llJ .40 48.95 160.35 
18. Goa, Daman &: 

Diu 94.07 41.00 135.07 75.35 32.58 107.93 
MO _________ 

Grand Total 85607.99 18675.71 104283.70 75944.44 15782.27 19726.71 

S.P.-8tate Plans 
S.C.A.-Speclal Central Assistance 

(v) Sector-wll. Expeacllture-Trlbal Sub-PIaD-FIft. FR. Year PI8II (19'74-79). 
(Rs. in lakhs) 

Sector 

1. Agriculture &: Allied Sectors 
2. COOpera tion . 
3. W.ller cl Power Devdopment 
4. Industries &: Minerals 
5. Transport &: Communicationli 
6. Sociltl &: Community Services 
7. Economic &: Gcncl'II.l Services 

.. L.iS/82·-2 

Expenditure Percentaae 
(1974--79) 

26533 
4770 

2S048 
3409 
9643 

19940 
2384 

28.92 
5.20 

27.31 
3.72 

10.51 
21.74 
2.60 

91727 100.00 
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(yl) Stat __ t lIIdbtIaa SeIecteI . ..,... AeIIIe, .. tw uiIIer Trtbal aD-PIP 
19'74-79 

I. Adtlltlmral flHa brouIltt ""'r Minor IrrigatloIJ 
Andhra Praclesh 
Assam, 
Bihar 
Oujarat 
Maharashtra 
Manipur • 
Orissa . 
Tripura . 

II. AdditiollaJ a"a bro/llh11llllllJr Soil CO",,,lIQllon 
Andhra Pradesh 
Assam 
Bihar 
Oujarat. . 
Himachal Pradesh 
Manipur . 
Orissa 
Rpjastban 
Tripura • 
Wesi BenaaJ 

m. Villaps El«lri!W 

Andhra Pradesh 
BiIL1r 
Ouj~rat . 
Mrrharashtra 
M,'nipur. 
Ori~5~ 

Rrjasthan 
Tripura '. 

IV. Aua under Hort/clI/fllrt! 

Andhra Pl'lldesh 
Bihar • • 
Himachal Pradesh 

, Karnatnka 
Oriss:: 
R j:sthan 

V. Villatrrs provilkd willt waler supply 

A Ildhr" Pr: desh 
Him cit, J Pr. desh 
K rl, t.kn 
Oriss 
Utt, r Pr; de..'" 
A&NIstnds 
Guj r t . 
Ruj. slh, n 

HectfUes 

6Q.168 
21,585 
45,000 

7,200 
3,33,000 

600 
1,03,400 

432 

6,804 
.,564 

62,940 
46,608 

280 
649 

32,970 
3,J15 
4,127 
2,061 

Number 

926 
2,342 

95 
1,178 

175 
1,119 

652 
41 

H,ct~s, 

12,082 
50,000 
2,661 

46 
14,000 

930 
NllmbB 

340 
21 

1,927 
5,792 

20 
6 

300 
278 
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v r. ..fIlma1«l1l1lll I"UIort! 10 Trlbltli 

Andhra Pradesh 
Bihar' 
Gujarat' . 
Maharaslltra 
Oris. . 
Triplll'8. . 
Madhya Pradesh 

13 

vn~ Enrolment of tribal children (1977.78) 

Andhra Pra desh 
Assam . 
BIhar . . 
Hlmrchal Pradesh 
Mr.dhya Pradesh 
Maharashtra 
Orissa . 
Raj~sfhan 
Tamil Nadu 
Uttar Pradesh 
West Bema:' I . 

.' 

111"«111"' 
AJIlWOx. 

20,000 
8,960 
7,OSS 
7,920 
6;2SO 

550 
1,200' 

~"'* 
6-11 1t.1 .. 

Vellr. Yean 

49A 8.7 
79.0 43.0 

61.13 33.18 
78;0 32.0 
4l'.5 10.5' 
72.0 22.9 
62.2 8,8 
35.6 12.9 
50.9 17.3 
55;0 27.0 

52.24 13.1 

PepuIMIoIl of Scheduled CIIIfe!I and Sdledided Tribes 
19. According to 1971 Cemus, ~on of the Sebeduled Castes 

in the country was about 10 crores, comprising IS% of the country'. 
population Wbereas, the Scheduled Tribe population .. umbered 3.8 crorea, 
constituting about 7% of the country's total pOpuIation. 

"'5 of pro.tdlng aIIoadiea 
20. Asked to state the baSis on which financial outlays for the 

development programmes for Scheduled Castes and Scheduled Tribes are 
provided, it bas been stated by Planning CommLsslDn, in a note furnished 
to the Committee, that the Plan is broadly divided into three sectors namely, 
proouction, infrastructure and social services. Produ..:uoa soctor includclo 
agriculture, aJJied services. and industries. Infrastructure includes powet. 
ranways, shippings, ports tele-communications etc.. Social Services sector 
includes education, health, drinking water supply, urban development. social 
welfare, Backward Classes sector and others. To maintain a balanced 
growth, inttgration of programmes between broad sectors and sub-sectors 
is essential and is sought to be achieved while allocating funds keeping in 
mind inter se priorities and over aU resources. No sector/sub-&ector can 
be viewcJ in isolation as each developmental phase is linked with the 
other. OutlaV'J indicated against each sector do not reflect the totality of 
ftow of funds "for that particular sector alone. as mutually cu~ulatjve heneftfll 
are desired from other sectoral programmes al,o. In thIS context, the 
ftnanclal (,utlays are provided for the development of Scheduled Castes .ncI 
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Scrn:duled Tribes keepin~ in view their population, area of concentration; 
in case of tribal!, tbeJr socio-eoollOlDlC base and need b pronding 
additionality of 1unds for special programmes. 

21. Asked about the basis for allocation or funds or tribal areas, the 
Committee have been informed during. evidence that the absorptive capacity 
and the speed with which the programmes could be accelerated had been 
takeD into account. In the previous Plan, Rs. 190 cror~s wero provided 
unuer this programme and the allocation had been increased to Rs. 470 
crores in· the cuuent Plan. As regards the hill areas, the Committee have 
been informed that the Planning Commission were bound b~ the decisions 
of National Development Council who had de'iignated certain areas as hill 
·areas and allocations were made in terms of their decisions. The areas 
designated as hill areas by the National Development Council were the 
hIlI· districts of U.P., West Bengal, the Western Ghats in Maharashtra, 
Mikir hills in Assam· 

22. In this connection, the Commissioner for Scheduled Castes and 
Scheduled Tribes has observed in his 26th Report that the benefit of the 
various programmes being implemented for the WeHare of 
Scheduled Castes and Scheduled Tribes generally accrued to the well-to-do 
sections among them and who actual descrv;:, the benefits 
thereof do not derive any benefits from these programmes. 
When thiSo question wa..~ raised, the Planning Commission has 
stat<'d in a note furnished to the Committee that the Government are aware 
of this tendency and to rectify the situation, family-oriented programmes 
are being formulated both for Scheduled Castes and Scheduled Tribes and 
identification of families is being done on the basis of the weakest among 
these categories. For example, under Tribal Sub-Plans the State 
Gl'vernments have been asked to identify primitivl! tribal groups for '''hich 
separate development programmes are to be formulated and accorded high 
priority in .implementation. In the case of Scheduled Castes also, State 
Governments have been requested to identify most vulnerable groups like 
sweepers, scavengers, leather workers, tanners, etc. and fonnulate 
developmental programmes for whieh special Central assistance is being 
provided. . 
. Tied A /locations 

23. Asked how it is ensured that the funds allocated for the weUare 
schemes meant for Scheduled Ca.~tes and Scheduled Tribes are spent for 
approved ,;cheme~ only and that the allocattons made in respect of welfare 
schemes for Scheduled Castes and Scheduled Tribes are treated as 'tied 
allocations'. Planning Commission has stated in a note that at the time of 
Plan discus.<;ions with the State Uovernments, the need for spending funds 
on ngreed schemes is invariably impressed cn them. Inter-sectoral 
diven:ions. if any, a~ normally referred to the Planning Commission for 
concurrence. Within the Backward Classes sector, Stute Governments may 
re-allocate funds among different schemes it need arises. However, if 
divenion of funds through savings etc. are sought from schemes such as 
post-mutric scholarships, Planning Comml.';Slon's concurrence IS necessary. 
As far as Tribal Sub-Plans and Special Component Plans are conccm~d, 
to ensure that funds are not diverted to other Sfctors, these are earmarked 
out or the general sector programmes. 
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24. When this question was raised during evidence, the representatlve 
of the Planning Commission has stated, that : 

"The Planning Commission has to abide by the directives of the 
National Development Council. It was precisely because there 
was a great deal of dissatisfaction against giving Central 
assistance for specific schemes that in the late sixties the 
system of block grant was devised. The Planning Commission 
has no free hand in this ~tter except to abide by the directives 
of the National Developme~t Cowlcil. They said that the 
system of linking Central assistance to each and every scbemc 
was mucp too cumbersome administratively, economically. and 
financially and that the States must be given greater authority 
and greater say in spending the money. That IS bo.w the 
system of Block grant was devised." 

25. It has been, further stated:-

"'The Planning Commission had no manoeuvrability in changing rn:,; 
allocations to States. This was done according to the formula 
approved by the National Development Council. The Planning 
Commission fixed the total amout¥ of assistance that was 
available. How it was to be distributed; What proportion on 
the basis of population, what proportion on the basis of taA 
effort etc. was the decision of the National Development 
Council. The only option the Planning Commission had wallo 
over 10% of norma{ Central assi.,tance which the planning 
Commission had discretion to give according to special problems 
of various States. Orissa comes at the top in this 10% 
allocation. Block allocations without tying them to speciftc 
~chemes were decided by National Development Council and 
the Planning Commission was, however, worried about the 
pace of the implomcntation of the programmes by the States 
as despite aU efforts, it had been possible to make only a 
limited dent on the problems of poverty which affected tht 
Scheduled Castes and Scheduled Tribes people most acutely. 
This fact had been highlighted In the Plan document 3S a 
major weakness of the plan,ning effort." 

26. Asked whether any instances of diversion of funds by the Slate 
Governments have come to the notice of the PJ.:tnning Commission, the 
representative of the' Planning Commission has replied in the negative. 
He has stated that all diversion of funds had to be approved by the 
Planning Commi5sion. There is.. however, no way of finding out instancc.'i 
of diversion of funds given, under block grants as tbe assistance is given 
for all programmes and is not an earmarked one· 

Per CapIta provlsloa aad expendftare 

27. Asked what was the per capita provision and expenditure during 
the Fifth Five Year Plan so far "as Scheduled Castes and Scheduled Tribes 
are concerned the Planning Commission has stated in a note furnished to 



16 

.theCommittee that the per capita prov~ion and expenditure during the 
Fifth Five Year Plan. and the per capita allocations for the Sixth Five Year 
Plan in reslJe(:t of Scheduled Castes and Scheduled Tribes as 'compared to 
thegencral population is as follows :-

(Per capita outlay /cxpcnditure in Rs.) 
-------.-- ---- .. -

Fifth Plan General Scheduled Scheduled 
(inel. SCiST) Castes Tribes 

--"'~"-- '."_._---_.-

Outlay 717.S5 29.37 308.28 
Expenditure 731.71 27.51 278.71 

Sixth P/cm 

Outlny 1779.19 620.20 1045.12 

It has been stated that the lower per capita figure for Scheduled Castes 
as compared to Scheduled Tribes in the Fifth Plan, is due to the fact that 
there were no Special Component Plans for this category. The per capita 
outlay in .respect of Scheduled Castes and Tribes in the Sixth Plan have; 
been worked out by taking into account the investments proposed to be 
made in the sectors which are likely to directly benefit these communities. 
Whereas the per capita allocation for general sector has been worked out 
by taking into account ~he totality of outlaysproposcd in the Sixth Plan, 
which- include major sectors like Major and Medium Irrigation, Transport 
and Communications, Heavy Industries, from which all sections of the 
population derive benefits. From investments in the general sectors of 
production and infrastructure benefits flow to all sectors of the popUlation 
including Scheduled Castes/Scheduled Tribes. Therefore, the above 
mentioned figures of per . capita investJpent are not a ~orrect indication of 
the benefits Bowing to Scheduled Castes/Scheduled Tnbes as compared to 
the general categories. The investments targened specially and solely for 
Schedule-.l Castes/Scheduled Tribes can in fact be ct;garded to some extent 
as additional to the benefits generally flowing from general development 
programmes. 

28. In reply to a question, it has been stated that the proportion of 
Scheduled Caste·. and Scheduled Tribes population to the genera) ,population 
and the back.wardness of each State is taken into consideration while making 
allocations out of the Special Central Assistance for these groups. 

29. Ask.ed whether it was a fact that although 'he expenditure on 
welfare of Scheduled Castes and Scheduled Tribes has been on the increase 
from Plan to Plan, the per capita expenditure has been decreasing in each 
plan, the. Planning Commission has !>tated ill a note furnished to the Com-
mittee that the per capita expenditure on Scheduled Cast.es and Scheduled 
Tribes has not been decreasing through the variolls Pldns. In fact the 
per capita expenditure on these catqgories has been ,t~adi:y icreasin. g from 
First to F'ourth Five Year Plan and got a sport particularly in the case of 
Scheduled Tribes in tbe Fifth Five Year Plan. From the Annual Plan 



17 

1919-80 OIlWard pet capita in~eMmIiId OIl tho Scheduled Castes also got a 
boost. This is ~ fn)m the foUowiag Hatoment:-

(R.s. per ca pita) 
-~------. -.. -.-- _ ... ,------------.-.. 

81. Plan Scheduled Castes 
No. 

State Centre Total _._ ...... __ ._--_ .. _._-----
1. Fil'St Plan 

2. Second Plan 
3. Third Plan 
4. 1966-69 
S. Fourth Plan 
6. Fifth Plan 

(1914-79) 
7. 1979-80 
8. Si:'lth Plan 

(1980-85) outley 

1.17 
4.27 
4.09 
2.16 
5.57 

19.03 

34.23 
516.51 

1.17 
1.19 S.47 
2.24 6.33 
3.18 5.34 
3.45 9.02 
8.47 27.SI 

3.30 37.S3 
103.69 620.20 

Relellle of faa .. 

SCheduled Tribes 

State Centre Total 
- .. ----~----

10.43 10.43 
12.49 9.98 22.47 
9.95 7.01 16.96 
3.21 7.63 10.84 
8.84 12.17 21.01 

227.94 50.77 278.71 

109.78 20.04 129.82 
911 .65 133 .47 1045.12 

30. Asked how it is ensured that the funds allOCated for Scheduled 
Castes and Scheduloo Tribes are placed at fPe disposal of the States well 
in time SiO that there is no laxity in the implementatton of Welfare Schemes, 
it has been stated in a wriuen reply by the Ministry of Home Afiain that 
so fal' as Scheduled Castes are concerned, the Ministry of Home Affairs 
operates certain Centrally Sponsored ~es under which grants aze 
given to the States; it also distributes the Special Central Assistance to 
the Special Component Plans of the States, which was introduced in March, 
1980. There ~ set procedures for making 8V1lilabJe the funds to the 
State Governments under the Centrally SponMlred Schemes; proposals for 
grants from Government of India arc received fl'Om the States, proce'ised 
with Ministry of Finance and releases made. Ministry of Home Affairs 
also indicates to each State, towards the beginning of the financial year, 
the approximate level of funds it may expect under each of the schemes, 
subject to provision by the State of matching funds where required and * 
furnishing of prt)pOSals with required details. .Action is taken for exJ>l)ditious 
rcleas~ of funds by the Ministry of Home Affairs after the complete 
proposals are receivad from the States. The quantum of Special Central 
Assistance to the Special Component Plans is indicated to the States at the 
beginnin,g of the financia.l year; this only a tentative indication-approxi-
mately 50% of the rdeases are made simultaneously. The States arc also 
asked It> go ahead with their Plans and proarammcs as per their Special 
Component Plans. 1'henS should be no difficu1ty fOl" the State Governments 
in this reprd as the major part of the outJays for IChcmes in their Special. 
Component Plans is to be provided by the States themselves under their 
Stato PJans and the Special Central Assistance is. ()Oly a supplementary 
additive. The balance amounts under the Special Central Astistance are 
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released during the course of the year after they are finally determined with 
reference tp effort-based criteria ;infonnation from the States is required 
in order to make thi:; apportionment. 

31. So far as Scheduled Tribes are concerned, Grants-in-aid as Special 
Central Assistance for development of Scheduled Tribes to States are being 
released in four quarterly instalments in a year due in April, July, October 
and January. UndeI' the CQntrally Sponsored Schemes the grants are being 
released in two instalments. The first instalment is being released uncondi-
tionally and second is normally to be released after the reccipt of departmental 
figures of expenditure from the concerned States. First and second instal-
ments are also being released unconditionaDy in the case of Special Central 
~istance. 

32. Asked whether any complaints have been received regarding the 
delay in the release of funds to the States, it has been stated that no 
complaints appear to have been received from the States that the funds 
have not been relea~ed. to them in time resulting in inordinate dc\ay in 
implementation of the developmental schemes for the Scheduled Tribes. 

Sbortf~ In Expenditure 
33. 1he Ministry of Home Affairs has stated in a note furnished to 

the Committee that the tempo of expe:tditur;! during the first two to 
three years of the Fifth Plan has been slow due to delay in ~ubmjtting 
proposals in time by the conc~rned State Governments. To ensure that 
the expenditure is phased during the Sixth Five Year Plan" the States are 
bein~ rcmind('d regularly am ~ constantly to send proposals 
expedifioll!.ly to enable the Ministry of Home Affairs to release the central· 
share in time. The senior officers of the Ministry are visiting different 
States/Union Territories to persuade them to send their proposals early. 
The State Governments have also been advised to consider further delegation 
of financial and administrative powers, transfer of funds to implementing 
authoritie&, rationalisation of procedure for issuing expenditure sanctions 
ztc. 

34. A~kcd what were the specific reason.> for shortfall in the 
ex~enditure incurred on the development of Scheduled Castes and Scheduled 
lr1bes during tbe Fifth Five Year Plan, Planning Commission has $tatOO. 
m a note furnisbl.d to the Committee that there i~ no shortfall in expenditure 
in the Backward Classes Sector under State Plans. As against an outlay 
of Rs. 183 croros, the expenditure was Rs. 218.13crores. There "'·as, 
howevcr, a shortfall of Rs. 36 crores under Ccnt::l1 share of the Backward 
Oasses Sector. This was mainly due to over estimation for POf;t-~ .. lric 
Scholarship Scheme and merging of the provillion for Trihal Development 
Blocks and Forest Cooperative Scheme with Tribal Sub-Plans.· A shortfall 
of Rs. 1)7 crere!! tinder the State sector of Tribal-~u!)-Plan ·and oC Rs. 19 
crore~ in the cxrenditure iru::urred out of Soc;ta} Central Assistance foJ' 
Tribal Sub-Plans occurred. This was due to the following reasons :-

(i) The Tribal Sub-Plans were finalised only in the vear 1976-77, 
for rrajorlty·of the States; as a re~utt, during the first two yca~ 



(ii) 

(iii) 

1~ 

i.e. 1974-75 and 1975-76 not many programme.. ,\'cre 
im}i1c.mentccl in the Sub-Plan areas of these States. 
AdmiJ~i"trative ,unpieparedn~s ·on !he part of the State 
Governments. 
Most of the States had hot j.1lt\,od1,.c~d a separate budget head 
fer the Tribal Sub-Plan UIol8 in the different sectors of 
development during ~ Fifth Pleln Ilt\ a result of w.hich cor~ect 
accounting for expenditure could not be dOlle dunng the IIl"st 
few years of iJDPlementation of the Sub-Plans. 

35. Tht! Ministry of Home Affairs, elucidating the J,losition further, 
har, stated that during the Fifth :Five Year Plan period 1974-75 to 1978-79 
utilisation of funds under Tribal Sub-Plan was abou~ 89%. 

About 11 per cent shortfall in expenditure in Fifth Plan was due to the fact 
that the Sub-Plan concept was in the initial stal.!cs of its formulation and 
as such grants w~ provided by the Ministry for ';OI~ programmes. To 
avoid shortfall in expenditure during the Sixth Five Year Plan, States have 
already appointed the Tribal Commiso;ioners at the State, level and Project 
Officers at the ITDP level. During the course of discus.iion held with thc 
State representatives from time to time, the States have been furthcr advised 
to consider delcgating more financial and administrati,e powers to the 
executing authorities, rationalisation ofprocedllrc for issuing firulncial 
sanction, etc. In addition, Ministry of Home Mairs has als,~ decided to 
create a Monitoring Cell to watch the progress of implementation of various 
schemes/programmes ooder Tribal Sub-Plans of various Statcs. For the 
improvement of Administration in the Tribal Areas the Seventh finance 
Commission made an award in favour of various Stat.:'s of Rs. 30. 71 crol'C~ 
for payment of compensatory allowance to transferable Government servants 
working in tribal areas and Rs. 11.92 crores fo[, construction of residential. 
accommodation for Government servants workil12 ill these areas (or the 
period of 1979-84. 

36. When this question was raised during evidence, the representative 
of the Planning Umunission bas stated :-

" . . . . . . ... to counteract the position, both the Ministry of Home 
• Affairs and the Planning Commission had strengthened the 

monitoring mechanism, Tbe State Gm.:rnments had also been 
repeatedly asked to follow suit. He, howcv~r. submined that 
in the federal polity of India any monitoring by the Planning 
Commission or the Home Ministry programme.. of 2 I States 
was not a substitute for effective monitoring of these programmes 
by the State Governments themselves." 

37: ~skc~ during evidence about 'the measures adopted by the Planning 
Coounissi~ In case the State Governments dclibrately did not implement 

, schemes, it has been stated that the role of Plannin .. Commission was 
essentially an exercise in persuation. The Ministry conc~ll'ied was informed 
when the Planning Commi.'lSion found that the 3chem('S were not hdng 
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implemented properly. The various Statc,Govermncnts were also approached 
in tJle matter. The Committee have been further informed ithat the recom-
mendations of tl1e Working Group ha .. e been circulated to all the States. 
80m:: States have created the post of Tribal OJmmissioner to oversee tl,le 
work in the Integrated Tribal Development Projects. The Tribal Advisory 
CoWlcils alSo review the position from time to tmle. Some more staff who 
are more dedicated or bettel' trained arc required and emphasis could be 
given on that aspect. State Governments have also been requested that 
more powers should be delegated to the Project Oflicers so that they be~e 
more cffc·ctivc in the implementation of the pn~rammcs. The Plannmg 
Commission is of the view that the Project Officer should enjoy adequate 
financial an<,l administrative powers. 

38. Article 46 of the Constitution enjoins on the State to promote with 
special care the educBilional and economic interesls of the weaker sections 
of the people, and in particular, of the Scheduled CII'ites and the Scheduled 
Tribes and to protect them from social injustice al.d lin fonDS of exploitation. 
Tbe Commiltee feel that inspitc 'Or the above 'Constitutional Obligation, the 
magnitude of the problem faced by the Scheduled Castcli and SChedUleiJ 
Tribes in tbe countrv has not been fullv realised io view of the fact that 
the provisions made' in the Firth Five 'Ye8J' Pilln for the socio-economi.c 
development of these cOmmunities were grossly inadequwte. While making 
provisions, Government should have considered thm by tackling the problem 
of the economic denlopment of Scheduled Castes l!nd Scheduled Tribes, 
they would be significantly solving the problem. of removal of poverty and 
reduction of under-emplolment and unempl0YDlcnt in the country. They 
are of the view that the provisi'onsin the Plan for the betterment of !iOCio-
economic life of the Scheduled Castes and Scheduled Tribes should have 
some relation to their population in the country and their soc:io-economic 
position i'n the !IOCiety. 

39. The, Committee are also of· the opinion thot there should be oaly 
"tied" or "earm:trked" provisions in the plnn for the Scheduled Custes and 
Scheduled Tribt.'s so that the funds provided ·for these cOJlUNJDities arc not 
diverteod to other activities. 

40. The Committee susrxe!lt that the most baN:kwllrd oommunities amonpt 
Scheduled Cutes and Scheduled Tribes should be identified urgently' and 
specific schemes and progranunes should be chalked out and implemented 
for the ameliol'lltioo of their socio-economk c:onditifJDs. 

41. The CommiUee regreC to ROte that even the meagre _Ilocations In 
the case of Tribal Su .... PIan. provided in tJH. Fifth Fivl' Year Plan could 
not be utilised in fuJI. A,o; apinst _ allocation of R~. 1,042.83 crores, an 
txpendi'ture of Rs. 917.26 crores has only been ircum.d, thus rc._~ In 
a sbortfall oiRs. 125.57 crores. Not ronvinced of the reaBOns put forlb 
by the P~ColRlDMsion and the M"mi5try of Home Aftairs for sac:h il 
~e shorUall. the ColDIIIittee are of the finn vie", fttat ouflavs provl., In 
- ~ for Scheduled Calte... and SchedUled TrIMs !lhould in DO case be 
allowed to lapse. It should be impre55ed upon bll the State Governments 
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fa unequi:v0Qll ter. dultChey should prepare die sdlemes for tbe develop-
ment of Scbe4luled 0Istes and Sebeduled Tribes weD in time so dIat ~ 
developmental process is on no account allowed to be delayed. The State 
Government should also be.skeel to enswe that tbe (oods Provided for 
various schemes are spent in a phased III8D1IeI' during the Plan period. ~ 
Conunittee would also stress upon the Ministry of Home Mairs to ell8Ul'e 
tJaat the provisiOns ... de for SclIeduIed Ca*s and ~bedwed Tribes are 
placed at the disposal of tbe State Govermnents weDin time so as to enable 
tile state Govmaments to implement the 8Cbemes ill right earnestness and 
tbat commencement of schemes is not delayed due to the late release of 
funds. 

42. The Committee agree with the views of the Mini~try of Home Affairs 
and PIanaiiIg ColDll1lssioa that tile executing &genal's in a State should be 
delegated sufticient adm:iniltrativc and financial powers so 118 to obviate any 
IftI8p and procedural delays in the implementation of tbe ICbemes. The 
question of posting more dedicated and better Inliued staff in the TrW 
arees needs also urgeJd aU4!noon of the Ministry of Home Uairs and St. 
GovemmeJd5. . 

D. ALLOCA TI~NS IN SIXTH PLAN 

43. Approved outlays for the. welfare scheme'!/projects for Scherluled 
Castes and Scheduled Tribes in Sixth Plan have Leen. stated 10 be as 
follows :-

I. Scheduled CaMe Component Plan 

Flow from State Sector 
Special Certral Assist~nce 

II. Tribal Sub-Plan 

Flow from State Sector 
Speci~1 Centrnl Assislllnce 

III. D,velop""m 0/ Backward Class,s St!C'lor (Suppl",,,,,tary) 

State Sector 
Centrnl Sector 

_.--_.-_ .. - ... -_. __ .. _-------

(Rs. in crore~) 
4132.05· 

600.00 

47J2.0S 

32111.9S· 
470.00 

37SI.95 

720.00 
240.00 

960.00 

• Includes flow from Development of Bnclr.w..rd CllIsses, Supplementary SecI.Of'. 
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It will be seen from the above statements that tbe total allocation for 
the developJnent of Backward Classes in the Sixth PIan under Central 
Sector is Rs. 1310 crores including R&. 1070 crores as Special Central 
Assistance for Sc~uled. Castes 'alld Scheduled Tribes.. 

45. ,.. allocation for State Sector under the Backward Classes Sector 
is RI. 720 crores. Statc>-wise Brealc-up is as follows :-

CR.s. in lakhs) -------_. - ._.-_.- -,,-'".~--. "'-----"'- .... ,----_ ... - ... - .. _--_ ... _-
SI. , State/V.T. 1980.85 1980.81 1981·82 
No. Outlay Outlay 

1. Andhra Pradesh 
2. Assam . 
3. Bihar . 
4. Glijarat 
5. Haryana 
6. Himachal Pradesb . 
7. JalF'u &. Kashmir 
8. Karnataka 
9. !Cerala . 

10. Madhya Pr.dtSh . 
II. Maharaahtra 
12. Manipur 
13. Mrahalaya 
14. Orissa . 
!S. Punjab 
16. Rrjasthan 
17. Sikklm 
18. Tamil Nadu 
19. Tripura 
20. Uttar Prac:kah 
21. WrIt Bengal . ._----
Total (Statu): . 

Outlay Anticipated 
Expendi· 
turn 

. --~~ -.. -.~------. -.---~--.-- .. _---
20074.00 987,00 987.25 1600.00 

HOO.OO 157.00 lS7.00 200.00 
3200.00 498;00 498.00 5SO.00 
8000.00 1456.00 1456.00 1530,00 
825.00 172.00 171.95 180.00 
450.00 60;00 53.00 77.00 
279.00 46.00 46.00 SO.OO 

4200.00 422.00 471.00 470.00 
2SOO.00 433.00 670.00 435.00 
4000.00 652.00 652.00 690.00 
6000.00 705.00 686.46 900.00 
250.00 41.00 41.60 45.00 

2.00 0.30 
1400.00 180.00 180.00 200.00 
3200.00 389.00 389.00 425.00 

5SO.00 130.00 130.00 130.00 
90.00 18.00 18.00 18.00 

8030.00 935.00 1353.00 1435.00 
841.00 125.00 125.00 145.00 

3229.00 645.00 645.00 675.00 
2680.00 400.00 m.oo 500.00 

__ ---_ •• __ ... __ • __ • _____ .1 

70900.00 8451.00 9505.60 t0255.00 -_._-_ .. _-_. _._------------ .-------
1. AndRmnn It Niclbrr Islands 4.00 
2. Cbnndigarh . 110.00 
3. Ddhi 696.00 
4. OC'a. Damnn It Diu 60.00 

260.00 

4.00 
20.7] 
90.00 

9.00 
5] .00 

3.68 
17.36 
90.70 

0.50 
22.00 

121.00 
9.25 to.oo 

55.3' 50.00 -1:....~:._n_d~ch<:_·"_y~_ 
Tttsl (U.T.~) 

- -------------------_ ... -.--
J130.00 174,71 176.34 203.50 ._--------_ .. _-_.-.. _---------_._.--

Gmnd T tal: 72030.00 8625 7~ 9681.94 t04SS.5O ----- ----------_._ .... __ ._. __ .- ._.- --- .. _----
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46. It bas been stated that the allocation for State Sector-ScbeJncs forms 
a part of the block assistance (grants and loans) given to the Stites on 
the buisof an accepted formula. 

47. The Special Central Assistance for Scheduled Caste Component 
Plan and the Tribal Suf>.Plan is given at lOOper cent grant to States as 
additive to their State Plans. The basis for distribution of Special Central 
Assistance for the Scheduled Caste Component Plan are :-

(a) On the basis of Scheduled Caste population and on the relative 
backwardness of a State (inverse of State per capita domestic 
product) .. .s0 per cent 

(b) The percentage of the Scheduled Caste families in the State 
covered by composite economic development pr"8l'llD1D1CS in 
the Plan to enable them to cross over the povorty Uno 

... 2~ per cent 

(c) 1be percentage of the Special Com~ent Plan to the Annual 
Plio as compared to the Scheduled Caste population petCft-
tage in the States. . . tOper cent 

(d) Programmes for relatively weaker and more exploited groups 
among the Scheduled Castes like civic sanitation worken 
(sweepers and scavengers), bonded labourers, nollllldic and 
Vimuktajati communities of Scheduled Castes ••. 10 per cent 

(e) The performance in the implementation of the Special Compo-
nent Plan with reference to (a), (b) and (c) above . 

. . ... 5 per cent' 

48. The Special Central Assistance for the Tribal Sub-Plan areas is 
distributed among States on the basis of following criteria :-

(i) Tribal population covered by the Sub-Plan ; 

(Ii) The geographical area of the Sub-Plan; and 

(iii) Backwardness of the State. 

49. Asked to elucidate the pattern of assistance to the State Govern-
ments, Planning Commission, in a note' furnished to the Committ:e. has 
stated that the Sixth Plan outlay of Rs. 48,600 crorcs in the State Se¢tor 
is envisaged to be financed as uDder :-

<a) State', 0"... resoureta 
(b) Central Asai5tanoe 

(lb. in cr"J"(') 

33.2~ 

15.350 

48.600 
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so. The Central Assistance of Rs. 15,350 crores is broadly allocated 
as under :-

A. For nonnal programmes in the State Plan 
B. SpeciaLAlea Propmmes 

(I) Por Hill Areas . 
(ii) Por Tribal Areas 

(iii) Por North-Ea.tcr.n Council SchemtS 

Total 

(p.s; in craret) 
13,99S 

560 

470 
325 

1 S,35O 

51. Of the Central Assistance of Rs. 13,995 crores allocated to States for 
nortJ11tl programmes, a lump sum amount of Rs. 3245 crores is reserved 
for eight special category States viz. Assam, Himachal Pradcah, Jammu and 
Kashmir, Manipur, Meghalaya, Naaaland, Tripura and Sikkim. Besides, 
Rs. 1459 crorcs is allocated to States in respect of externaDy aided pr0-
jects. The ba1ance of Rs. 9300 crores is distributed according to tbe fol-
lowing formula as approved by the National Development Council :-

(i) M"dificd GadaiJ Fl'rmula . 

(iI) IflCIlm; Adju\ted T.)tat p:>putation (lATP) Formula 

T<'tat 

Pattern 01 Assistaau:~ 

(p.s. in crores) 
7700 

1600 

9300 

52. Normal programmes in t~ State Plans.--since the beginning of the 
Fourth Five Year Plan (1969-74), the Central Assistance to StJltes bas 
been given in the shape of block loans and grants. 

53. Central Assistance to the States is not related to any individual 
scheme, group of schemes or hea,d of development. However, in order to 
ensure that the priorities' for the Plan are generally maintained in the course 
of implementation, the outlays under certain heads or subo-beads and for 
new specific schemes are earmarked. The general pattern of assistance 
thnt each State receives is 30 per cent grants and 70 per cent loans. How-
ever, a liberal pattern of a-;sistance in the form of 90 per cent grants and 
10 PCI' cent loans is applicable to the 'following StateslAreas :-

(i) Himachal Pradesh 

(ii) Manipur 



.,..., 
-I 

( iii) Meghalaya 

(iv) Tripura 

t,,) Sikkim 

(vi) Nagaland 

(vii) Ladakh 'area in Jammu & Kashmir .-

(viii) Hill Areas in Assam. 

Spei:ial Area Prognmune 

~4 . The pattern of Central Assistance for Special Area Programme is 
as under :-

Grunts loans 

(i) Hill Areas 9O~u IO~~ 

(i,) Tribal Areas too~/" 

(iii) N.E.C, 90" ' 
'U rO~~ 

55. The Committee have been informed that thc focus of the Sixth 
Plan is on removal of poverty had reduction of inequalities, as also the re-
moval of other handicaps sU'ffered by the weaker sections of the society 
among.'" whom Schedufed CastesjSchedulcd Tribes arc in majority. For 
qui.ckcning the pace of development of Scheduled Castes and Scheduled 
Tribes, Tribal Sub-Plan and Special Component Plans are being implemented 
for which additional resources have been allocated in the form of Special 
CentraT Assistance. It is expected that at least half of the population of 
thesc categories would be assisted to cross-over tthe poverty line during 
thc Sixth Plan period. 
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E. QUANTIFICATION OF FUNDS 

57. The Planning Com,mission has stated that quantification of funds 
stato-wise for Scheduled Castes and Scheduled Tribes from the general 
sector of devel~t for the Sixth Five Year Plan has been as follows :-

FOR SPitCJAL COMPONENT PLAN FOR SCIIEDtJLED CASTES 
(Rs. in crorcs) _._-- ... __ ._----_ ... __ . . ... ---- ------... --.~-.~----.--

1980-8S 1980-8} 1981-82 

Flow Flow Fkw SeA 
Stales from SeA from SeA from released 

State SW.te relc811Cd State as on 
Plan Plan Plan 5-8-1",1 

---_ ... ---_._--- ._----------"--
2 . 3 4 S 6 7 

-----" _._--_._-----_ .. ---
1. ~dhra Pradesh 330.72 ' 40.44 44.10 7.34 48.41 . ":J.68S 

2. Assam 16.19 6.42 1.74 0.97 3.03 0.594 

3. Bihar 417.17· 60.72 36.18 10.13 66.88 5.753 

4. Oujarat 259.46- 12.90 23.82 2.20 30.54 1.1 SS 

S. Haryana 177.88- 12.72 28.51 2.30 35.56 1.122 

6. Himachal Pradesh 61.30 5.52 6.79 0.86 11.07 0.49S 

, 7. Jammu &; Kashmir 2.30 
a. Karnatilka . 298.39 29.46 59. liS S.67 56.47 2.662 

9. genila 110.56- H.86 17.28 2.62 19.19 " 1:265 

10. Madhya Pradesh 237.14 40.74 ~.75 6.22 41.18 3.784 

11'. Maharsshtra 220.81 43.50 '22.76 6.45 42.12 3.839 

12. Manipur 3.87 0.12 00.27 0.04 00.84 0.011 

13. Meihslaya 

14. Nalla\and 
IS. Orissa 162:01 23.34 16.02 3.59 28.11 2.U6 

16. Punjab 158.40 22.44 28.57 3.77 24.59 1.958 

11. ~than " 174.91 29.58 40.10 5.28 30.68 
" .• ; j 

~.717 

.,.Slkklm 0.87 tUO 00.16,,' :' O.OIl 
t 9. TaIllIl Nadll 529.'72 51.00 '61.75 .9.56 82:01 ,'6.641 
:1A>. Tlrtpat& 1l.3V 1.41 1.78 O;:U 

' ' ..... " :'"! ; 
2'.41" ... G.1J2 " .,' ". 

~l'. O'uar'radtsh 591.42 136.~ 61 :t2 22.6& "8?"J· \1~.7tJ 
, 22. Welt lJonaal· 10.1>3 

"' .,;. 
. ., 302.~ 61032 ,]8.S! 46.~1, '. j,5J3 

Total: 4065.58 594.65~16.m, "'.50 ·.,7S:,: ,·ft':,.., 
.... :'.1 ' 
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2 3 4 5 6 1 
UniOn Tmitofl;-' es~---

1. AndamanA 
Nicobar Ialands . 

2. Arunachal Pradclh 
3. Chandiprb 
4. Dadra A Nepr 

Haveli . 
5. Delhi 
6. Goa, Daman A 

Diu 
7. Lalcabadwerp 
8. Mizoram 
9. Pondicherry 

Total 

3.08 

10.80 

66.47 

0.25 

3.00 

O.ll 

0.30 
3.67 

" 10.44 

1.31 

11. 7$ 

0.63 

0.07 
0.10 

i' •• 

0.49 0.022 

10.17 . 0.314 

2.05 
12.71 

. 0.033 

0.429 
. Orand Total 

. ·Provisional 

--~---"---'-'------ -----:-----:-~--::-:--= 
4132.05 ~98.32 '527.75 100.00 671.46 504.736 

-_ ... -----
51. Statc/U.T. 
'lifo. 

1 2 
1. Andhra Pradeib 
2. Assam 
3. Bihar 
4. GtUarat 
5. Himachal Prewb 
6. Karnataka 
7. JCerala 
8. Madhya Pradesh 
9. Mahatash1ra 

10. Manipur 
U. Orilla 
] 2. Rajasthan • 
13. Silckim 
14. Tamil Nadu 
15. Tripura 
16. Uttat Pradah 
J 7. West JIcDpJ 

n. Total States : 

• 
For Tribal Sub-Plana --------_ .... _-----

1980-85 1980-81 1981-82 

Flow S.C.A. Flow s.c.A.@ Plow 
from from Amt. re- from 
State State IcalCd State 
Plans Plana Plana 

SoC.A. 
(Entitle-
ment) 

------~.--- .. -----~------""--.--~- .. --- ... ---- .. -
3 4 5 6 7 8 

139.46 
119.55£ 
625.26 
484.40 

44.91 
23.80 
19.35 

629.04 
298.85 
16.37 

385.45 
202.66 
15.06 
16.98 
N.A. 
3.49 

180.33 

3264.96 

17.20 
20.33 
51.18 
34.36 

6.49 
3.]4 
2.39 

JU.62 
21.88 
8.24 

56.51 
2O.n 
1.18 
4.69 
7.12 
0.53 

20.23 

399.20 

26.71, 
21.02-
90.09-
48.40 

7.19-
3.25 
3.05 

83.53 
39.00 
15.64(£) 
85.64 
38.1'3 

2.78 
9.56 
O.sa-

20.40 
494.99 

3.37 
3.t9 
9.74 
5.69 
0.81 
0.17 
0.57 

19.24 
5.44 
1.12 
8.86 
5.16 
0.10 
0.81 
1.31 
0.20 

. '.65 

69.42 

-----. __ ._.- ~ 

'6.35 3. tJ 
22.21£ 5.67 

J05,OO 
7t.37 

8.04 
3.49 
3.31 

100.68 
~5.66 

17.8' 
67.11 
45.78 
3.58 
3.08 

12.39 
0.91 

26,20 

563.64 

10.34 
6.21 
1.17 
0.57 
0.43 

20.19 
5.04 
1.49 

10.22 
3.64 
0.22 
O.BS 
1.29 
0.10 
3.66 

72.20 
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--------_ .. _----- - .. -- - ¥~--._. 

2 

J. Anciaman&: 

Nicobar Islands . 
2. Ooa, DalJ1lln &: 

Diu. 
T(1taIU.Ts. 

Grand Total 

3 

15.48 

1.51 

16.99 
3281.95 

4 s 

0.58 2.91 

0.22 13.26 

0.80 l.p 
400.00 498.16 

3.00 
52.00 .... 

6 7 8 
- ... "~------ -

0.14" 3.24 0.10 

0.13. 0.32" 0.04 

0.27 3.56 0.14 

69.70 567.20 72.34 

9.40 

Rcll(lr~ (TSF) . 

Pockets of Tribal 

Cona:Dtratic n 
Primitive Tribes 15.00 3.26 ---------_._---

O.G. Total 3181.95 470.00 498.16 69.70 S67.2O as.80 
• _____ . __ . __ . __ . ~ ____ . _ _ ~_._~ __ .. ____ -_-L 

(Ii: Includes SeA n:leallCd for pockets of trlbals ccnCfntrllticn fnd primitive tdhs. 
£ Propouls only. 
• Approved outlay, as alven In Tribal Sub-Plan documents for Sixth Plan 1 9~83. 

(L) As Indicated In thoStatemeotlh()win8approvedoutlaYlfocT.S.P.-~1980-gS and 1981 ·82 
IClIt by the State Government . 

•• Normal discussions were not held. 
I,', • 

58. The Ministry of Home Affairs in a note furnished to the Committee 
has stated that so far as Special C~ent Plan 1s concemed, !iomC' Central 
Ministries have also started quantifying the outlays for the benefit of 
Scheduled Castes. According to the present infunnation, the following out-
lays have been quantified by them' as their Special Comppnent Plan :-

SpecIal Ccapollftt ..... 06ys for l-.a5 

Name of Central Miniatry!Deptt. 

Minlatry of C.oounen:e 

Hl.\ndloom 

Handicraft 

Ministry of Alriculture 

Mini<try of Rural Reconstruction 

(Rs. in ccores) 

Quantified ciutla y 
InS.C.P. 

16.42 

14.00 

61.SI 

37S.00 

. 466.93 
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S9. In reply to a question, it has been stated that, generally, the fol-
~ criteria are being adopted for quantification of funds from tho 
Oeaenl Sectors and their inclusion in the Special Component Plan ;-

(a) In familyliDdividuaJ..oriented schemes, the beneficiaries can be 
individually identified. In such programmes, a percentage of 
outlay is included in tbe Special Component Plans corres.-
ponding to the planned percentage of Scheduled Castes among 
the programme beneficianes. 

(b) There are some programmes which are lilcely to benefit the 
Scheduled Castes habitations as a whole. Theso include 
drinking water supply, Street-lighting, link roads (to bastis), 
and so on~ In sueh -schemes, the cost of providing the facility 
inlto the bastis (not to the wbole village) is included ill the 
Special Component Plan. 

(c) Where any serviceslfacilities such as primary schools, pancha-
yat gban, drinking water wells etc., intended for the entire 
village, are located in a Harijan basti, the entire cost is in-
cluded in the Special Component Plan. . 

(d) There are certain schemes like minor irrigation, which benefit 
a group of individuals. In such cases, the entire outlay. is 
quantified in the Spec;ial Component Plan it at least S 1 per cent 
of tho command Uea is comprised within the holdiags of 
Scheduled~. Another example is environmental irnprovo-
ment of Slums with 51 per cent or more of Scheduled Caste 
population. FIIrthermore, outlays for assis~ co-opcra.tive 
and other such mstitutions are also included m the Special 
Componcot Plan provided at least S 1 per cent of the member-
ship c:A such socletieslinstitutions is from among the Scheduled 
~te6. 

, 
( e ) The State Governments made provisions in the State Plans for 

CODtnbuting to the share capital of State land development 
Banks, State Co-operative Banks, ~rative marketing or-
ganisations, Co-operative Credit Societies and other similar 
organisatiooa. Such organisations arc thereby enabled to raise 
resources from fiD8DCial institutions for furtber ~g to their 
members. A percenta~ cA. outlayS for share Capital contri-
butions for such institutions COlrespoodiDg to the planned 
peCcentage of lending by such institutions to their Scheduled 
Caste memben, is also quantified in the Special Component 
Plan. 

60. So far as Tribal S~Plan is concerned, the Ministry of Home A1fairs 
baa itated in a note furnisMd to the Committee that the Central Minlstriesl 
Departments have, in some cases, completed IIIJ exercise for quandflcatior' ?f 
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funds and oIibers are In the process of completing the same, A teJl~~ 
statement showin$ the quanti6catlon fot Tribal S~PJan area& is as fo11~: ....... 

SI. Namcorthe NamcofScbeme 
No, Miniatry/. 

Dept!. 

1. A,rlcuJture 
A Co-
operation. 

1. For:estry 
2. SolI" Water 

Conservation. 
3. Animal Husbandry 
4. Crop-oriented. 

programmes. 
5. Minor IrriJation " 

water manslcment. 
6. Fisheries. 

.7. Research and 
Education 

B. Plan ProtClction 
prosrammos. 

9. Bio-ps. 
10. Dairy Development. 
Cooperatloo 

1978-
79 

N.A. 
403.00 

297.00 
164.00 

55.00 

14.00 
28.98 

(Rs. In lakhs) 

Amount earmarked. 
for Tribal Sub-Plan 

1979-
80 

N.A. 
41~ .(10 

160:00 
22.00 

55.00 

25.00 
78.00 

1980- 1911- 19110-
81 82 at 

86.50 164.00 1120.00 
N.A. 13S.20- 9~.00 

16.19 13.60- 2'9.00 
10.00 S.OO 25.00 

N.A. N.A. N.A. 

12.23 9.0!) 155.60 
N.A. £0.90 £2.00 

5.40 N.A. 

SO.OO SOD.OO 
.. 200.00 4000.00 

J.' NODe Sponsored 230.08 300.00 140.00 SO.OO 800.00 

2. ~.iol\ 
~ c..IhlI'e. 

• ... ICa.:IT~ 

Sdlemes. 
2. Central Sector 

Schemes. 
I.C.A.R. 
All India Coordinated. 
Project (or Tribal Areas. 
Non.(ormal adult Edu-
cation. 
ScboIanhIp. ... 
NCBRT-proparal'lon of 
apecial currica1a read-
loa mntoria1 for tribal 
atudeatl and orienta-
do1t 1'I'08f8mmes ror 
Education 0IIIctn 
wor~i"l in TnDaI ftr •• 
atud.ica etc. 

£ BstiDIioe aid Tramtoa study touta or finmi. 

2a.80 

2.00 
1.00 

64.00 290.00 

N.A. 230 .(1) 

150.00 125.00 77.80 521.00 

3.00 ·2.00 6.00 39 .• 
10.00 64.00' N.A. N.A. 

.----... 



.,R.QulbIy ~timate. . 
eetJoda lor SC .t IT . 
• '" of the ac:hoIarshipa for ST •. 
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2 3 4 s 6 7 8 -.--- --.-----.---- - - .. - . ---------------_. 

• 

S. Irriaution. 

6. Industry 
(Dlptt. of 
Industrial 

, Develop-
ment). 

14. Health profile 
includina Health 
Services Reaearch 
Centres for Tribal 
urea~ and Sche-
duled Caste. 

IS. Health information 
and monitorina. 

16. CCR in Ayurveda 
andSiddhu. 

17. CCR in Unani. 
18. CCR in HO\Doc:opathy. 
19. Planninl Cell for 

Trib~ I Development. 
20. Study of Hacmoto-

logical and Oinica.l 
Profile of Sickle 
~II Anaemia in 
Tribal l'OPulatiOn 
around Ranchi iA 
Bihar. Birla in 
Orissa and RaipUr 
in . Madhya Pradesh 
by leAR. 

21. StudyofHel.llth 
and Nutrition status 
of tribes in M.P. 

22. Reaional Medical 
ROIeIlrch a t Port 
Bihar. Bhubaneswar 
and Sllillona by 
ICMR. 

Central Ground Water 
Board Expiorll tion of 
Ground Wa ler. 
District Industries Cen-

tres. 
Technical publicity. 
Strenatheolna of SIDe. 
Tostina Centns. 
E.D.R. It Tralnina. 
Enaineerina Entrepra. 
nourIal Trainina and 
Interest subsidy. 
Modernisation of selocted 
industries. 

-both for SC It ST. 

3.97 15.00 

3.11 5.50 

27.32· 145.00 

4.00 17.00 
4.00 52.40 
OAR 2.00 

O.SO 151.00 

3.22 1'1.24 

10.00 215.00 

16.70 89.00 250.00 

120.00 800.00 

1.00 4.00 
1.50 11.00 

30.00 
1.00 10.00 
1.00 5.00 

0.40 'i.oo 
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3S 

Consultancy for Techni-
cal Services. 
P. D. Centres. 
Collection of statistic.~, 
Monitoring an<! Eva-
luatil'n. 

7. Civil Supplies. Development program-' 
me ot Oil Seod5 and 
Oils of Trees and Forest 
origin with focus on 
tribal arells in Orissa, 
M.P. and Bihar. 

8. Shippi~ &. 
Transport.' 

<1. Rur,,1 Reo 
C'...onstruc-
tion. 

Contral Sector Roads 
Schemes. 
Development of Pri-
msry Markcl in Tribal 
Areas. 
Applied Nutrition Pro-
gramme (ANP). 

6 

810.00 S5O.00 1350.00 

30.00 ~O.OO N.A. 

13 .66 1).26 N.A. 

10. Bncr&Y 
Deptt. of 
Power. 

Rural Electrification. 2477.00 2800.00 N.A. 

II. Commerce. Scriculture. 
HUdkntII 
Desian and Tech. De-
velopment. 
Training 
Mark.otina EAten. &. 
Raw Material 
Cooperatives. 
Direct Al!.wlance to 
Artisans. 

7 

0.20 100 

2.00 10.00 
4.00 24.00 

40.00 200.00 

N.A. 1511.00 

N.A. NA. 

N:A. N.A. 

N.A. N.A. 

.. 10ro. 00 

5.f 45.00 

76.00 470.00 
12.00 60. 00 

2.00 2\).00 
5.00 

61. Aske4 whether the flow of funds from the Centre as well a8 St.ata 
to the Scheduled Castes and Scheduled Tribes is adequate, it h,a, been 
'ltated, in a note furnished to the Committee, by' the Ministry of Home 
Affairs that considering the precarious socio-economic conditions of the 
Scheduled CastesfTribes. ~Ia~jon, it iSi to be conceded that. the totaJ 
. aJDOUDt of financial availability IS not adeq~ to overcome theIr poverty 
and 'CDflble 1Ihem to cross the poverty-line. However. any planniq .yatom 
bas to wOl1c within certain limitatiorul and CODItraints and the ~ 
efforts is to make the best of the given circamltanoes. During discuIi8ioD 
with the State Government representatives. they are always impreued Upoll 
'to increue flow of funcb. Asked why the pr~ baa been slow in the 
t1uantification d funds even in the Central Ministries, the ,representative of 
Home Ministry bas· stated, during evideoce, that it haa been 10 becauIe 

IOID'e of the Ministries bad prepared special compoDellt plans and ideatiIicd 
~ principles on tbe besU Of wbicfl . they sf10uJd prOceed. Some of tbe 
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Mjnistrh:s have not yet quantified th.;ir funds, while some other Minislri~s 
have already taken action in the matter. For example the Mini:;lry of Works 
and Housing has issued guidelines that all new Wl:lls to be sunk hereafter 
should be located in hariJan bustis open to all the viJIagers. ]n number of 
pJau.."li, Scheduled Ca!1tes Development Corporations have been set up and 
lair price shop facilities have reen given to them. Twenty per cent of gas 
dealerships have been reserved for the Scheduled Castes and Scheduled 
Trilles. Every Ministry has been a&ked to make effort .. to prepare Special 
Component Plans for families and harijan bustis. The Home Ministry's, 
Department of Pcrsonm::1 has been promoting a ecrsonncl policy for the 
development of Scheduled CaMl'S and Scheduled Tnbes. The polieie~ framed 
in the Trihal Plan and Special Component Plan have been exami.ned by 
lhem. 

62. The Committee have heen further informed durtng evidence that 
... pu:ial emphasis has to be laid on formulation of appropriate programmes 
and 0n adaptation of the existing ones. So far a~ Scheduled Tribes are con-
l."nncd. the position is a~ follows :-

(i) The Central Ministries should quantify funds tor tribal areas, 

(ii) They should formulate specific schemes for tribal areas and 
tribal peoph: ; and 

(iii) Central Mini:;tries should adopt the on-going progmlrun.es 10 
make them suitable for tribal area .... 

63. It was clearly laid down by the Coordination Committee headed by 
the Minister of State in the Mini1itry or Home Affairs in 1978 that althl,lugh 
the Scheduled Tribes population in the country is 7! per cent. the Central 
Ministrie!l' should quantify to the extent of 10 per ccnt. to 15 per cent of 
their funds. T'he Central MiniMries have been communicated this rccommen-
dation and tht')' have been working 011 this. But various Ministries have not 
!>1ill been abk to reach any conclusion in this regard. Yet they have all 
been workin~ t,)wards this end that quantification ~houJd he to the extent 
indicated and lheir programllk's ~hould be formulated In accordance \\1th 
nt'cds of the trihal areas and the on-going progranullcs have to he continued. 
During the Annual Plan discussions with the Central Ministries. it has been 
ImprcS!'f(.>d upon them that it was important to quantify funds for Scheduled 
raste Component Plan and for tribal development prograffiIllClI. 

,64. The Conunlttee do DOt cOllSider the quantification of fonm. III84tIe 
by tbe State (ionmment'l and the Central MiniMries/Department "om ·tIIe 
Geaeral St-c'or to the COIIIpODeilt Plan or Tribal WeHare Plan a' aD 
tnIfIeient. In hid they DOte. that very Uttle money has heca speRt froID 
die·· General Sedor roads for the benefits of SdIed.W Castes and Sdledulell 
TIIbes. They agree with the MbdsIry 01 HOIIIIr Affail"'i tbat ·ooll$i.eJ'iq 
., . pncam.s liOCio-ecoDomic: ~. 0( Sdleduled CaitftI/ScheduW 
'I"dbes population ........ tIIe .... amoaat 01 ..... cllli ."ni ..... nh is -* 
adecJ-te to o~OIIIe their poverty ucl elUlble ..... to erDIi die poverty 
1Iae,' ne CoannlUee 1ft aIIIO ......,y to note fllat eWII tbouah CoonJIa. 
Iio .. COIIImiltee bMJ III8de a .......... 110. as far. back lIS 19711 .... t 
~. Ministries at the c.e..e ........... fy fands to the .ldent of 18 per 
ftDtto 15 per cent IIIOld of the ~ have hard.~ doIIe BRyf •• -. .. 
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abe ...ater. TIle Committee m:p that the Plaullin. Coaun.issioajMiaistry 
of _ Affairs sIaouJd easare tbat the l"'endedfuncls and benefits Iq 
the Scheduled Castes and ScbeduIed Tribes from .. Gelleral Sector fund8 
are actually spent for their welfare. They silo .. cst that aD evaluatioa 
be lllldertakeo pcriodiaaUy to asiess the extent of actual flow o{ fuels 
8JId _Defits to Scheduled Cades and Scbedltled Tribes 1rom the General 
Seder fbDds to I'Klify the sbortcoJDiap ... augment the provisions meaat 
for thePie collUllWtities. 

F. TRIBAL SUB-PLAN 

05 .. The Tribal Sub-Plan concept was evolved during the fifth Plan 
(1974---71), which embodied integrated and total approach to the problem 
of trjb .. 1 development. It has been stated that three basic parameters of the tri-
balliituatioll in the country were recognised in the formulation of the concept. 
Fi&);l, that there was variation in the !iOCial, political, economic and cultural 
milieu among the different Scheduled Tribe communities in the country. 
Second, that there demographic distribution reveal their concentration in 
part!! of some Sta1es and dispersal in others. Third, that the primitive tribal 
communities lived in scheduled regions.. Hence, the broad approach to tribal 
development has had to be relatcd to their levcl of development and pattern 
or di!;t.ribution. In predominant tribal regions, areas approach with focus on 
development of tribal communities has been favoured. While for primitive 
group commllnity-oriented programmes have been preferred. The dispcr&ed 
tribal!; (lund in pockets have to avail of the programmes of rural devel~ 
ment. For execution of programmes having integrated thrust, pooling of 
finan<'t"S from alt sectors has been regarded ru;. an e~sentilrl roquisite. 

M. It has been further stated that the Tribal sub-Plan aim ... at C01l1-
prchcru;ive development with focus on the individual family. With the house-
hold a!o the basic unit of planning, in poverty reduction the poor stand thea 
the poor on the progressive scale should be taken up. With the predominance 
in tribal areas of agrkuIturc, land being regarded as the basic resource asset. 
landlcsr. agricultural labour should constitute the first target group for bene--
fitll, the mary!inal and the small farmers following .. Income from various 
p!IlOIIuce should Ix- kept in view in identifying the poorest, the poor and 10 
OIL ID the urban areas. the unorganised unakilled group of mining. industrial 
etc. labour !lhould be the focus of attention. 

67. 'The Committee have been Infonned that the Tribal Sub-Plan draw!! 
itll financial resources from : 

(i) Outlays from State Plans ; 

(ii) InveMments by Central Mini!!tries ; 

(iii) Special Central Assistance (SCA) 0( the Ministry of Home 
Affairs, and 

(iv) Institutional finance. 
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68. During the Fifth Five Year Pfao (1974-79) the outlay and ex-
penditure on the Tribal sub-Plan UDder State Plan and Special Central 
Asmstance have been stated to be .. under:-

(RI. in cram) 
.--. - "---~' ~.----.-----. "-'. .. .-

SI. 
No. 

Year 

2 
(I) 1974-75 
(2) 1975-76 
(3) 1976-77 
(4) 1971·78 
(~) 1978·79 

TOTAL 

.. -
(I) 1974·75 
(2) 1975·76 
(3) 1976-17 
(4) 1977-78 
(5) 1978·79 

TOTAL 

-_._--,-_ .... 

. -

Outlay Expen· Pmon· 
diturc tap 

Vtill~-

lion 

State Plan 

3 4 S ... _ .... _ .. __ ._- •.. ,-.---- .. -.~ 
23 2S 109 
72 60 83 

181 1.54 805 
248 223 90 
332 290 87 

856 752 89 

---'---_ ... ---_._-.-
Outlay Expen· Percen-

dilure IIIIC 
VUltv.-
lion 

~. -." ----.--- ._--
4.30 3.08 72 

20.00 14.59 1) 

40.00 30.99 77 
55.00 51.49 94 
67.00 64.96 97 --- --- ,.-- ---

186.80 165.11 89 

69. The Worting Group on Tribal Development (1980-85) ·has served 
in its Report that the shortfall in the expenditure incurred under Tribal 
sub-Plan during the Fifth Plan is attributable to unpreparedne&l for the in-
vestments in the Tribal sub-Plan areas, weak aamiDistrative maclJinery, 
deficient accounting system. procedUlll delays, delays in issue of sanctions, 
~tc. . 

70. When this question was raised with the Ministry of Home Affairs, 
the Ministry agreeing with the ob5ICrvatIon of the Working Group, has made 
following suggestions in a note. furnished to the Committee to remedy the 
situation :-

(i) The establishment of a single line of command, orPmc ~ 
tion of the programmes in the field and aD e1fcctive dcleption 
of ~rs both financial and adminiatrative to the project 
authorities. 



(u) 

(iii) 

(v) 

3!J 

In States having large tribal areas 'semi-autonomous rcaional 
a.uthorities to be created, comprised of both official and non-
official e1ements. The Secretary of regiODal authority should be 
delegated adequate financial and administrative power§!. 

A high-power body, such as a Cabinet sub-Committec, should 
be set up to give policy directions for implementation of the 
Tribal sub-Plan and to revise and recast it to meet the situation 
alo may emerge during implementation. 

A separate budget head for the entire Tribal sub-Plan outlay 
inCQrpOrating fund~ quantified under each or the various sectors 
shown under distinct sub-heads, of the respective Department, 
backed with witabTe accounting procedure has to be evolved 
to ensure that the financial outlays meant for the tribal areas 
arc expanded in. these areas alone. 

A system for monitoring, evaluation and reviewing Ihe pro-
gnunmes with built-in provision for reformulation, where neces-
sary is. being evolved to ensure that tbe expenditure achieves thQ. 
desired result. Under tbe arrangement the monitoring channels 
will flow through State, Divisional, District, ITOP, blo~:C to the 
grass root level'!. 

71. Asked whether llDy critical evaluation of the Tribal sub-Plan bas 
'been done so far, the Planning Commission, in a notc furnished to the 
Committee, has stated that the Working Groups set up by the Planning 
Commis!;ion for formulation of plan proposals for tribal development inter 
Cilia n::.\;ewed the impact of Plan expenditure on the conditions of tribaJa. 
Thl;: defich:ncies pointed out by the Worting Group!! were taken into consi-
deration while formulating the Sixth Plan proposals. It was noticed that 
although substantial oudays had been spent, only a small percentage (5 per 
cent) had gone into family-oriented progranunes. 

72. The Commiltee have been iDfonned during evidence that the finali-
sation of tribal sub-Plan in the Fifth Plan p:riod Walt delayed as the earlier 
tribal . development blocks were smaller and new areas with more tbun 
fifty per ccnt tribal population had to be included. The identification of the 
new weas in order to prepare the new plan took time. The areas. after identi-
fication had to be carved out into cobesive admi.ni&trative units. The flnali-
salion of the sub-Plan also got delayed as some States could Dot finalise 
them in time. The delay on the part or State Governmeuts bad been mOlitly 
due· to the fact that the entire concept of tribal sub-Plan and Project reports 
on primitive tribal blocks was new and identification of primitive tribal 
area was a time taking aJlair. The delay was also caused as the Government 

. did nol have adequate trained personnel to go into the new concept. Be-
side&, the concept was difficult to understand and to apply in practice due to 
the f:Jet that. the basic principle was that the tribal should be enahled fo 
advaooe further without making auy distortion in their cultural life aDd 
tradition. However, funds WeI'e provided and expenditure was incurred jn 
the tribal areas in the first two yean during wbicb the sub-Plan was under 
preparation. It Wti not that no fuod .. were provided during that period. 
Witl, the provision of funlJs in the first two years (1974-16) advance action 
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~as takon for the implementation of the tribal sub-Plan before its tlnalisa-
lion. 

73. The Committee have been informed in reply to a question that out 
ci 180 lTDPs in the country, project Reports of about 128 HDPs in the 
Fifth Plan were available. In reply to a further qu~on, it has been stated 
that 52 primitive tribal blocks ilave been identified for the purpostO;. In ~e 
beginning of 1980 the decisi~ about the tribal sul>-Plan for 19M0-8S wu 
taken and the preparation of project· reports for the tribal sub-Plan by the 
States hl1-d also been taken up. Some of the fresh project reports have already 
been received in the Planning Commissoion. 

74. About improving the implementation of the development program-
mes by the States, it has been stated that the Working Group reports had been 
circulated to the State Governments and they h;!d been asked to tak.e th>! 
recommendations ill the reports as guidelines to affect improvements in 
areas where there were shortcomings. Although there are no specific assur-
ances from the State Governments in writing regarding the acceptance of the 
recommendation&, it is expected that they would implement them. Explaining 
the position further, the representative of the Ministry Of Home Affairs 
has stated that the Home Mini&try has two reports on the subject. One of 
the reports is on adrnini&trative arrangements and personnel policy 'while the 
other report is on monitoring and evaluation. Both the reports have been 
circulated among the State Governments. The Home Ministry has been 
following up the first report regularly in detail by sending letters at the 
ministerial level. The State Governments have adopteq many of the recom-
mendations. contained in the reports. The Home Ministry 1138 not found 
any serious differences between the views of State Governments arid the 
recommendations of the Working Groups. It might not be possible for all 
the States to adopt all the recommendations. However, inco.nsist~nt with 
their own resources and administrative structures; the States have been 
adopting some of the recommendations. . 

75. Asked whetlrer adequate financial and admini&trative powers have 
been given to executive authorities to avoid shortfMls in the expenditure· 

. under tribal sul>-Plan, the reprcsen,tative of the Home Ministry has stated 
t~t the extent of delegation of powers in that behalf varied from State to 
State. For example, in Bihar, with powers have ~n delegated to the Ctiota-
na~ur Development Authority. In OriSSra, the powers of the Project Ad-
miDlstrators are quite adequate while those of the officers of Madhya Pradesh 
are not adequate. The Home Ministry and the Planning Commission propose 
to look into the matrer. Recently in an evaluation report prepared by the 
Indian Institute of Public Administration on the que&tion of administrative 
structure fot the tribal sub-plan areas in Madhya Pradesh and Gujarat, it 
bas been stated that the delegation of powers in Gujarat were quite satis-
factory. Maharnshtra was also quite alright. The representative of the 
Planmng Commission added that some kind of Committees have been set 
up in all States at the district level, such as District Planning Committee 
or District Development COmmittee on Zila PariStbad, which are performing 
the functions of oVerseeing or formulating, Implementing and ~viewing the 
ptml pet(ormance. In some States the Collector is the Chairman of iUch 
a Committee w'blle in some States. , non-officlal has been appointed as a 
Chninnall. 10 some 'States.,th6 M~ter also fuDetionCii as Chairman. In 
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MaharaSlJ,Lra and Gujarat, 50/00 funds have been earmarked ·for the district 
development plans. 'fhese funds. have been placed· at the disposal Qf lJJa 
l'arisbads, who have been permitted to formulate their plan& and tix. Lbe 
priorities and imelement the same. It ~ for the State Govel'DJDCots to decide 
their own priorities. They muSt decide which schemes sbould be accorded 
higher priorities in the overall context of availability of fundit. TIle Plannhlg 
Commission has issued guidelines but adoption of those guidelines is aedord-
ing to the choice and au ministration needs of the State. 

76. The Committee have been informed during evidence that t.wo' types 
of . tribal areas have been distinguished for the purposes cf planning~ 
area consists of States where trlbals a1"<! in a maJority as in the four NOrth-
Eastern States. for which the whole State Plan is a total tri~ plarf:. The 
oth~r area consi~ting of Stat~!o Iik~ MBfihy!, Pradesh, .Bihar, Mahara~btrallDd 
OUjarat have tnbal population 10 mmority for which separate trIbal sub--
plans have to be prepared • 

... 77. Asked why there has been deJay in the is&uc of executive direCtions 
by the Centre I'<!gardiog annual reports to the State Governments, the re-
presentative of the Home Ministry has replied that the Ministry of Home 
Affairs has been impresWng upon the St~te Governments, not only 
through corr.:spondence but also at the meetings, to wbmit their annual 
reports in time. The State Governments have been asked to includeil'l their 
reports the various development measures which have been adopted by 
them. Some State Governments have amplified and mCklified the reports 
accordingly. Under the provi5oions in the Fifth Schedule to the Constitution. 
the Central Government could issue directives to the States to adopt such 
measures as to make emdent and good administration in the tribal lind 
Scheduled areas. Provision of Article 244 and the Fifth Schedule are 
being brou,ght to the notice of the State Governments, to en&ure that the 
lidministratioo in scheduled areas should be simple cnough to enable the 
Scht.'duJed Tribes to understand it well and it 'houJd be according to the 
needs of development. For example, the guidelines have been that the 
administration in tHe Scheduled areas. should be simple consisting of Ii single 
line administration. In other .words, it shouJd not be filled in with too many 
!\pccialist functionaries whose functions could not be understood by the 
Scheduled Tribes. The Ministry of Home Affairs has been copling its 
attention towards the type of administrative structure which should be ~t 
up in the tribal areas. In all blocks there is a Village Level· Worker. ·111e 
Ministry feels that the Vlllage Level Worker shbuld .be multi-CuncttoI1Dty. 
The block structuc(. a1so should be llimple ~nough to meet the need~ of 
Scheduled areas. Above the block, along the line of single line ndmirii!ltnl-
tion. there is the Project Adminislrl!tor who i9 a Senior Class I Officer of 
tlIe State Government. He is assisted by a number of func'tionarie~ COtnpo~d 
nr agricultural specialists and specialists in animal hus\lllndry and coopera-
tion etc. Above the Project Administrator there is a Collector and above 
Jj~ ther~ is the: Commissioner in the Iiqe of direct hierarchy. The siJlgle 
Jibe· hierarcJ:ty haS thus been designoo to enable the trlbals to go to one 
alnll~ functIonary to get their cornpWnts redressed. It has aJso been 
~1!1.mended~t the Pro~ AdmiOittrator should have d~f:lopment 
tunctiOltIi as weU lis iJODte teWnue. '-ct;kms. Thil 15 impor-
tant as the regulations as per Fj~h Schedule could be enacted by the State 
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Government in consultation with the Tribal Advisory (;oQnaI lUld with 
thc 8."IIent of the President and most of the regulations related to Iud 
traruler and other protective Dleasures. If the Project administrator is vested 
with both the functions for these areas, it would become easy for the tribals 
to approach him for development. The Project Administrator shouJd also 
have, alongwith developmental functions, powers of acting as a functionary 
UDdcr the regulations of Fifth Schedule. In thi& way it is possible to put in 
practil-c the constitutional provisions on the subject. 

78. Asked whether suggestions have been otade to the States regarding 
administrative machincry, procedural delays etc., to avoid shortfalls in ex-
penditure under Tribal sub-Plan. the repre&entative of the Hom!.! Ministry 
has stated that recommendations of the Working Grollp on administrative 
structure and personnel policies have been convcyOO to the States about four 
years back and some of them have been partly implcniented also. Arrange-
ment" which have been made in the tribal areas partly conform to the single 
line administration. Some of the States have been undertaking training 
of GoVt:mment employees as well as non-officials. The Government of 
Andhra Pradesh has been undertakinlZ training of Government employees 
ll~ well as local tribal leaders in the Tribal RC5earch Institute. 

79. When suggested durin~ evidence that there should be a ~eparo1e 
adviser for the Component Plan and Tribal sub-Plan, the rcprcsl'ntativc 
of the P1annin~ Commission ha!to stated :-

,"As far 8.'1 States are COtlC'Cmed, I think, OD~ has to look at the 
States plans in their totality and we have about four advisers 
who arc responsible for 'three or four Stutes each at a time and 
our experience is that it is better t1urt we have the advi!ler 
who knows the totality of the problems faced in a State. We 
cannot push up this pr02rammc if we werc to have separate 
advisers working in iI.olation. But we shan certain Iv con!;ider 
your suggestion." 

80. Regarding the integration a"'J'Cct of the tribal sub-Plan implementa-
tiun, the Committee have been informed duripg evidence that the integration 
has J/(lt to be of an administrative character if the ex~cution is to re-
flect the objective of planning. In the tribal sub-Plan ureas, the IT[}IP is the 
main ins.trument of planning. IntelUlltion has to come about <It the lower 
level by proper functioning of the block. At the Proiect Officer level, the 
inlcllTation has to come about throu~h the efforts of the Project Administrator. 
At the district level integration has to come about al the Collector's Ic\re1. 
At the State level. such an integration has to take place at Stale level As 
the .,,onlPhasis has been put an integration for the fin;t timc. some initial 
difficulties arc there. At the national level. the role of inte~tion is per-
fcrmcd Iw the Planninl!; Commission ann the Horne Ministry. On the noint 
of financial integration, it bas been admitted that it has not come about 
yet in t~ tribal areas. Thill j"" incomplete because the State Governments 
~iw funds !o various sectoral departments for spending end the original 
"ica I)f nuttn~ them tOll.'Cther has not come !Ibout fullv. A£1t'r fincfinll out 
Ilelaiis of various 'Pfotrammes which needed to be integrated by the Project 
AdminllitratOf, tbev were looked at the proiect stage. Onlv to that e~tenl, 
~ome kind of coordination and integration has taken place. 
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81. In reply to a questioo, the Committee have been informed that c:on~ 
ccnuation of Dnancial power at the project would help to get the cooperation 
of the various district authorities. Spending small amount of money in a 
given area through specific agency could always be done. In the Sixth 
Plan alonptith the small amount of mooey given to th.: backward 
classes sector, efforts have been made to earmark to the 
tribal area the due share from all the sectors of the State and Central Govern· 
ments. Only through a massive thrust towards tribal areas with due ahaores 
from various departments of the Centre and the State, it would be possiblo 
to bring out some development in the very backward areas. There has. been 
earmarking of funds from Agriculture, Forest and Animal Husbandry Dc--
partments for the tribal areas. The field representatives of the departments 
from where funds were drawn have to be involved in the execution of the 
various scl1emes of the concerned departments. Thus, administrativl} integ-
ration becomes a must. In working out bigger schemes there should be 
administrative as well as financial integration. For the time being, it has 
not been possible to effeot it becaU50C each department has its own fundi 
for the execution of its own programmes. 

82. Asked whether any matter included in the Governor's Report has 
necessitated the iSSU8DCe of directives to State Governments under Article 
339 or otherwise, the representative of the Home Ministry has replied in the 
negative. Such an occasion has not arisen in the past nor it is expe,,1.Od 
tu arise in future 3S they are able to get things don;! by persuasion. He has 
further added, that "we are operating a iedcral structure where there isl • 
de-licate baoJance of powet' between the Central Government and the State 
Government and, thcrefo~, we do not want to upset the apple cart. We are 
already operating under Article 275(1) with the helD of the Special Central 
Aisistance."· ~ 

83. In reply to a question, it has been stated that Annual Reports from 
tho Governors, as per provisions of Articl'e 244, are being received in the 
Home Ministry sometimes on time and IiOmeUmeS late. The Home Ministry 
has been trying to ensure that reports are received in time and arc broad~ 
ba.<;ed as to reflect the various developments and occurrences that toot 
place in the Sclreduled areaSo. Asked whether Central legislation on the 
administration of sub.Plan and the Scheduled areas could DOt be enacted 
tlle Committee h8'Ve been informed that the matter is not under considera~ 
tiOn of the Government. 

84. Regarding the question of bringing Tribal Development as a subject 
in the Concurrent List of the Seventh Schedule to enable the Centre to 
exercise its powers the representative of the Ministry of Home Aft'airs has 
stated that the matter has been under the consideration of Ministry and deci-
sion is in the offing. Informing the Committee further, the representative 
of the Ministry of Home Affairs half stated : "I would liJce to say that the 
Home Ministry and the Planning Commission, in fa~, the entire Govern· 
ment of IndiaJ is highly concerned with the question of taking the tribal 
people forwaro and we are taking aU possible measures to lee that the ques-
tion in theory does not remain in tllcory only but also it is implemented 
fulJy." 

4 LSS/82-4 
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85. Regarding Jhe pace of evaluation of implementation of tribal sub-
plans, the representative of the Home Mini&try has stated that evaluation 
Should be done in much more intensive manner within a time bound pro-aramme. The State Governments should be requested for the evaluation. 
l'he evaluation could be done by the evaluation organisation ~ the State 
Government or by the Universities. It may be laid down that ten percent 
of the total numb~r oC Imps would be got evaluated each year. The Com-
mittee have also been informed that no comprehensive evaluation of ITDPs 
was undertaken till 1980-81. However, on the suggestion of the Home 
Minister, five Statefr-Rajasthan, Madhya Pradesh, Tamil Nadu, Guiarat 
and Himachal Pradesh have agre~ to undertake evaluation of Imps. Pro-
grummes in a phased manner, beginning from 1981-82. 

86. The ro}presentative of the Home Ministry informed during evidence 
that greatest importance has been assigned to evaluation as could be seen 
from the variOUs. communications issued by the Home Ministry to the State 
Governments and the State Governments have replied that the evaluation 
would be. taken Up' in the manner indicated. The Home Ministry desires 
to p~s into service various agencies to prepare the ~valllation reports at 
the earliest. Some State& have evaluation organisations with their Planning 
departments. As their resources were limited, States have been advised 
not to over-burden them. Specialist bodies like Tribal Research Institutea 
could undertake evaluation work. BeMdes, sectoral e'Valuation has al80 
been taken up. Regarding the evaluation of administrative. structure, the 
Institute of Public Administration has been entrusted with the task and they 
have pointed out a number of shortcomings in the case of Madhya Pradesh. 

87. In reply to a question regarding the ratio of money spent on 10-
&astructure to the amount allocated for bcneficiary-oriented schemes, the 
Committee have been infonned that 95% of the expenditure in the last plan 
bas gone for the building of infrastructure and only 5 % for the beneficiary-
()rient'cd schemes. In the current plan, the emphasis. is on family-oriente4 
schemes both in the tribal areas and under the Special Ccmponent Plan. 
Un~r the family-oriented schemes, the number of b.;ndiciaries of target 
BJ'oups are being identified and the targets are being fIXed. The represen-
tative of the MiDi&try of Home Affairs ha~ added that the orientation in 
the tribal sub-plan in the Fifth Plan was slightly di1Ierent from that of the 
Sixth Plan. In the iFifth Plan, the State plans were concciv;:d with an 
emphasi~ on area development. In view of the lack of infrastructure in 
the tribal. areas the tribal sub-Plan~ of the States concentrated on the devc>-
lopment of infraltructurc. Onlv 5 % of the amount was set apart for the 
bt-nefit of the famille". In the Sixth Plan. emphac;is has been shifted. The 
State Governments bave spelt out the tribal sub-Plan in the takin~ up of 11 
certain number of families to enable them to cross the poverlv line. Orisr,oa 
&lld Guiara.t have fi~ed a target of 5 lakhs while Madhya Pradesh has fixed 
it at 18 Jakhs. Alongwith the shift in approach. the strategy to implement 
the sub-Plan has also underlrOne a ch~. This is a gradual process. 
Government has to work within the general constraints of Planning where 
tar.tre fund~ have been eannarked compul~ori1v for their sectors becatLo;e they 
were a necessary concomitants of any family benefiting :kvctClpment scheme. 
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88. As has been stated earlier, the fiDaDcial outlays for the Tribalaub-
plan in the Sixth Plan are u foIlowa :-

Flow from Slate Sector 
Special Central Assistance 

(Rs. in crores) 
3281.95* 

470.00 

3751.95 

*Includes flow from Development of Backward Claaees Supplemeatary 
Sector. 
89. De COIIUIdttee ....... 011 tile 'I'rIbaI Sub-PIan, clarine the Fiftll 

Fl". Year " ... , RI. 753 a'OI'eS _er .... ,... 911 Ib. 165.11 mini 
uder spccJaI Cefttnli Assilfance It,ad IJeen .,..t, but a \'eI'y insipifie'" 
8DIOUDt I.e. only 5 per ceId had ..... to lie .... ily-ori.ented iRJIenII!s Ie 
far as .... baI denio,.... Is c.urC8llled. 'IbeuIb the focus ID' the SI"" 
Five Year Plan has sbitted to famiIy-orieafied scbeDll's, the ComntiUet 
feel that for rapid social and economic development uf the tribal people 
the most important and argent talk which needs to be attftlded to Is 
tile ellmIII8tIon of explo..... 01 .......... In aD Ionn, like 1Iutd-te-.. 
moaey·JeDdbig, debt.bondage, adIe, Iere8t, ...... etc. 

90. ConslderiDg tile prec!8I'Iou lIOdal and eea.omic conditions of 
file Scheduled Tribe populatloo, the eo...... feel that tbe prothloa 
of RI. J,7SJ.9!' nores (R& 3,2111.95 from ftlte Sector+h 470.08 
~res from SeA) made In the SixfIl PIIII wiD DOt be adequate tit overenme 
their pol'elty and to enable diem to CI'08I the pmerty line. They, howeYer, 
hope tbat no efforts will be spared to achieve the "~cts laid doWJI and 
that there will be 110 let..., In ... gipntie task of social reform and 
eeooomic development and 110 HmltadOll8 and oonstntints so far 8S h .... 
...... dorfll an roocened wUI be allowed to come in tile wily. 

91. The Co ...... ttee vt.aIse tiIat Integnfed Tribal De,elflp~" 
Projeds (ITOPs) are the -.. duuanell throuab which TrIbal IUb-plaD 
.... to he illlplemenfied. 'I1Ie CoPUPiftee, therefo~, attach ~ Impot1-
uee to tile dlideat faaeflOld.. of lie ITOP.. From their 00 the spnt 
....., 01 ... workiag 01 ITDPs In 0risIa aod Madbycr Pradesh, tile 
CommiUee are perflllbed to fiDd daat die ITDrs on not wortlng OB 
dpt u.s. rbe CollUllltflee atfribate au. to the Don.'ntegnrtlon of the ...... btnti". .... fi-.dal ~, 110 esseDdaI for ,he ctRc:ieot working 
eI die ITDPI. TIley Deed lIardIy slre8S that unless tile admln.lstrotive and 
li.aadaI hinctiont life iDt8JP'll'ted fully, file ITOPs win never be able to 
fuoetion cmeiently ... effectively. They, therefore, urge .bat Ihe plann-
Ing Commis1iion'f,1inistry of Home Affairs sh.ould Immediately 5frl"e for 
IafearatiIII die admIDlJInttve and fbaandal fuacfiOl'ls of the ITDPs. 

92. The CommHtee wocdd ..., dnrw the .tkntiOlt of Plannl .. 
o--;.pon/Mhaisfry. of ao.e AftIirs to IIIIOUIer important IIspect for 
Gte proper fmpleme..... 01. file ITDPs I... a sound personnel polley 
for the ImPs. The ~ .. with the sargestlon of the Ministry 
Gf Home AbIn .............. ~ ia an ITDr Is best 
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suited (or tile purpote. 'ne Conw4Wee would like the Ministry of 
HOlDe AIairs to lnaaedlately .........., die penoanel polky for the 
ITDPs, IUId commend the same to CODCemed State Governments for 
adoption. It got's withoae iiayiDg dud ..... delepdon of financial aad 
administrative po"'ers to the Project Odlcers in sine qua non for the 
eftedhe implementadon of the IICbeIDe uDder tile ITDP&. 

93. The Commlike amsider Oaat evaIaatioo of Ole work being done 
by the ITDPs Is extremely importaDt. They rewet that 80 far no nalu-
ation of ITDPs .. been doae aad oaIy a begbming in 1981-82 . bu 
been made in five States, to evaluate in a phased manner. working of 
ITDPs. Tbey (tel that adeast 10 per cent of .. total number of 1m,. 
Ia the COUDtry should be lateubely ad exteusively evaluated every 
year. The Central as ",eO .. State Goverameuts should gear up their 
evaluation madlinery, 10 tIuIt tbs'e is DO laxity in tbis work. The lielp 
of the Tribal Research 1Dstit1*s, I.IUItitute of Publk Administration and 
the Ike, Universities •• In tie eoaah'y am also be soqltt for the pur-
pose. 

94. The Committee would like tile Ministry of Home Affairs to 
Impress upon the COIICa'IleCI States.... Governors' annual report.. OR 
die scheduled area shoaId be ~ aud submitted "ell in time. 
It is needless to lilY tbat tbe8e repons when received from the Gov-
emon Ihoald be crItImUy eumlned by the MiDlstry of Home Affairs 
10 that COIftdive __ could be bIbu wherever necessary. 1he 
Committee woald also like the MiDistry of Home Alfail'll to expecUte 
decision on the questioa 01 briIt&iaR the BUbjeet of Tribal Developllleld 
In the Con~ LIlt of the Seventh SdIeduIe to the Constitution. 

G. SPECIAL COMPONENT PLAN 

95. While dealing with the strategy of development for Scheduled Castes, 
the Sixth Five Year Plan states that '''The need-based programmes 1'0 be 
formulated for the Scheduled Castes would keep in focus target groups in 
the occupations categories. The core programme fOT economic develop-
ment would 13y emphasis on land deveropment and agricultural produc-
tion. animal husbandry, including dairy, sheep, goat, poultry. piggery deve-
lopment, leather work. weaving. other cottage and village industries. fish. 
erlcs and sm"lU scale and tiny industries-. In implementing aIr these pro-
grammes availability of institutional finance is crucial. It is envi~aged 
that the Scheduled Castes Finance and Development Corporation~ would 
play a cata1ytic role in channelising inputs. credit as well as fund'! undl"r 
DRI. An additionality of Special Central Assistance is being provided to 
stimulate and I'uprlement the efforts made by the State'" 

96. The !mlient featur~ of the Component PIan have been stated, by 
the Planning Commission to be as follows :-

(i) Integration of services at the delivery point to the beneficlary 
\\ith a view to develop setf-reDance. 

(iil Development of services from the bottom-upwards. 



(ill) 
(iv) 
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Development of skills to diversify the ocwpations. 

Introduction of latc&t tecbooJo8:y based on local material. 
and local skills to redUCe drudgery of workers and also to re-
move the social stigma attached to their present profession. 

97. The Ministry of Homo Mairs, in a note furnished to the Com-
mittee, has slated that Special Component Plans envisaged identification of 
Schemes under general sectors of development which would be of benefit 
to Scheduled Castes and quantification of fun4s from all divisible pro-
grammes under each sector and determiDation of specific targets of bc0e6ta 
to the Schedule Caste& from these programmes. The main sectors from 
which benefit!! can ftow to the Scheduled Castes are : agriculture and 
allied sectors (especially. animal husbandry and dairying agriculture, 
minor irrigation and fisheries) industry (especially cottage and vutage 
industries, handloom, lla:ndia'Slfls and sericulturc). education, health.. 
housing and water supply and urban deWlopmeot. S9me of these seeton 
pertain to thr minimum needs objectives of die Plan. Tho Special Com-
ponent Plan is to be 8. distinct part of each State Plan and of each sector 
of the Central Plan. 

98. The PJanning Commission. in a note furnished to the Committee, 
has stated that in the case of Scheduled Castes, phased prograJDJneS are 
envisaged in terms of number of families ~ each year to benefit 
from various investments in the Plan so as to enable them to crOSs the 
pOverty line. In the Sixth Plan, it is proposed to assist rouahly 8.5 lakhs 
ScheduJed Caste families to cross over the poverty One. ~or 1980-81, 
19 lakhs have been targetted. For 1981-82 complete information ill not 
yet available. 

99. The Committee have been infonned thaI the Special Central 
As!'istance to the Special Component Plan for the Scheduled Caste is cOO-
ceived as an additive to each State Plan with reference to the totality of 
the programmes for the develoement of tbe Scheduled Castes, it Is DOt on 
the systematic pattern for specific schemes. It is expected to provide the 
required thnlst to programmes relevant for the development of Scht'.duled 
Castes. The Special Central Assistance can be utilised 0011. for pr0gram-
mes of economic development of Scheduled Caste$. families below the 
poverty-line, including asset build-up and relevant bact-up servfces; 
these are determined by the State Governments. The CeotTal Government 
does not lay down to the Slates schemes to be taken up with the additiODa-
lity of funds from the Special Central Assistance. Any Scheme which win 
provide substantial incremental income generation for families below the 
poverty-line can be taken up by combining funds from the State Plan 
from other sources in the State like various Slate Corporations, the addi-
tionality of the Special Central Assisanee, and institutional funds and there-
by augmenting the total resources ftow available. GuideUnes regarding 
the formulation of t1te schemes and programmes for Scheduled Caste fami-
lies jn different occupational groups in an integrated and comprehensive 
manner, based on their deVelopmental needs, in the Special Component 
Plan (includinJt the addit1ve of the Special Central AIlIistance) are COII-
tained in the Report of the Working ~ on the develQPment of the 
ScheduJed Castes in tJo.e SixU. Plan (1980-8.5). . 
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100. DiscuaiooI arc also hdd' in the Plannio.a: Commiuioll' on the 
Annual Special Component Plan of the States incfuding the additive of 
the Special Central Assistance where the different ICbaaea and pIOgI'llJD-
m.e& formulafed by each State Government. are diJcusscd.. 

101. The Committee 8ft happy to DOte that Special Componeal 
PIa .. fGr ~becIaIed C ..... _ft ... en ......... III 4IIe Sixth Five Year 
..... for (belr npld lIOde«'JOllOde ......... The CoIIlmiUee ... 
with tbe 'lews of the WGnIDg GnJap .. die Develapment of Sdaeduled 
CUlM (198~S) that .. ScIaed-.d eu.. fcoastitute in the ...... tile 
bed rock on which 0..- lIOCIety .... __ ..... RM'eJy ... 8IIy IJedioD 
or ,118600 coJdrlbllted 10 na:h .... 10 .... ,. return for so Uttle. ladJ_ 
society OMS O.e Sche6IIeI c... • IIeavy IDOI'8I and IlUderlaI c1ebt, Jet 
to be tHsdwged'. 'J'bey feel 8Iat the l'eCOOIINadations made by dte 
Wortlng Group h!. 1Ite& ftPOd oa lie subject are of (ar-reac:hin~ IAJpOrt-
alICe, faithful 1mpIe....... 01 wIiIcb c:. JII'O'1ck • J!I'eIIt fillip to the 
o6enriae "ery preearioulJOClo..«.-omlc: aeaMtions of SdI.eduIed Cutes. 
The Committee hope that lie CeaRa) .-d State Gcwemlnenls wDl ~e8r 
up their admInI5tnt1ve ID8CbIDery to e..-e that the target. itt fOl' 
the Sixth Plan are fully aebleved. 

102. Tlae CoDUlll&tee ....... that .. t«edi"e mnaitorinll &lid ""aiD-
atloll system 1Ib0llW he POIved to aIiieis wtaedaer the result. achieved 
Mm the Implementatioa of vadoal sehemesuRilar tbe Speda) Com-
poIWat ,...... coDDellllOl'8te with the apenditwe involved and bene-
Its from thole le __ ~ to tbe famiUes for wilma they 8e meant. 

H. POST-MATRIC SCHOLARSHIPS 
103. It hlls been stated that the Post-matric Scholarships are awarded 

to Scheduled Caste lind Scheduled Tribe s.tudents on the basis of graded 
means test. The rates of scholanhips vary according to the type of 
cour~e8 from Rs. 40 to Rs. 75 pel JDOD.tb for day scbolars ant! Rs. 10 
to Rs. 195 per month for hoste11ers. Scheduled Casterrribe girk are 
given an additional amoWlt of Rs. 10 per month a9 an iDOefttive. 

t 04. Asked whether the amount of scbolarslrips being given to the 
Scheduled Costcffribe students is sufficient to meet their expenditure fuDy, 
tJo.e Ministry of HOlM Affairs has stated in a note furnished 10 the C.om-
mittee that the rates of Post-matrie acbolanhips were earlier rationa1iJecl 
in t 974-75. Considering higher expenditure l'CIqUircd by the Medical aDd 
Engineering eoones «tudents, the rates of acholarships for fr.ese cou,.. 
were further rev'i~ed w.e.f. 1-1-1978. Keeping in view the rising COlt 
ofUvtng and other factors, these rates for aU oounes have DOW been again 
revl.ed .. The incOOle limits of puents/guardialljwaru for eligibilify of the 
scholarships bave also been raised. Botb these revisions are effective 
from the currenr academic sessk!n itae1f. 

105. The repreaeotative of the Ministry of Home Affairs has agreed 
during evidence that with the rise in the cost of 1Mag. it may be desirable 
to review Ule position to ace if the amount of scholarship could be further 
increased. The MiBistry of -Home AtIain, however. has to find fuoda 
from the Ministry of F1nance aDd the Pluming Cornmiasion. Unless funda 
are available, it mn not be possible to nm the scheme at higher Tale'i. 



106. A_cd whetbor t.bcre is any proposal to treat the entire expendi-
ture on post-matric scholarships (0 Sc;rheduled Cas~ and Scbedulecl Trlbea, 
• U:e. nOD4planned cammiUed expenditure ou the Central Govcmmcnt, it 
hal been sCated in a note fuplished into the Committee by the MinUtry 
of . Ho.me Atfain that under the established precedure for tho CentnDy 
Spoasored Schemes, iuc1uding the Scheme of Post Mauie Scoolarshipa tD 
Scheduled (;utes and Scheduled Tribes, the level of expenditure reached 
at the end of each Plan is treat does committed expenditure and is born 
by the State GovernmenOi from their non-Plan fund during each year 
of . the next Plan period. The expenditure over and above the level it 
treated as Plan expenditure. The P05t-matric scholarships being an open-
ended scheme, all eligible Scheduled Caste and Scheduled Tribe studenta 
p1l1"Qing post-matric studies are awarded the scholarships. The entire 
expenditure over and above the committed level is reimburs~J by Govc!U 4 

ment of India to the States. The procedure in vague in respect of aU 
Centrally Sponsored Schemes regarding committed expenditure is follow-
ed in this case and there is no need for any change in this. 

107. Asked whether any complaints have been received tt.at the amount 
of the scholars-hip is not being disbursed to the Scheduled Caste(fribe 
students In time, it bas been stated that some complaintc; haVe been re-
ceived regarding delay in the disbursement ot Scholal1lhips to the Sche-
duled Caste/Tribe students. The Ministry of Home Affairs bali. islUcd 
iJ1l!ttUctions to the State Governments/Union TerrItory Administrations to 
implement the scheme -to improve the worldng of this schenw and elimi-
nate \he delays in the payment of scholarship amount by measures like 
decentralisation and making payment of scholarships through :'-latlonaIiscd 
Banks. 

111. 1be CeIlllllHCl!e aeed IIartHy ,obit ..t. that edacado .... cleve. 
lepment 11 .. pi.... 8I'OIIIICI wIaIc:h tile IOdo-ecoaomlc p~S! of 
Scilli II • Caaes aDd Scbedllied ........ ~ea. Tille eo.lIlfttee, .... 
~. feel that to briJIR 8Je ScIleduJed c... aDd Scheduled Trlbts echI-
atifJIIII at .... "'th otIIer sectioas of tile soddy. m~ and mf'r~ fIflIde .... 
., tbese commanltles sboaId lie eDCCIUI'II(IIId to take admlrtalt(· of tile s.... or poM-DHdrk adaoIalblpL 

109. '!be ColIIIIIIIUee also 1II'Ie that ate sc:henle of post.mabie 
8ChoIanId~ IIIoald be ft'riewed by die MInIstry sf Home AJfalrs~PIao
DIag Cononl~.n in Its entirety, JIlOft parUcaJarly wltb It "iew to (I) link-a. ...... tmn of sdIoIaIIdps will the ...... COIIt of Ih ..... nd (10 to 
_ die payment of IdaoJanhip _ to .... wts at die beJdIlblg fJf 
.. 8C8demie .ftIIIioD, ;rtenltiy ~ the IIBtioDdsed 1wW. 

I. PRE-MA TRIC SCHOLARSHIPS 
110. Children in classes VI to X of Safai Karmachllris. flaye.", and 

tsnnm are awarded scholarships at the rates of Rs. J 00 per month '*' 
chiJd which meets requirements for tuition fees, cost of boarding. lodging. 
books, equipment and other necessary institutional charges. In addition, 
a special allowance of RI. 45 per month per cJu1d is given in view of abe 
bactwardnes" of these communities. 

11 J. TI:e Ministry of Home Affairs has stated in a note furnished to 
the Committ'ee that the above scheme was Introc.Tuced IlS a Centrany Span-
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sored Scheme in the Backward Oasses Sector of the Government of India 
during the year 1977-78. The expeuditure on the scheme increased from 
RI. O.98lakhs during 1977-78 to Rs.12.16-lakhs during 19?8-79. The 
release of the Central share increased to RI. 14.32 laths dunng 1980-81 
which amounted to Rs. 28.64 lakhs .alongwith the States' share. All 
proposals satisfying the guidelines haVe been fully roached by the Minis-
try. A considerable outlay of RI. 8.00 aores hll9 been provided for the 
scheme during the Sixth Five Year Plan (198()-SS). The State Gov-
ernments/Union Territories are being pursuaded vigorously during Plan 
discussions and correspondenCe to provide larger outlays in their State 
Budgets and identify more and more students to be covered under this 
scheme. 

112. Regarding the amount of scholarship being given to Scheduled 
Caste(rribe students by the State Governments, the Committee have been 
informed duriog evidence that each State has fixed its own rates of pre-
mabie schoJarships. The amount of the scholarships is to be released 
on the first day of the month for which it is intended. In some case5, the 
scl".otarships might have been paid on the last day of the mon!h. Gujarat 
and Maharashtra have introduced scheme of payment of scholarships 
through banks. Some money is PUt in advance in the banks for with-
drawal on the due date. 

11 ~ In reply to a question, \'he representative of the Ministry of Home 
AtIair& has stated durin~ evidence that the {!arents of Scheduled Castes 
and Scheduled Tribes dId not send their children to schools even if the 
school is ne~t-door, as the ctJldren also indirectly contributed to the in-
come of the family, either by working in the fields or hy looking after the 
babies when parents worked in the fields. To overcome the situation. the 
Government of Uttar Pradesh has introduce a scheme under which an 
amount of Rs. 2S per month is given to the family of Scheduled Castel 
Tribe girl for going to school in class VI onwards. This have proved to 
be an incentive and 1500 drop-out girl students have rejoined the schools. 
Haryana has. also introduced a scheme under which the Government gives 
an amount of Rs. 10 per month per girl. In Gujarat, food p.rnins weigh-
ing 5 to 20 kilos per month per child are being given to Scheduled Tribes. 
Bihar has introduced a scheme under which accommodation in hostels is 
provided to the Scheduled Castes. We&t Bengal has also introdUCed a 
scheme. The other States have been requested to follow suit 

114. In reply to a question, \he Committee have been informed during 
evidence that the Ministry of Education has been focusing its attention 
at pre-matric level. mainly on the problem of drop-out of students. An 
evaluation of the working of the pre-matric scheme has been cnl'rusted to 
NCERT. ~ 

11S. The Committee atbIcb great baportante to the scheme of pre-
mabie scholarship IItI they feel .. the post .... tric ~holalShip sdleme 
beaefits only those who .. e able to reach matriculation and continue 
beyOnd. Tltey feel that the outlay decided lor die SIxth Five Year PI ... 
for the purpose will not be adequate to meet the need of (OdocatioRal 
development of Scheduled Castes IIIId SdledulN Tribe dlildreD. 1bev 
would like the MlnIsfloy of Home Atfain to impress upon the State Gov-
ernments to augment their budgets saitably In this behalf ad 1IIak.~ 
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earaeaf e«orts to .,.... IlIOn ad more ScbecIulecI Caste aad Sebeduled 
TrIbe dtlldrea witbiD tile ecIaeadouI fold. 

116. TIle CommIttee feel that the -]or consta·a1nt In the WlY 01 
edac:ational de, flop.... of ScbedaIed CIiIfei and Scheduled Triltes is 
tile unwillingness on the part 01 plnDts to JeDd tbeir cIdIdrea to aooL 
ne UIlWilIiDpess 01 the ptWIIItB Is due to ecoaomic reasons. When tile 
total earniDp of the family are not eJlOUlb to meet the bare necenlties 
01 Hre, the parents In such I llitwdion wiD prefer to pms their children 
into 8eni.:e to lIopJeDt their iDcome .... to Bend them to school. The 
CoDlDlittee are of the view o.t to lncJuce the Scbeduled Caste md Sche-
duled Tribe parents' to send their dd11ha to sdtools and to compensate 
them for the loss of iDcome on this aecouat, a suitable scheme for prol'id-
lag ineealins to the parents should be del'ised aDd also rates of pre-
matric scholanbips should be laCreued, from time to time, in the Ught 
of rise in the cost of 6l'iDg. Tbe CoDllDitfJee aI80 stress that the incentive 
programmes like free text books, free aif.orms, mid-day meals, boardiag 
and loo,tlll fadlltles et.e. should be stl'engthened adequately. 

117. The Committee hope ttaat the NCERT will be able to eval ... e 
tile working of pre-mabie 5CboIarsJalp &claeme as early as possible and 
!IIJIIeSt ooJTedive measures for strengtbeniDg the tkiteme with a l'lew to 
aeeeJente the educatioaal development or Scbedlded Caste. and Sche-
duled Tribes and al80 to dIeck Jarp IlUIIIber of dropooufs 01 chDmn 
at Che prilD8l)' md ndddle school lel'eL 

1. BOOK BANKS 
118. The Committee have been infonned that for setting up book 

banks in medical'lengineering colleges for the use of Scheduled Castel 
Tribe students, the Central Government provides funds to the institutiODl 
concerned. These book banks inc1ude the text books pre~cribed for 
medical/engineering courses. The number of sets provided to an insti-
tution depends upon dte total number of Scheduled CastelTribe students 
studying in the institution. 

119. The Committee have been informed during evidence that under 
the book bank scheme there is one set of books for 7 students. Funds 
have been p!'ovided at the rate of Rs. 2300 per set of books, of which 
half the e:{pcnditure is borne by the Centre and the rest by. the Stato. The 
ratio has been considered a little unfavourable and a suggestiQTl bas been 
made thar one set of books Slhould be provided for a le~ser number of 
studt"nts. The Ministry of Home Affajrs is seized of the matter. 

J 20. Asked whether any complaints have been received from the 
Scheduled Caste and Scheduled Tribe students that the latest boob for 
metiical/engJOeering degree courses are not available in d:e libraries due 
to paucity of funds. it has been !'/tated in a note furnished to the Commiftee 
by the Ministry of Home Affain that the implementation of the scheme 
rests with State Governments and the concerned institutions. The Minis-
try J:as not received complaints from the students about non-availability 
of such book!; due to paucity of funds. Whatever amounts the State Gov-
ernments have sought for from the Central Government against matching 
provisions made by them and with necessary particulan as per the rules 
(!f the sd:eme. have been fully releaSed by the Centre. 
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121. 1be CoIDIIIiftee COIBder that the ratio 01 0Jae llet of IJooks lor-
medkalleng1neerlng aounea flo _. ..... I;s quite inad .... te, 'fa 
.tew of the tact dud: ScbeduIed Castlel'l'rities sfudeIits are uuable to acquire 
boob fer medical: .......... co.-. due 10 tbe;Ir wellk eClOaollllc base, 
1& beeomea IJaprnthe t. .. CeDtnljSWe Gov ..... tw to _ ... 
.... ,1JOGki OR the IIIIJject .. pN'rided to ..... ~ ap... .. 
far ..... PUrpoiethe ntio fa &aJ cae should BOt _ more .... GIIe .. 
tine. The Colllllliltee would also like the Millittry of 110.- A.ftain liD 
evlllllMe the working of tItiI Idleme to find whether it... _de 1lDY 
...... OR the edaaitioaal ........ CJI the SdaeIIaJed Calle ad Sche-
duled Tribe stadeJd&. 

K. GIRLS HOSTELS 
122. It has been stated that the State GoverDlnents are provided fiDaD-

cial assistance enabling them to construct hostels for Scheduled Cum/ 
Tribe pels. This assistance is utilised for construction of new bostela, 
expansIOn of existin~ capacity and also for certain non-recurring itcu. 
like purchase of eqwpment and setting up of small librarie&. 

123. The main criteria for the provision of financial assistance for 
construction of girls hostels to the State Governments have been statecl 
by the Ministry of Home Mairs 8& fonows :-

(i) State Governmoo.ts can construct the bos1e1s for middle, second-
ary, college and university stages of education. 

(ii) Financial assistance will be given for the construction of 
hostels/expansion of the existing hostels. 

(iii) Financial ru;.sistance under the revised pattern will be givco 
for non-recurring items of expenditure i.e. construction d 
buildings with warden's quarter aDd purchase of equipment 
a~ hither to as wen as for purchase of a few sets of text boob 
for a small library f~r the UiC of inmates in the hostel itseIf. 

(iv) In the plain areas, the maximum grant-in-aid that can be given 
under the scheme would be Rs. 3,350 per student if nccom-
modation only is provided and Rs. 4,630 per student if ac-
commodation as weU as ancillary facHitic!; like dining hall, 
ldtchen, sanitary blocks etc. are also proVided. In the hilly 
areas, the maximum grant-in-aid that can be given under the 
~heme would be Rs. 5,500 per student if accommodation 
only is provided and Rs. 7,600 per student if accommodation 
as well as ancillary facilitie9 like dining haH, kitchen etc. are 
proVided. 

(v) Hostels should be constructed ar any place wt.ere the COD-
cemededucatiooal institutions ate situated keeping in view 
the concentration of Scheduled Caste and Scheduled Tnlle 
population in a particular place/area where the educational 
facilities for girls are inadequate. 

(vi) 'l1te maximum number of girls for whom accommodation can 
be provided in each hostel under the scheme should not "-
ceed lOOper cent. 
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(vii) 1'1Ic hostcIt CODStructed under the scheme should be mixed in 
DBture. In the cue of hostels to be constructed for Sche-
duled Cas&ca, 10 per cent of the aeats should be reserved for 
non-Schedultd Castes and in case of bosteli for Scheduled 
Tribes, 10 per cent pf the liCats ahould be ~rved for DOO-
Scheduled Tribes. 

124. Asked whether the pIOp-es1 acbieved in the impiementatioD of 
thclchemel for the girls hostels is 1I1isfactory, it hal been stated in • 
Dote furnished to the Com.mittee that there ha, been some progres, re-
garc!!DJ the implementation of the scheme. During 1978-79 the total 
provision made under the scheme was only Rs. SO lakb. The entire 
amount w~s reThased. During 1979-80 a provision of Rs. 100.00 lakba 
was made while Rs. 142.97 lakhs was released. During 1980-81, 11-
thouab the oul1&y wo"'only RI. 100.00 lakhs. The amount released by 
the Government of India was 219.55 lalths. From 1979-80 the amount 
rd'eased by the Ministry was on' 50 : 50 basis, 10 that the total amounf 
avaDable for the Scheme includiIII States shan: was double the amount 
shown above. 

125. In reply to a question, the O:munittee have been informed that 
so far as Scheduled Caste Girl Hostels are concerned, upto the end of 
.. til Plan (as on 31-3-1974) 'their total number was 650. In 1979-80, 
the number is estimated to have crossed 1000. Whife the progress is 
satisfactory, the Miniatry is amiou. to further step up this programme. 
The State Oovenuneats are being pursuaded to send more proposals dur-
ing plan disculsions, other discussions and visits and throuah correS1)OO-
dence . 

. 126. So far as Scheduled Tribe girls hostels are concerned, it haa 
been stated that considering the. requirements, progress achieVed in thC' 
implementation of the tcbeme for the Scheduled Tribe girls bbste)s cannot 
be considered satisfactory. Number of seats available at the end of 
1979-t10 nnd additional seats proposed during 1980-81 in respea or some 
of the State<; bene:ftt~ by the scbeme IU"e Jiveu in the foUowing state-
ment :- -------_ .. " ...... _ .. __ ... _" ... -- -
S. State No. of SeatA avai'- Addl-
No. able at the end or tional 

1979-10 pmpOMd 
198().81 

---"--"---'---'--'--"---'''------
2 3 

I. Andbra Pradesh 
2.0ujarat 
3. Uttar Pradesh 
4. Napland 
5. Bihar 
6. "Kenla 
7. Manipur 
8. Rajasthan. 
9. Tripura 

10. Orissa 
1,. Aelll'" 
-'--'-' "."--'" .-- ---

4871 
5272 

125 
1850 
350 
186 
.51 
150+4 hOSI~s 
80 

2031 
596 

4 
4SO 
200 

6S 
~ 

lOG 
60 
110 

N.A. 
·N.A. 
N.A. 
N.A. 
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127. Asked whether a certalu percentage ofacc:ommodation in • the 
general hostels is acquired, for Scheduled Caste& and Scheduled Tnbes 
girls and financed out of this scheme, it has been stated in a note furnish-
ed to the Committee that in different States, in the general, hostels, there 
Is reservation of accommodation in favour of Scheduled Caste and Sche-
duled Tribe girls. The percentage of reservation varies frym State to 
State. The maintenance of sUCh hostels however, is not financed out ot 
the girls hostel scheme, administered' by the Ministry of Home Mairs. 

128. In reply to a question, the Committee have been informed during 
evidence thar the scheme of girIs. hostels was a cent per cent Central Scheme 
till 1978-i9. The entire money was given by the Centre to the States 
for provision of girls hostels for Scheduled Casle8 and Scheduled Tribes. 
The number of hostels at present is more than 1000. From 1979-80 
onwards, the scheme has been a matching one. The Central grant has 
not been reduced. The States are to contribute the same amount as 
granted by the Centre so that the to~ grant doubles. Some States whicb 
were taking less money under this scheme earlier have been now taking 
more monev. The Government of Tamilrradu has raised the amount to 
Rs. 50 lakhs from Rs. 4 lakhs. Madhya Pradesh has decided to contri-
bute Rs. 1.2 crores for this scheme. With the co-operation of the Plan-
ning Commission, diversion and re-ap'propri&tion has been done and money 
has been made available to them. After 1979-80, the States brought in 
proposals for Rs. 149 lakhs and byre-appropriation,an amount of about 
Rs. 2 crorC5 was released. Some States have taken a good amount of 
money while some have not taken any. The States are being persuaded 
to implement the scheme. Some States, being weak, are not able to take 
and give matching assistance. 

129. Asked whether It is fact that the funds allocated for construction 
of girls l:ostels are often diverted to other heads of expenditure by the 
State Governments and this has sometimes been done with the approval 
of the Government of India, it has been stated in a note furnished to 
the Committee that such diversion of funds has not come to the Ministry's 
notice. The Cent'ral grants under the scheme of the hostels for Schedul-
ed Ca~te girls are reIea.'lCd for a ~cular scheme and nre not supposed 
to be diverted to any other scheme by the State Government. While issu-
ing s3nclion letter, specific instructions are given that such diversion of 
funds are not allowed without obtaining prior approval of th~ Government 
of India. The Govermnent of India has nor approved any such diversion 
of funds. 

130. The Committee have been informed during evidence that some 
studies by the NCERT have come to the conclusion that hostels along 
with other assistance, are essential in.puts for improving enrolment and 
reduci~g wastages. Ha&tel", are essential as they are helping girls students 
beTonglng" to Scheduled Castes and Scheduled Tribes to pursue studies. 
A"ked whether ¢rls who had taken .advantage of this scheme. have really 
achieved ~()methlng in their lives which thev could not hRve ot1:erwise 
achieve, it has been stated during evidence that it is difficult to measure 
the results in Quantitative terms. It is undoubtedly true tt:at they l1ave 
received mu::h benefit becau~e of this facility. A samDle survey under re-
search 'lchcmc of the Education Ministry, comparing those who have come 
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through hostel wi~ those who have come direct, could be undertaken to 
ascertain the fact in this regard. 

1.31. The ColIIIIIhb Deed hardly emphasise that girls hostels 11ft 
eaential Inputs for prolDOtlag eduaIIIoaaI fadIities among Scheduled Castel 
Tribe girls. The COIIIIIIIUee are uabappy to be informed that the Scheme 
80 far as Scheduled Tribe il:IrIs bo!Jteb Is concerned, has not been fundioDing 
atisfaetorily. The Committee are al§o not satisfied ~th the fulldlom.,. or 
the Scheme relatinU to the SdIeduIed Caste girls hostels. The Committee 
urge the Ministry of Ho_ Aftalrs to keep a conlltallt and vigilant watch 
on the ~'orking of this IICbeme and take corrective measures wherever 
Decessary. 

Ill. The Committee would also 'Iike the MInistry of Home Affairs to 
make eamest efforts to ...... thole Stllte Governments to take advantage 
of the scheme 1tbkh have DOt bIkeD 80 far so as to give atl impetus to 
the girls eduadJon Ia tboee Slates. 

133. The Committee would fw1her Uke the Ministry of Home Aftaln 
to ensure dud resemdlon for ScbeduIed Caste and Scheduled Tribe girl 
students ID the general hoIf.els Is adapted lIB • matter of poUcy by aD the 
States. 

134. The Committee further J1IIIIHt .... a' llUl'Vey under the argilll 01 
the MiDlstry of EducatioD may be coaduded to ftnd ollt the Impact or tbls 
IdaeIne on the lives of thole aIrIs who b,ad taken advantage of the stlM!me 
vlM-Yis- tlioie girl ........ wIio bad DOt takn advlDtn&:e of It. 

L. COACHING AND ALLIED CENTRES 

135. The Committee havebecn informed that financial assistance is 
given to the States for starting Centres for imparting coaching to Scheduled 
Caste and Scheduled Tribe candidates preparing for all-India and State 
Services Examinations. In addition coaching-cum-guidance centres have 
been attached to some employment exchanges for providing facilities for 
career planning, confiden~ buildinz, etC. 

136. Asked how many States have been provided with financial 
assistance for starting Centres for imparting coaching to Scheduled Caste 
and Scheduled Tribe candidates preparing for all India and State Civil 
Services Examinations it has been stated. in a note furnished to the 
Committee by the Ministry of Home Affairs. that so far 17 States and 
2 Union Territories have been provided financial assistance for the purpose. 
Besides this. financial assistance is also being provided to two Regional 
Engineering Colleges at Allahabad and Tiruchirapalti for preparing such 
candidates for combined Engineering Services Examination, one Centre at 
Allahabad University for providing coaching for the Civil Services 
Examination and two private institutions at New Delhi, vu. Rau's lA.S. 
Study Circle (P) Ltd., for Central Services and S. N. Das Gupta College 
for Indian Economic Service/Indian Statistical Servic¢ etc., New D("lhl. 
Delhi University Adult' Education and Continuing Education Cell is also 
being provided with financial assistance for providing coaching facilities 
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to such candidates appearing in the BanJcing Services Recruitment Board 
Examinations for Probationary Officers posts in State Bank of India and 

. other Nationalised Banks. Efforts are also being made to set up pre-
examination training Centrea foe Scheduled ~ and Scheduled Tribes 
in aU the States/Union Tcrritoriea wh1ch have substantial population of 
the Scheduled Caite/Tribe communities. Some Universities have also 
been reques\cd to set up such Centres for various competitive examinations. 
There has been encouragins response from some of the Universities. So 
far the Ministry of Home Mairs has been able to provide funds for all 
proposals, satisfyiog the prescribed norms. 

137. In reply to a 9uestion, it has been stated that the progress made 
by \he All-India SCI'Vlces and Engineering Services Pre-examiDation 
Training Centres have been encouraging. A1mo&t all the reserved posts 
for Scheduled Castes and to a 11lF~ extent for Scheduled Tribes in the 
Indian Administrative Services, Indian Police Services and Other Central 
services are being fillt"d by canwdates of the Scheduled Casles and Scheduled 
Tribes for the last many years. This has been made possible mainly due 
to the provi&.ion of coaching fa'cffities for such candidate:; under the 
"Coaching and Allied Scheme". The candidates belonging to these 
categories mClstty came ~m poor social and economic background Bnd if 
such facilities were not -ptoVided by the Government, thdr representation 
in services and technical position.s would not have been improved. The 
coaching received by the candidates under this scheme does not go waste 
since such train;ng also enables them in quaHfying other competitive 
examinations. 

138. Asked how many employment excbanges have been provided 
with coaching-cum-guidance centres, It has been stated thllt the Ministry 
of Labour (DGET) are concerned with the administration of the scheme. 
At prescnt 10 coaching-cum-guidance Centres --one each at Delhi, 
Jabalpur, Kanpur, Madras, Hyderabad, Trivandrum, Calcutta, Surat, 
Jaipnr and Rancbi are functiong and 5 morc-one each at Bangalore, 
Raurkcla, Aizawl, Nagpur and Imphal are proposed to be set up within 
the current financial year (1981-82). Statistical summary of the work done 
by each Coaching-cum-guidance Centre is as follows : 
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J 39, It nas been further stated that aD the Coachint-cum-Guidanet; 
Centres keep a dose liaison and coordination with their relipective Employ-
ment Exchanges to which tbey are attached, who sponsor the Cilndidales 
against the vacancies notified by the various empl()y~rs The Centres 
take up follow up action with each employer to ensure that the vacancies 
reserved for Scheduled Castes and Scheduled Tribes nrc filled up by them 
within the minimum possible time, They also conduct ~ome job develop-
ment a~ well as self-employment programmes for th\! benefit of the 
Scheduled Castc/Tribe candidates in getting them suitahle cmploynlt~nt. 

) 40. In reply to a Question whether any Study Tram has been set lip 
10 review the working of the Coaching Centres, it has becn stated that no 
Study Team has so far been set up to review the working of the Coaching 
Centres. However, officers of the Ministry of Home Affair!; and Directors/ 
Deputy Directors from Scheduled Castes/Scheduled Tribc.i Commission 
visit these Centres during their times and give their ob'icrvalions from any 
improvement rt'quired. 

141. The Committee .e ... .PPy to Dote tbat progre~Oj made IJ~ the pre-
eXlUllination tmiDiag centres t.-s been ellCOUl'lllging and IIlmost all the 
rescn'ed posts for Scheduled Castes and to a IIIrge extellt for Scheduled 
Tribes in the Indian AdmlaIstndve Senbs, Indian Police Senices, oCher 
Central SCn'i«'es, etc, 8ft being fillecl up by candidatcs of the Scheduled 
Castes 8IId Scheduled Trlbew for the last many years on account of these 
centres. lbey are, however, di!l8ppoiRted to aote that IiO lar 17 States pOd 
2 Union Territories have been provided fiaanclal 8s~i!itancl' for al1'llnRln~ 
coaching faciUtil's to Scheduled Caste/Tribe candidltt~ through pre-
examinadoa c:entrr!i. lbe CODRiUee feel tbat the pre-examiAation trainiD~ 
centres can hclp a great deal In improving the intake of Scheduled Castc.9/ 
Tribes in the Ct'ntral as well as State Senkes. They, therefore, desire 
that the pre-euminaCion tniniDg centres should be esiublished in all tlK! 
StafRs and Union Tenitories. They would like tha' arrli.n,cmcntcl for 
training of Scheduled c.te/Tribe c:andicIates re!tiding far away from the 
State capitals also be made with the local reputed fmining centres run by 
the pril'lde flrl,!9.uisatioD<i so that Scheduled ClIstl'/Tribl." candidllteli residh~ 
at remote di~1ant places can availl of this fadUty. The Commiftt'e also 
8Uggest that the feasibility of opening study centres ill the Unhersity 
campuses ~."ere both I"efiidential and tmtion facilities arc al'uilab'c t.bould 
be examined in coosultation with the University authorities, 

142. TII£ ('ommlttee also note the work done by various coaching-t'um. 
guidance Centres during the years 1978-81, They are oot quite satisfied 
with their achievemenm, During their disaHrions Wi"l, and visit~ to, 
various Govemm~nt O~5ation8, the COllRllittee hav,,' been infomled that 
a large number of ,'acandes resen'ed for Scheduled Cash's and Scheduled 
Tribes have remained Wlfilled and bad to be dcrescnrrl dll(' to the nOl~ 
availability of candidates from these coDIIIIIUJities. TIle Commilt'!t' fee' 
that lack of proper picIaaae and trainiDg &0 eliJrJblc Scheduled Caste ~d 
Scheduled Tribe candidates is dre lnain re880II for their "hortfaU In 
sen'ices. The Committee consider that this shortcoming can be (lv('rrnme 
by ellpamding tb.e scope of adivities of the coadIinl(-cum~dance «ntres 
attached to l'lJriuw- employmcne exchanges, Ako lIIore :o.ud. centre" 
4 LS!>/SZ--5 



M. RESEARCH AND TRAINING 

143. Eleven Tribal Research and Training Institutes have beea ~t up 
in different States to carry out reecarch on tribal problems and tJ-aill the 
personnel working in the tribal areas. These Institutes are also helping the 
proper formulation and e\laluation of the programmes for the devetopment 
of Scheduled Tribes, particularly the Integrated Tribal Development Pro-
jects. 

1~. A6bd wbethe.t the Tribal R~chlUld Training Institutes arc 
properly equipped ad have neceuary expenise to fulfill tbe objectives set 
before each Institute it has beeR ~led m a no'lc furnished to the Committee 
that the Ministry .0£ Home Aftairs bas· taken up wi.h the Sta&.: Governments 
at tho highest level, tho r~tructurin& of !be Tribal aescarch lnIItitutes in 
apptQpriate maDDer to &ubserve the developmeBtal needs. the, Chief 
Minister. of the coacom,ed States have agreed in principle the need for 
IlUch a step and. havo initiated measures· to strengthenlrestruclure them 
iQ an adequate manner. The matter is being pursued by the Ministry. 
For pUrpoSie8 of restruc'uring and strengthening of the tribal research aod 
traimDg programmes. the MinJstry of Home Mairs has an annual provi-
simi of about Rs. 50 lakhs to be distributed amongst the eleven Institutes 
and a few other States. Most of expenditure on 'bese Institutes is met 
by the State Governments out of their committed provisions. The Ministry 
is fully aware 0{ the role of the Tribal Research Institutes and is taking 
all pos!lible steps to make them live institutions. 

145. Asked about the manner in which the Tribal Research and TraIn-
ing Institutes have achieved Ihe objectives of identifying problems being 
faced by Scheduled Tribes and suggesting !.heir soluliull~, it bas been 
stated in a nOle furnished to the Committee that he Tribal Research Ins.i-
lutes ever since the introduction of tribal sub-Plan slra agy. have been 
actively assisting the State Governments in aoalysing the developmental 
problems of the Scheduled Tribes and preparing projec repo~s {or nUlls 
and primitive groups and other tribal SUb-Plan documents. lbe intimate 
knowledge of the Institutes about the problems of the Scheduled Tribes is 
cha.nnalised for more and more action oriented reliearch. The Minis ry hm;, 
'from time to time, emphasised the role of the Tribal Research Institutes 
in tackling the deve10pmental prol*ms of the Scheduled Trihes nnd the 
tribal areas. The S a'CS' in general, are keen to involve the Tribal Research 
Institutes in the best possible manner. TI1e Ill'Stirutcs endeavour to strike 
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a harmoaiou6 balance betWf'eQ the fCquirements of purcctheory and 
de\.clopment pract.ce. Their functions' are primarily three-fold (a) under-
takiua of rcseareb studies in tribals lad Schedukd CaA=a (b) training of 
ofticia1s and nOll-olficiaIs eagaged in· t~ devcq,meot Kliviliea foc ~ 
groups Il'Iid (c) evaluation of programmes. 

146. It has been further stated that th~ work' of the Tribal Researcfa 
IaBliCufes is reviewed at the coofercocea of Dircc:tors of Tribal Re.arch 
IDstitatea helcl in the Ministry pedodicially, In the X'~c:io1 past. sucb con-
ferences wue held on 21st October. 1980 and 19th and 20.h June. 1981. 

147. Asked whether it is a fact· that 'the ncoJlllDmdauoos c:p.uafned 
in lhe n;search papers submiUed by the various Tribal Research and 
Training Institutes are not taken into consideratioD while fprmulating 
the developmental schemes for ScheduledTn"bes, it has been s:ated in a 
DOte furDisbed to tbe O:>mmittee that the Tribal· Research Institutea are. 
in general, involved more and more 10 planning for ScheduJed Tribes and 
bibal area, and the findinss of the' research instituks are being adequately 
utilised io the formula ion and implementation of programmes for 
Scheduled Tribes and tribal areas. The Institutes themselves are in position 
to utilise the findings of research studits conducted by them In an appro. 
priate manner. For ins\ance, the Government of Maharasbtra has appointed 
a Commission under the Otairmanship of the Tribal Commissioner and 
con "~' n ~ of representative from other concerned State Government 
Departments, to foUow-up the recommendations made in the ff'search 
studies conducted by the Tribal Research and Training Institute, Pune. 
Further. tribal research advisory or governing councils exist in the States 
either under the Chairmanship of Minist!:r for Tribal Development 
or other senior Stafe Government Officer to coordinate and oversee the 
working of the Tribal Research Institute. 

148. De Co8lJlllttee aeed ..... y poiat out that the TrIbal Raeardl 
IIIIthatM can play .. vital role not oaJy Iu ldent",i.. various problclllS 
coafrontJDx the Scheduled TriM cow-•• ldes lnb&bltlug' tribal areas of 
Ole country but they c:ouJd also ltadv 8ae Impact of tribal development 
prograannetI on die !Odo-ec:onomlc nr<e of trlbals, The Connn~H hnpe 
that tlte MiDistry of Home Main will Inldalie adlon to Nee that the Tribal 
Retearda institutes 8re properly equipped and acleqaBfclv IJtrentthened '0 
undertake the (unctions expeded of them. 'I1Ie Committe.. aka ~ 
that the studies conclucted by these Insdhltes or the l'oncla.'ilons .... Ived 
at by theJn should he fDIIy fUen no&e of by the Plann"rs and tbe imp Ie-
mentfna RU'borltle!l whDe fonnulad.. .uI nemttn~ pro~mmmes for the 
tribal deftiopment. 

149. I. "ie" of ..... of traiMd penouel '0 man the ..... 
Peel Tribal Dnelop .. '" Projeda, die eo-i«ee !llllQ;'.lst that u.~istanc:e 
of .he Tribal Reseucb IastiIuW sboaIcI be taken in tbe m:: .. ter. The 
buaHates .. y also be .ted to UI'8II&e refrelheto ~ for the present 
IIlQlIUents .. orkiar ia tile Projec:U. 
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N. IMPLEMENTA'nON OF CIVIL RIGHTS ACT 
ISO. It bu bfIcn ICatod that ~ lS-A of the PCR Aarcquires 

tbe Stale GoYerameDt 10 take su. measures as may be ~ for eo';' 
suring that the rights arising from the abolition of "untoudulbllity" are 
mIdo available to, and an» availed of by the persons subjected to any disa-
bility arising out of 'untoudlability." 

1 S 1. Certain measures tbat may be taken up havo also beeD Iiited out 
under that Section. Slate Opvemments, depending on local ooaditiQus, 
initiate app£q,riate 'meuurcs in acc:ordance with the Act. Under tho 
(:eQtrally Sponsored Scheme matching assistance is provided to the State Govamncn.. for their acbemcs drawn up aw>rdingly and proposed by 
them. By the nature of the various prpgrammes, which vary frOm State 
to State accOnIiag to local conditions. no target as such can be fixed. In 
respect of ptopOsaIs sent by. S,* Governments, supported duly by the 
required information and backed by SO per cent provision by the State 
Central assistance bas been invariably r~. . 

152. In reply to a question, the Ministry of Home Affairs has informed 
the Commitlee that the followiog States have set up Special Cells· for 
enforcing the provisions of the PeR. Act:-

I. Andbra Pradeab 9. Orilla 
2. Bihar 10. Punjab 
3. Gujarat 11. Rajasthan 
4. Kamataka 12. Tamil Nadu 
5. Kerala 13. UItUf PrudeHh 
6. Mndhya Pradesh 14. Delhi 
7. MahllrllShtra 15. Goa lUDion 

Territorii:. 
R. Himachnl Pradesh 16. Pondicberrl' J 

153. Asked whether the atrocities being committed on Scheduled Castes 
and Scheduled Tribes and untouchability being practised are not clear 
indication of the fact that this Special Cells are not working properly, it 
bas been stated in a note furnished to the Committee that most of the 
Special Cells have como into existence recently and it is considered too 
early to rome to a conclusion on their perfonnance. However, constant 
contact with the State Governments is being maintained through visits and 
letters in order to continuously steps up their effectiveness. Useful 
measures adOP'ed in a particular State are being communicated to other 
States for consideration. As a result, several States have strengthened their 
Special Cells and Government of India have supported these efforts through 
matching funds. under the Centrally Sponsored Scheme. 

154. Asked whether the figures relating to number of cares reei!;fcrcd 
'under the PCR Act could be correct. the representative of the Ministrv 
of Home Affairs has stated during evidence that the States have been told 
\hat the figures were only tip of an iceberg, e.g. an al!Ticultufnl IIIht-UreT 
who has hef-n iI1treated. could not afford to 20 to the police ~ation. There-
fore, it should be tbe duty of the State Govemment to ensure that Civil 
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Rights UlC made avuiJabJe to SCheduled Castes{fribes. The Act has not a 
UDique provision whereby the burden is caste on the State. 'The most diffi~ 
cult task before the State is (0 identify ptaCCl> and types of discrimination'! 
existing with a view to remove them. '!be S~8 ba'Ve been asked to link 
it up with their developmental efforts. It bas been recommended lhat wher-
ever a well . is sunk in a problem village with half the assistance coming 
from the Centre. it shouJd be located in the Harijan basti itself. The 
Government of l'umilnadu bas passed orders on these lines. AU common 
facilities should be provided in the Harijan bastis. Madhya Pradesh and 
V.P. have passed orders to this effect. The States, at the' time of fonnula-
lion pf Special Component Plan, are also asked· to indicate the number of 
schools pl'Oposed to be opened for the year and of them the number of 
schools to be situated in Harijan bast is. Voluntary Organisations have a 
bia role to play in the matter of removal of disabilities. 

155. The C~ are eldrelllely perturbed over the spate of atro-
cities CIOIIIIIIiUed OR file SCJiedaIed c.- aIld Sclted.1ed Tribes \\'bl~h 
lalYe Ia die ftCftIt IIIOIIdII IfOWII In _ ......... proportloa. Sudl II 
...... .... CODllldtfee feel Is IDdIaIave of die r.et ... aeIther the 
Mblilby of JIeJae .uaIn nor .. State Goftramaellts .. ~ ....... e 
.......,. for die efredlve iDIp .......... of ProtectIeA of CMI Il)pts 
Ad. 'I1Ie ConaBIUIee hM'e *'-'Y JIftMIded fa 1979 • COIIIprehe .. h-e 
Report (31. Report, 6th Lot SIIJM) to ........ on 'Atrocities 011 
Sc:heduled Caltes and SdIetWed ntt.es'. 'I1Ie eo-MIee leel tIuIt if lltelr 
~ellWicmI COJItaiaed In Iud Report are 6IOy .... -.eJded. solution 
to .... __ I .......... aD be loud tit Ii &rat extent. The Colllllliitee 
w ......................... of tile '-dloahIa of the sdaeln.e of Im-
pie. '"Ioa 01 CiYil RIIl* Ad Il1O as to .ale It more result-oriented. 

O. AID TO VOLUNTARY ORGANISATIONS 

156. The Central Government ~ives grants-ift..aid to Voluntary 
Organisations engagcon in welfare activities for Schcdu,Jed Castes and 
Scheduled Tribes incIudiug education, publicity and propaganda for removal 
of UDtouChability and improvement of the working and living conditions of 
scavangers, etc. . 

157. The number of Voluntary Or.nisations to whom grants-in-aid 
are being given by the Central Government sin~ 1973-74 has been !ltated 
to be as follows :-

Year 

1973·74 
J974-7S 
J97S-16 
1976-77 
1977·78 
1978·79 
1979-80 
1980-81 

Number of VoIuntalT Oraani 
sation~ who were siven II'Ilnts-

ill4id 

2.2 
21 
21 
2.2 
21 
rr 
28 
31 
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, 158. In reply to a question, the. criteria for eeledirJg Volualaty 
Organi8ations tot the purpose of giving grants have been stated to be .. 
follows ;-

(i) The reeipient Organisation should be 9f an aU·India Character, 
i.e. its work should extend to more than 0IlC State. 

(ii) The Organisation should contribute 10 per cent of the total 
expeoditure on continuing schemes and 20 per ceftt on now 
scliemes. 

(iii) The Organisation sh<dd not accept assistance for the same 
scheme from more than one source. 

(iv) The facilities provided ~ the Organisation financed by a grant 
trom the Government of India should be free, i.e, no contribution 
of fee should be levied fro~ the beneficiaries. 

159. In .reply to a question, the Committee have been informed duri1lg 
eWIenccthat there are hardly any Voluntary Organi4ations in Andamans. 
The BOCial workers who were wO£kiDg earlier have since retired. Even the 
RIma Krishna Mission could no, SCIId volunt~s ai tb@y th.em.selv~ s¥1fered 
from paucity of per501Ule1. People corning ffOlll open JD4fket on (he ~ 
of advertilemeats may not bo CJ[pec~ to possess enougllzeal and .enthU-
siasm, especially when tbe.y have to work at distant lind difficult. tribal areas 
where conditioas differed from the rest oUndia. 

160. When pointed out that theerlterion. of All Indilt Character-6x.ed 
for giving aid in a big cobntry like India would·· very much limit the number 
of Voluntary Organisations eligible for aid because the· States bciq bi& 
it was rare anddiffieult for an Organisation to have an all-India Character, 
It has been explained that Organisations having a local or State character 
would be aided by the State Governments as they would be more in touch 
with these OrgaBisatioos to evaluate their performance. Suc.b Organisations 
whose activities extended beyond one or two States ,.00 could not be the 
concern of any particular State, have to be aided by &he Central Government. 
If any good Organisation in a State is not helped, the Centre could intervene. 
When pointed oUt that in the case of tribals there could not be even a 
single Organisation which could have an all-lodiacharacter, itm been 
stated that the matter would be reconsidered. 

16 J. The terms and conditions pr~scribed for giving such grants have 
been stated to be as follows :-

( 1) The funds will not be used for party. political or anti-Govern-
ment propapnda. If it is found that this has been done, future 
grants' wilt be withheld and those already sanctioned re-
c.overed. 

(2) Quarterly progress reports on the scheme undertaken by the 
organisations should be submitted in triplicate to tjJe Government 
of India under intimation to the state Govcrn.tnenls concerned. 

(3) The organisation wilt submit to the Government of India a 
detailed report of the work done with the statement of 
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a~uat audited by a r~&iatCred auditor within a montb ot 
the clOse of the financial year. 

(4) The Organisation will agree to the occasional visits of tho 
Govenunent officers and OODsider their suggestions for the 
progressive workinS of. the SChemes. 

(5) The orpnisation will agree to take a nominee of the Government 
as a member of their managiq committee appointed for this 
purpose. 

(6) The accounts in aD far as they relate to the Central Grant for 
the proposed schemes "!iU be ~bject to the test check by the 
Comptroller and Auditor General of India at his discretion. 

(7) The Organisation will have no adthority to dispose of any 
capital equipment for wbic:b grant.in·aid has been sanctioned to 
them withoutprior' approval of the Government of .India and 
in the· eYeOt of the organisations droppiDJ the scheme or being 
wound up tbe owriorship of such equipDlClJt and property, 
would VC8t· in the Govemmeut. The. asr.els acquired by an 
Organisation with central grants should not be utilised for 
purposes other than those for whicb the grants are Iland.ioaed. 
The organisations will also maintain an audited record of all 
assets acquired wholly or substantially out of the Government 
grants the tenn asc's will mean (i) immovable property 
(ii) m~vable property of a capital nature wher;: the value 
exceeds Rs. 1,000. 

(8) The funds will be spent exclusively for the PUrpl'SC for which 
they are meant. 

(9) Propaganda for the removal of untouchability has to the 
conducted systematically aDd vigorously specially in the rural 
areas. The worker should be drawn both from Harijansand 
non·Harijans. . 

(10) The Organisation will agree to make reservation for the Sche-
duled Caates and Scheduled Tribes in the potts under it on 
the lines· of the reservations provided in service under the 
Central Government for these c:ommunities. 

162. The Committee have been informed. that the grant is paid to the 
Voluntary Organisations in two instalments. First instalment of the grant-
in-Bid is released to them after deducting provisional unspent balance, if 
eoy, anivcd at on the basis of unaudited statement 0: accounls relating 
to the previous year as well as annual progress report received from them. 
'fbc.IlCCOn4 iastalment jJ rel~sed to _ili,ern on receipt ?f (a) audited st~le-
ment of ac.count& re~, . .t._o th. e. JI'I'. evlOlJS. y. ear:.,. (b)~R ... -monfhly UnaU(hl. cd 
~tement of accoUD~ IIl1eJ '.the. JII'~ ~ of .-1)tcj f(jlJc)WjRg yw; -and 
(c) I!tatement of assets.8C9uited \dfdIly oraubitantf*lty.oo, ot theOov~ 
!Wnt puis af1ct adJustJagtbc actual. tlDcpeJtt 'balalb Ntating IOthIt 
previouayear worked OUt on the basis cit ttIe audited statemcdf bf aceoaDtI 
rela~ng to the previous year referred 20 at (a) iboYe. .. . 

.. I 
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163. Asked how it is ensured that the grants being given to Voluntary 
organisations arc properly utilised, it has been stated in a note furnished 
to the Committee by the Ministry of Home Affairs that to ensure· .that the 
grantees comply with the terms and conditions of the grants and that the 
welfare schemes are run .on proper Jines, the instructions have been issued 
to th~' Dircctors/Deputy D:rcctors for Scheduled Cast,'s and Scheduled 
Tribes which arc now under the adminislrative control of the Omllnission 
for Scheduled Castes and Scheduled Tribes, to inspect the vanol1s schcmcs 
run by thc non-official Organisations with the grant-in-aid from thc Central 
Govcrnment and submit their inspection reports. The Directors/Deputy 
Directors tor Scheduled Castes/Sched:uled Tribes are also Government 
nominees on the managing Committecs of these non-official Organisations 
Their in'lpection reports are, among other things, taken into :JCnllmt while 
considering the proposals of the Voluntary Organisations for grant-in-aid. 
The officers of the Ministry also inspect the aided schemes and give their 
suggestions/inspection reports. The grantees sllbmit six monthly and yearly 
progrc~~ report!! of the work done by them which are examined ill the 
Ministry. The Commissioner for Scheduled Castes and Scheduled Tribes 
also reviews the work done by the non-official organisations in his n':flcrt. 
The Controlling Officer issues a utilisation ccrtificatl! 10 the PU\ and 
Accounts Officer (Sectt.), Ministry of Home Affairs after verilication or 
the Voluntary Organisations and satisfies himself that the grant has been 
~pent for which it was sanctioned to the grantee. 

I (,4. The Committee have been informed during .;\ Idencl! that some 
Voluntary Organisations like Ranta Krishna Mission and Bal Sc"ak MandaI 
have becn doing cxtremely good work. Thc rcpresentatives of the Mission 
have rcached inaccessible and hostile terrains to serve among the people 
who speak different languages. However. some Voluntary Organisations spring 
up like mushrooms and also disappear like that. The Home Ministry has 
been on the look out for organisations who have a new idealism and 
vigour to l1clp the Scheduled Castcs and Scheduled fribes. The numb~r 
of Volulltary Organisations is vcry few and the total service rendered by 
them appears to be sm'all in thc face of the immensity of the work requircd 
to be done in the country. There have not been sufficient Voluntary Or-
ganisations who, with all their dedication and selfless service. could supple-
ment the work of bureaucracy in tribal development. In Rajasthan the 
Organisations have taken up t~c work of sinking wells for drinking water 
in 100 Harijan Basties. Where wells are not accessible to the Scheduled 
Castes, the first priority is to make them accessible to them. The Organisation 
has indicated to the Home Ministry that they would like to take up larger 
programmes in future in other States also. The Home Ministry ~ been 
cnOOttraging the existing Organisation!> and also the new Organisations who 
have not yet joined the fold by providing them with more and more funds. 

165. The Committee feel t.a in a vast coantr)' Ute India "here 
Scheduled Castes and SdIedu1ed Tribes laave been nvina in acate stl'U'lelI 
add straillS for c:utme. fGaetber. Voluntary· OrpnisaHoDs h •• e 8 very 
!ilcnificut IIIId importait role to play in their economic and sorW up-
Uftnaeat. 11tey. therefore, desire .. more Voluntary Ofpllisation.'i, with 
new IdeIIDsm and ,..,.. ......... he enCOllJ'8led to rome into the Held. 
TM Voluntary O'1l8n1Sadons shoald. ho"'~ver, be kept under~1If8 
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........ to eIRI'e ... die ............. to ..... are IIdIbed tor tbe 

...... lOr wIdcIa ..., .. _to 1'IIe CoT ,lIe .. ·....... ..... tlte 
att.to. of "'AD I .. ~ 01 tile Volutary Orptdsetlolt5 IrppU-
cable spedaUy .. the abe·· ef SdIedIIIed Trlheslhoald ... _'''bly relaxed 
10 • to aahIe local orp....... ...\'O .. ed la tile welfare of Srlleduled 
Tribes to take adVllllflwe of the ....... i .... d .,.. ah'en by the Ce ...... 
Govemment. 

P. DEVELOPMENT CORPORATIONS 
166. The Committee have been informed that there arc several 

problems at the field which make it difficult for the Scheduled Caste families 
to benefit from the various family oriented . developmental programmes; 
credit is not easy to secure; financial assistance is delayed Jmkages with 
market8. common facilities are not established. With a view to tackle this, 
17 State Governments have set up Scheduled Castes Development Corpora-
tions. A CentraJly Sponsored Scheme of grants to State Governments for 
share capital contribution to the Scheduled Castes J)e· .. etopment Corpora-
tions was introduced in Marcil, 1979. Under this scheme, Governm~nt of 
Indh's assistance is released to the States in the rafo of 49:51 to the State 
GovemmL'1l~'s own investment in tlte Corporation. During th.! year 197.9-80, 
CAltrallBSlStance of the order d. Rs. 12.24 crores W8J; released to th~ States 
and in 1980-81 Rs. 1300 crures was released. The Scheme has a budget pro-
vision of RB. 13.25 c:rores for 1981-82 and of RI. 65.00 crores for 1980-85. 
The investmeots by States in the Scheduled Castes Development Corporations 
are as follows :-
S. ,Xear 
No. 

. ---
1.1918·79 
2 .. 1979-80 
3. 191fO.81 

Investment! by SI.IOt In the 
SC DcvCllopmcnt Corpora. 
tions (Rs. in lakhs, 

718.25 
685.16 
1400.00 

167. In reply to a question, it has been stated that All States with a 
substantial population of Scheduled Castes have established such Corporations. 
·There are 17 Corporations at present in the following States :-

Sbltes no _ve At 1111 SdIeduIed Cutea I>ef~ Ccwpuntloitl 

Name or S"I. 

I. Andhra Pr.h . 
2. Assam 
3. Bihar 
4. (hVarat 
5. PuIUab . 
6. Kamataka . 
7 Ka'i1a . 
8. Mabarashtra 
9. Madhya Pmlesh 

10. Haryana . 
11. Oriua . 
12.' Rlr,jaathan . 
13. Tamil Nadu 
I"~ Tripura . 
15. Uttar Pra4esh . 
16. Wlllt ~I . 
17. Himachal Pradesh 

Year in which sci up 

1975 
1978 
1978 
19i5 
1971 
1975 
1972 
1918 
1978 
1971 
1979 
1980 
1974 
1979 
19'75 
1915 
1919 
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168. In reply to a further q1IDitioo, it bas beeastatedthat. Tribal 
~elopment Corporations ·baw alio been· 'lOt up. in tile foUowiDg . Statal· :~ 

(1) Andhra Pradesh 
(2) Bihar 
(3) Gujarat 
( 4) Maharashtra 
(5) Orissa 
(6) Rajasthan 
(7) Uttar Pradesh 
(8) West Bengal. 

169. These Corporations, however, are ~ financing institutions like 
Scheduled Castca Devel0P!Dent Corporatiooa but are meant as apex bodies 
for cooperatives (l.AMPSf for the marketing.of miner forest produce and 
surplus agricultural products~ . 

170. Asked about the criteria for providing institutional finance by tlie 
Scheduled Castes Development Corporations to Scheduled Castes and 
Scheduled Tribes, it has been stated in a note furnisbed to tbe Committee 
that the role of the Scbeduled Castes Development CorporatiOt'l!; in the 
marer of provision of institutional finance is to give an certain preportlOll 
of the cost of the beneficiaries scheme as margin money Joan, both as 
inducement to tl:.e banks and with a view to reduce the loan butden for 
t~.c Schedukd Caste borrower. An income limit of Rs. 3500 lind Rs. 4300 
for family per annum for rural and urban areas respectively is set as eligi-
bility criteria for beneficiaries for ¥sistance based on the poverty line 
figures defincd by the PJ'anning COmnUS6ion at 1913-79 prices, subject to 
suitable modifications from time to time taking into account tluctuations 
in . the price index. AgrkuItural labourers, mar&inal farmers, 
small farmers, share-croppers and tenants and . non-agricultural 
labourers employed in sectors othec .than this regularly cmployed in farge 
and medium scale industries share presumed to be within the aboVe eligi-
bility criterion without the need for any income certificate. In the case 
of educated unemployed (matric and aboVe) who do not belong to the 
above categoriC&, the income limit for post-matric scholarship applies. 

171. A~ked whether the limit of Rs. 3500 and Rs. 4300 per family to 
be C'ljgible for loans would affect the Scheduled Castes!Tribes, it has been 
srated during evidenCe that none in practical tenos would be effected by 
that limit. Decause the agricultural labourers, marginal farmen etc. or 
these employed in large. and medium-scale industries-, are presumed to 
be within the eligibility criteria with or without any il1'COme scope. The 
matter has 81so been clarified for the States. 1be same limit of iDcome 
as applicable to the award' of post-matric scholarship bas· been fixed in 
the case of the unemployed. The basic idea behind the limit is to help the 
people below tt.e poverty line to go' up. Because of this criterion, most 
peoplc are able to make use of the benefits to the maximum extent. 
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172. Asked to state the number of Scheduled Caste families actually 
benefitted by these Corporations, it has been stated in a note tumishoo to 
the Committee that on the basis of the information received from the Cor-
porations, 1,88,343 SchedllJed Caste families have been aSiisted in the 
years 1979-80 and 1980-81. 

113. Asked whether there is any machinery to valuate the performance 
of the Financial Corporations, the Committee have beOI! informed during 
evidence that when the Corporation sent their proposals, they have to 
speD out their performance in the post and' afso their future proarammc 
ill terms of number of families to be ayisted. Besides, eVery Corporation 
has one or two Directors from the Government of ladia on it. Directors 
are chosen from different Ministries which have a role to play for the 
betterment of Scheduled Casteslliibes. thus bringing these Ministries and 
Corporations closer to each other. 

. 174. The Committee have been further informed during evidence that 
d:e Corporations have been doing weUboth in the advanced and baclcward 
states. In Punjab, the number of famil"es assisted and two amount 
released in 1980-81 was almost equal to what they did from 1971 to 19-79. 
The Slates doing weU are Kamata.ka, H"nnachal Pradesh, Andhra Pradesh, 
Maharashtra, West Bengal and 'r~il Nadu. The majn problem is to 
appoint a proper man as the Managil1l Director and to continue him in 
tbe post. The CorporadoD. with the right type of Managing Director 
is working in Kamataka where a Managing Director has been serving 
since 1975. When the Corporations are found to be not functioning satis-
factorily, the matter is taken up at various leVels and even at the Minister's 
level. 

175. In reply to a question, it has been stated during evidence that 
the States have been trying to establim viable links between the Corpora-
tions and nationalised banks to was the monitory conditIons, . 

176, The fonowing suggestions haveheen made bV the . Ministry of 
Home Affairs to improve the working of the Scheduled Cutes Develop-
ment Corporations : - . 

( j ) Special attention should be paid to mobilising at the State 
Level, sufficient finance. This would have to be both from 
the commercial banking rector and the cooperative sector. 
While dealing with nationalised baob, managements should 
be made to secure maximum lending at the differential rate 
of interest. 

(ii) It is necessary to formulate suitable and viable family oriented 
schemes for the Scbeduled Castes in different areas and occu-
pa6ou.al J!Oups la the States. The experience gained by the 
SFDAS/DDAP/lRD, wbich have also adopted familv oricnt«l 
tnrget group 'aipproach sbould be made use of. The crucial 
points to be borne in mind are that location specificity and 
participant group specificity are incorporated within the 
scheme to use the particular environment of cach, and that 



(iii) 

(iv) 

70 

the parameters of the market and demand are carefully kept in 
view. 
The Corporations should concentrate On a limited uumber 
of selected schemes and ensure that these are taken up in a 
big way and implemented successfully. For each scheme, 
the total pictures must be kept in view, from raw· material 
supply to the marketing of the products. 
The approach of the Corporations Sohould be to avoid taking 
up programmes I schemes in a scatter demand !cgul;lfly. to . in-
crease area coverage. It is necessary to adopt a cluster-cum-
saturation approach in which, keeping in view thc opportuni-
ties available and the potentia), the coverage in groups of 
villages is first completed and the programme is extended to 
other areas I villages in phased manner. 

ThU9 for the programme of distributing ..J1lilch a·nimals, 
it will not do to assist three or four families in atarge num-
ber of villages. Instead the approach should be to select 
clusters of villages alon, a milk route and Dalrieslchilling plants 
and urban and industnal centres with unsatisfied dcmand for 
milk, identify large groups of families in each vfllage who have 
lhe capability and the aptitude for dairying, organise the dis. 
tribution of milch animals with aU supporting linkages in· 
eluding fodder, mark.eting, health care ctc. (with the asso-
uation of all the relevant Department). 

(v) In order to ensure effective coverage, it is extremely important 
that at the field level suitable and meaningful linkages are 
established with the existing District and Block Level machi-
nery. 

(vi) The Corporations. while working out their programmes, bave 
to fuIly take into account the on-going programme bott.. under 
the State Plan and Central and Cen1ralfr sponsored schemes 
and ~o that the Scheduled CasteS' benefit In adequate measures 
from them. Operation Flood-II is on such important exam-
ple. These expand I.B.D. Programme j~ another. 

(vii) The Scheduled Castes Development Corporation should not 
talce up programmes all by itseH. 1be Corporation is 
envisaged to play a catalytic rore proWiing missing furancial 
and non-financial input required to make each programme 
and scheme viable a~d successful, it would thus been necessary 
to establish linkages with various credit and marketing insti. 
tutions as various techDological departments like State 
Leather Development Corporations. HandJoom . nnd Handi-
c~s Boards. K.V.1.0. District Rural Ikvetopment Societies 
e~. . 

(viii) It is extremely important to ensure that officers with tJo.e right 
attitude aDd with the requisite level of experience are placed 
in charge of the Corporations. Thus Officers should also be 
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provided DCOQlary oricDtatioa. aDd traiaiD&. They should 
have the usurcd 1coath of tenure aad aD faclI1ties to deliver 
the JOOds. 

177. Asked why the 1:ribal J)evelopment Corporations are Dot func-
tioning liS fin.aoci.ng LIlStitutiona, it has been stated duriDi -=vidc~ce that their 
is a separate administrative machinery for the PJ)Cration of tnbal sub-plan 
programmes and schemes. This itself conceives that the family-oriented 
acilemel would be put through the apcy of the BOO and the exten!!iol'\ 
apocy. Under the input scbelDCS'. there is a c:omponenl of subsidy and 
compmaCllt of lOaD. The subsidy is to come from the Government funds 
wbi1e the loans ace from the financial institutions. Instead of haviJ,lg Cor-
poraticils for Scheduled TdbeS. LAMPS have been creadited. LAMP 
would purchase surplus form prociuce frOOl the tribals at r~muoerative rates. 
1bey supplied the tribals' consumer necessities at fair prices. They meet their 
credit needs for both consumption and production purposes. Commercial 
banks in this aeeas also perform the same function. The rural banks are also 
to supply credit to various schema". The Central Co-operative Banks sup-
plied credit to LAMPS. The Reserve Bank has 'been pAWed to see that 
wherever there W&s very low credit, some other· mechanism should be set 
up to rcpJcnish the financing of funds. Thus the LAMPS and the c0m-
mercial banb acted as financing agencies supply the lOin comoonent of 
various input scbemet. 

178. A~ked whether it is fact that the LAMPS have Only cc>-opreative 
motive and have no service motive, the Commit~ have been informt'd 
that there has beer. some defects in the functioning .If LAMPS. The Govern-
ment has, therefore, tried to induct many tribals into the Board of D'rectors 
for effective management, service and implementation. When majority of 
the Board of Directors happened to be tribaJs, many of the willi ofthc 
LAMPS would disappear and proper leadenhip would be proVided by the 
trihal Director ... 

179. The Committee have been further informed during evi-
dence that the Tribal Development Corporations acted 8B apex bodies for 
LAMPS. Whatever product could not be disposed '.)If the LAMPS was made 
over it to t!1e Tribal Development Corporation, who wouJd in turn market 
the same on a bigger scale. Tribal Development Corporati~s thus 
primaril~' act(d ac; marketing bodies for LA~S. 

180. The Committee have been informed that co1Jeclion of certain minor 
forest pr!X1uce items has been recommended tp be within the cooperative 
effort. This work should not be leased out to private agencies. The Home 
Miui!>try bas been trying to see that this policy i5 1!enerally complied with. 
However, there have been eviation as in the cas~ of sale seeds in Orssa. 

] 81. The rep~en'ative of the Horne Ministry ha~ agreed that ;n ca.~c of 
minor forest produce, durin,q evidence the tribats should either be 
exempted from paving the royaltv or it should be !lubsidil'ed bv tbe State 
Government'! and that there should be a rational market sale price so that 
maximum henefit went to the tribals. 1be Forest Mini,ters Conference of 
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1978· held ill DeIhl had also recommended that no royalty should be levied 6n it as of forClIl produce. On minor forest produce, it was recommended 
it should be totally subsidised so that the maximltm-benefit went to the 
tribals. Andhra Pradesh is subsidising the Girijan society in the matter 
of royalty. II has. also been pointed o~t· to NM."ED that their ~aIe price 
.has been very much higher than the pnce at whIch they bought the fleccls 
from Tribal Development COIpOl'ati,ons. The NAFED has now come in 
line in the matter. 

182. In reply to a question, the Committee have been informed that the 
arrangements for linking the Tribal Development Corporatio~ at the DatiODal 
level with the National Agricultural Co--operaive Maarketia$ Socictywele 
found to be not satisfactory. Therefore, a separate agency IS now 'cont,m-
plated. OnJy in the case of Andhra Pradesh, a separate Scheduled Tribe 
f:inancial Corporation performed the functions which the Scheduled Ca~te 
Financial Corporation did. 

183. The Comnelthe ......... .... De........... Corporations can 
,..,. • .ery IDlpo ..... role to .......... the IIIltionaI effort of raisiag 
the eeouadc: ..... of SdIeduIed CIIIteI IIDd Sdleduled Tribes and In 
llelpiDI to take ..... above lie po..-ty line. 'I1Ie Committee are firmly 
of the opbdon dlat IU'IIIIIt .... ...... ..... should be made to IDIIJu! 
these COrpol'Otiona fuDdion ~ .... In COII8OII8IICe with the objec:-
Uves UDderIying their .... bIlshIneIif. n.e Collllllittee note in this con-
nedion .... t tile MiaIItry. uI aoa. Aftain .... Blade certain s~stions 
..... tile inlprevellldt of the workbIg of the Sc:bedulcd ea •• Deveiopmeat 
Corporations. TIley hope .. tbeIe .......... wiD be implemented in 
I~ft '1" " .,:/ '1<1 f"-f t"~ .. Co .... ol"'tio .. - f,,,.ct:mlS eliedh'ely and be-
come ec:onomiallly viable UnMa. It is aI80 ImperatJve that the Corpora-
tions are ID8lU1ed hy dedicated persounel for proper implementatioa of 
Government policies .... progI'IIaIIe& 

184. The Co~ttee consider the criterion of income limits put for 
tile IZrant of loans aDd subsidies eo Scheduled Castes and Scheduled Tribes 
by Corporadous too rigid. They suaut that this criterion should he 
IlUtde more 8c1ible so that DO Sched)ied Caste or Scheduled Tribe, who 
II In nftd of ftaaaces, is debarred from secUrinc money from these Cor-
porations. 

lR5. The CommJttee further suggest that the. question of entru<;ting 
financl~·1 funelions to· Scheduled Tribes Development Corporntlon~ should 
also be coDIIMred In .U aspects 110 that elorts ma.d.e by LAMPS In this 
behalf could l-e further supplemeDted. 

Q. MONITORING 

186. The Ministry of Home Affairs has stated in a note furnished to 
'the c.."ommittee that the Cl'ntral MinistriesjDepartml!l1ts have to monitor 
the irnpk:mcntatiull of schemes in their re~pective '.:clors for the Scheduled 
Castes and Scheduled Tribes. Similarly, Slate Governments which imple-
nlent various developmental schemes for Scheduled Cables have aho to ~et 



up monitoring machinery to easW'e their effective implementatioa. For 
Qverall ~ mODilcmDg of tbesehemes, a small monitoring ceJlhas been 
recentlyrltftCfionecl intbc 'SchedulcCl CUteaad Backward ClaucsDiviaion 
UldTrtbat Development DMsion of the Mmish'\l of Home Affairs' with tbe 
following composition :-

I. Joint Dinlctor (Rs. lSOO-18(0) 
2. Resoan:h Officer (Ra. 700.POO) 
3. Sonior hw_ator (Rs. SSO-900) 
4. Stenop-apher (Ra. 42S-800) • 

187. The PJanning Commission m a note furnished to the CommittC4: 
has stated that in the Planning Conunission there is a Monitoring Di~ision 
for ensuring e1fective implomentatioa Oftbe developJDCDtai schcmcs i_ding 
~hemcs forSch~Qled Caates/fribe&. However, for effective implementation 
of 1.hc dcvrlopmental scb.eIQ'eS,·for Schoauled r~fI'ribes a be~ning bas 
been made in the BackwaI'd ClaiIq Divjsion by appointing an officer in 
the srade of Rs .. 1100-1600, wb~ Q lOOlking :Ulec the ruonitori11l of the 
programmes for Scheduled CUte&/Tribes., besides 8ue.nding to the monitoring 
fIf the social welfare progra~s and other miscellaneoU5 wOfk. 

188. Asked whether it WIlli a fact that the officers in th~e divisions wero 
toofr\lqucntly traJ)Sferred on promotion or otherwise, to other divisions, the 
representative of the Planning ~ssion has stated during evidC'nce that 
this aspect would be kept in mind and efforts would be Illlde to retain those 
officers in the same division on promotion, etc. Efforts would also be 
made b maintain continuity by retaining the staff in these divu.ions who 
were conversant with the workiag of and, were aware o( the historical back-
ground and progress of the schemes and their implcDllCntation. On the 
question of having a separate advisee for the tribal sub-plan 
&ad component plan, the Committee have been informed tbnt 
orde~ would be sought from the Planning Commission on the 
idea. I was further opined tha~ a separate adviser for the Stale 
Plan as a whole would be in a better positipn to r'}vlew the perforl11BDCC 
under these !ecto~ along with the performance in other sectors. 

189. Asked about the creation of a separate Department in the Home 
Ministry for looking after the Tribal Sub-Plan and the Welfare of Scheduled 
Cabtes, the Committee have boen informed during evidence by the repre.- en-
tative of the Home Ministry that the work load in relation to development 
of Schedll~ Castes and Scheduled Tribes bad been increasing and the 
present Dlvi!:ion could Dot_ cope up with it. The creation of. 1. separate 
Department for Tribals and Scheduled Castes was being considered with 
reference tc various parameten including work-load. 

190. The Committee have been informed that the Ministry of Home 
Affairs constituted a Working Group on Monitoring and valuation or trib;J 
development and development of Backward Clali.ses Secror in July. 1978 
to study the e:r:hting system of monitoring in respe~ of tribal development 
and development of Backward Classea Sector and to make sUggcstiODf; for 
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improvement in the system. The. working Group had submitted its repon 
in February, 1980. This report Wa& circulated 10 aU State Governments for 
pidance in the matler of es~lishment of Monitoring and EvalUation Cells 
At the time of Annual Plati finalisation with tbc; State Govera~ imple-
mentation of "chemes is reviewed and corrective actions are sU!gested, where 
necessary. 

J 9 J. Asked whether the Programme Evaluation Organisation attached 
to the Planning Commission has. done any evaluation in relo-pect of the 
developmental schemes for Scheduled Cas~ and Scheduled Tribes, Plan-
ning Commission has dated' in a. note furnished to the Committee that the 
Programme Evaluation Organisation was requested to evaluate the scheme 
of Post-mat ric scholarship£' in 1972. An interim report was received in 
1974. 

192. The Committee have been informed that survey.; have been cOn-
ducted by various CommissionVCommittees{fellJll!' s"t up from time to 
time to assess the implementation eX Plan Programme fo~ Scheduled Castc~ 
and Scheduled Tribes as wen as their impact on the !IOciO-eCOllomlC coDditions. 
rhe~e include: Penuke pay Committee (1959). Elwin Committee (1969), 
Dhcbar Commission (1960-61) and Shilu Ao Committee (1969), Committee 
on Untouchability and Malkani CoDlDBttee. The recommendation made by 
these bodies were taken into consideration when formulating programmes 
and poli<.ies for development of Scheduled Castes and Scheduled Tribes. The 
Stllte GoVertllIlenl have conducted bench-mark .iUlveys in tribal areas for 
preparatidn of In'egra.ted Tribal Development Project reports. In the Sixth 
Plan, the State Governments are also undertaking q~ick sun'eys for the deter-
mination of families below the poverty line including those belonging to 
Scheduled Castes and Scheduled Tribes. 

193. The Committee have been further informed that the Planning 
Commission issue ~uidelines to States for formulation of Five Year 
PlansJAnnuai Plans which include detailed prpformae on PhysicaJ!financial 
targets and achievements of programmcslschemes. The proposals of the State 
Governments are scrutinised at the Annual Plan discussions in the light of 
the guidelines issued to them. Further reviews are und~rtakcn by Membe~IAd
visers State Plans, Planning Commission, during their visits to the States. The 
Reports of Workinb Groups on formuhltion of Sixth Five Year Plan proposals 
for Scheduled CastesJScheduled Tribes have made recommendations- in r<:gard 
to implementation machinery in the States. 

] 94. In rep!y to a question, the Planning Commission has stated tbat by 
and large, State Governments- and the Central Departments have followed 
the guidelines and the strategy laid down for tbe implementation of Plan 
Programmes. However, whenever in the course of implementation 0{ tIle 
programmes or as a result 0{ a review done by a Committee, it was found 
necessary to undertake revisionJmodifica ion of a particular programme: 
~chcn1l:.'. this was done w'th a view to achitve a greater impact of tbe pro-
grammc. For example, the schematic pattern of expenditure hid down 
under th:: Special Multipurpose Tribal D~veloPment Block· established in 
the Sccond Plan was changed to allow for local needs bv ,;vinl! flexible 
guidernt·~ in the matter of expenditure. Such corrective actions h'lVC heen 
t,.ken in the past and can be adopted if found necessary. 



" U~.J ~ ~.tbe saatc o.w~ Uq,ipn T~l)' ~a-
lions Mad ""~ "~~"'_.,~e"""'.lipp ,of ... 
wdfare sc:hemes for ScIJocjluled Castce lad 'SCbOdW Tn'bCs. II bu beeD 
Itate4 til. at thctime .of Amwal Plan dltcussiOlll, ~ ,(jovaDlllClllB are 
~cUred to t\ll'IUtJJ iot«lD8tioa CD adl)ievemeots, both fiIlanciat aDd pb.ysal. 
These are reviewed -before new propesaJa are taken.up. ~t1~, tbc sa. 
Guvernments havt: been asked to furnish qtutnedy Iii!. monthly ,data on tbe 
progrcsi of programmes for purposes of review. 

196. The Con:m:littee have been info11Q)ed durinj c",i~llCe thattbe Plan-
ning Commissi~ bas issl&Cd ,instructions to Ihe State Governments and to 
the Ministries tp furnish information regareing expenditure and physical 
achievements lIDder lhe tribal 8Ub-oplanand the Special Component IJlan. 
A review of tho: acbieveQlCntsaod the expenditure would be undcnak.cn sator 
by sector and scheme by scheme. While bringing Iheir proposed annual 
plans to PI=.iommission for discussion, the States have to ,bring their 
propos:als r . ,allocatjoos and ,the outlays proposed for the IribaJ sub· 
ptbn and ~SpeciaJ Compuocot Plan. Planning Commission has imprcsseO 
upon its adviserstbat these .two plan s;;:bcmcli should be spccifica.Uy Icvjewcd 
along with o\her schemes, ~ver they ,v~ted vatiousStates, and ,their 
impressions and suggestions in regard to them should be furnished 10 the 
Pla.u.ning Commission. A document "reviewing ,the half-yearly pc.rformance 
of the schem.e& would be prepared for submission to the full tPlanning ,Com-
mission. This would certainly contain the review of .the ,Plan Sohcnleli for 
ScheduJedCasles and· Scheduled Tribes. A format had been prescribed for 
getting information from the Stales on it quarterly and half-yearly hasis 
to prepare on analysis of the impIementafion. 

197. The representative of the Planning Commission has furtber stated 
that whenever the State Government teams· came 10 the Centre, they had 
detailed discussions about their schemes with the offlcjals of the Home 
Ministry also. They went into the details of the whemes to ensure that 
the allocation meant for the upliftment of Scheduled Castes and Scheduled 
Tribes were actually spent for them only. 

198. The Committee have been further informed during evidence that 
the implcmentation of tribal, sub-oplan and variOUs trtbal development pro-
grammes ha!"l been a matter of concern to the Central Government for quite 
some time. The Ministry of Home Affairs has written to three State Govern-
nlents last year. viz. Bihar, West Bengal and Orissa that the,Y should constitute 
Joint Co-ordination Committees comprising of the Chief Secretary a~ Choir· 
man and officers from the State Governments conccrned and the officcl'S' 
from the Mirustr~ l,r HQJDC Affairs. This was .BII informal mechani&m through 
which the State Goven:unentsaod the. Home ~~. ,would be able .toBetber 
infonnation about the ~ made ill .the.... . ottrlbaJ deve1~Ilt. 
These CQJJUDiU", wt,l'e yet 10 ~ ~ work in right ~mest. Although 
the Tn"bal St2b-Plan.framC ,apd tbe concept ·ltaJd been accepted by the Stater., 
it WJiS the irqpkQlC1ltatloo~b worried <he .CentraJ OOVcr1unent most. 
Forei4ective im,pJe .. Q1entati~ Of ~~ ... ' .' .the.. ~ .. don h= .. tolbe manl¥'d 
by 1he ~ \YPC <f~1,"·~ MbI18trY W ~ '.fnto11ffe 
aspect. ~ama jdIkSeI ~ 't,y' 5 ~ -6nun1nees were 
4 LSSfIZ-' 



to be adopted by the State Governments. Still the Governmem WItIl· fnr 
away from "n ideal administrative &tructure maaned by ideal personnel. 

199. It'has be~n further slated··tliat.tbe W~klQg·Group.se~ up by the 
Planning CommissJon tor Sixth Five Year Plan identified the bottlenecks in 
implementation of programmes luf Scheduled Castes and Schdeuled Tribes-. 
Main bottlenecks noticed were ;-

(i) inadequate administrative machinery, 
(ij) lack (If trained personnel, 
(iii) defective accounting system, procedural delays, nnd 
(iv) lad of monitoring and evaluation. 

200. As far a~ the Scheduled Caste Component Plans are concerned, 
the -deficiencies noticed in implementation of pro,f"amm.es during 1980-81 
have been brought to the notice of the States durmg the Annual Plan dis-
cussions. Corrective measures like integration of admini!>trative structure 
at tribal development project level, need for posting of trmnoo personnel 
and streamlininb of financial allocations through delegation Of financial 
powers and opening up of &eparate budget heads; have been suggested. 

201. Asked whether there is any direct agency of the Government of 
India to oversee the implementation of the programmes in the States, Ihe 
representative of Home Ministry has replied during evidence in the negative. 
It has been stated that earlier the Home Ministry was dealing with the 
centrally l'ponsored schemes and there were no Special Component Plans 
or Tribal Sub-Plans. In the initial period, there used to be in the Ministry 
of Home Affairs regional director9 or deputy directors. Later they were 
transferred to the office of the Commissioner for Scheduled Cast(."S and Sche-
duled Tribes. After the setting up of the Commission for Scheduled Caste~ 
and Scheduled TnDes, these posts were transferred to the Commission. 
Asked whether the officers of the Commission could be given the dual rcS'-
possibility of \vorkingin the Commission as well as serving as the represen-
tatives of the Home Ministry. it was stated that admini~.tratively they could 
attend to both the f1,tnctions. 

202. Summing up the situation, the representativ.:: of the Planning 
Commission hast·tatedduring, evidence that mid-year review system lIas 
been introduced. States are being asked to submit quarterly and half-yearly 
statements in the prescribed proforma giving information on physical targetlll 
achieved and the progress made. P18nnin~ Commissi<M would hold fre-
quent meetings with the States. Greater Importance will be a~sjgnedto 
monitoring and rcview of ~hemes. , 

203. The Co~ Deed hardly pobd out duit aU the plamnlng. wOl 
bave Uttle iDJpact OIl· ~ ~. of ,~cor.~m.ic, cooo.itloas 01. 
Scheduled Castes and Sc;~ Tribes f,f.tbe "qpJe~tatJ~n of the scheme.t 
InJdated for their. welfare Is not monitored and evallt,ated tbpely and properly. 
The CoIIIIIII4fH consider that time has, COllIe wilen \That au. beea done 
clartag fheprevlou plans should he lakeD stock 01 so that the impact of 
outlays proYlcled.acI upenditure iutGlN' 80 far to hefter tbo Bvina 
COIIdWoaoI 01 SdIeaIecJ Castes _ SdIecIaIed Tribes ~ be a.eased. 
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The COBlIIlittee ba~e reasons to Mlleve that most 01 the ftaaatial reJOUrCe8 
in the ~arious pleas ba~e been frittered away ... the benefits bave DOt 
accrued Co the IamUi'es of Scbedule. Castes/TrIbes due to .ery weal 
implementation aDd evaluation machinery available with the Central as well 
as Cbe Stafe Governments. As a first pre-reqaistte, the implementation and 
evaluation macbiaery avaUabIe with the PIaDllina Commbsina,.MIRiIfry 01 
Home Mairs and State Governments has l8·be pped up 'to meet the needll 
of the situaCion. The Committee strongly Stress that evallUdfon should be. 
done intensively and obje(tively and on regular basis to find 'Iut whether 
benefits of plans bave aduaDy percolDfed to the fllllliUt's of the Scheduled 
CasCes and Scheduled Tribes for "'hom tbt'y Were Intended. . : . 

204. Tbe Committee emphasise that the PCl'S(I!Utei employe.. In alae 
implementati'oD and evaluation machinery of Central as weD as SfaIe 
.Govmunen1!J should be well CODverllUlt with tbe needs 01 the day and 
shouJd not be frequently transferred OR promotion or ~tbtrwl!1c so that dIere 
Is c:ontinuity in their work. . ~ . '. ' ... : . 

20S. The Committee su •• tbat tbe field omces bi ae' ColllllliMion for 
Scheduled Castes and Scheduled Tribes In various State. sh.ld be actIYely 
involved in flit evaluation 01 the Schemes, and for this purpOse they .sboalcl 
keep a dose IIaIIOII with the State Govel'llJllel$.· -They .... ~. be vested with 
more powers, H need he, flO that they are able to dud_rae' their fundIons 
properly. -

206. The CoIDlDl1tee would Uke the PIa..,CcuiUnission aad the 
Ministry ol.Home Affairs to impress UPOD the Inlplementlng authorities tbat 
their progress reports should be objective aad comprehensive, indicatllll 
clearly the results achieved and arc submiftcd weD In time. The Comndatee 
attacll a great importance to the progress reports as they CODSider them to be 
the only mechanism through wbiCh the progress made in the ImplementadoD 
of various Welfare Schemes can be watched. 

207!. The Committee hope that the question of bvfng a separate depart-
ment In die Ministry uf 80_ Aftain for Iookina .fter tIte elltfre work relatla. 
to the development of Scheduled Castes and Scbeduled Tribes In aU the 
JieIds..-.8odal, ecD1IOmic, edocational" cultural, 'ecbnologkal. etc. will be 
considered expeditiously as agreed to by the representative of the Minlnry 
of Home Aftalrs during evidence. . . . 

NEW DELHI; 
April 7, 1982 
Chaitrtl 17, J8Q4 (Saka) 

It R; BHOlE, 
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. Chairman 
, Committe'c! 011 lhe Welfare of 

Scheduled Castes find Scheduled Tribes. 
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l. 6. The Committee are distressed to note tbat as admitted 
.by &be PlanaiQg CemmissioD, tte ',three decades oj devele.,. 
~eJlt have ~~t ~ad lite dcair.ed in\Pact, on Ole sociaU)Ii, IICGDo-
arlca1ty and ed¥CJltic, naI1yllandic~ped jrc,1.U'., Thoust, lofty 
idea'ti abmlt 'britutfng tbe Schedu1ed Castes add Scbeduled 
'Mbes at par 'wtihi1le rest of toe society l'av.e been laid in 
various plans and noble sentimeuts }1ave'~1sc been expJ:essed 
by various quarters fOl their social and coont'mic en.ancipa-
tion, the Committee feel that tbe actual efforts made,ll' acbieve 
'tbat. 'end, in 'View of tDe fact that majority of the people 
botoqgiftg 'to these commutritiescontinne ttl su1ferbclow 
'the 'POverty line, can only be termed as microscopic as 
wmpared to 111e enormity and cc mplcxity of the plO blem. 
1'IIe ,oommittee .are strcngly of the opinion 'that 'the 
progranunes ronnulated for ScbeduledCastes/Sc1:-eduled 
Tribes can no longer be oonfined t(l mere educational 
incentives and subsidies fot economic and socir.! activities. 
Unless oompreb~sive ,development plans are formulated 
Jccepingin view 1I1e 1IJX:Cia'lproblemfi and needs of these 
communities; right prioritics IlIcfixed for verious develop-
mental pro~rammes ; proper direction is given for tI-eir 
implem.entatlon; rigid and periodical eppraisals are made 
by the Planning Commission and'tl-e concerned Central and 
State Depattments, the Committee feel, much dent CD the 
problem of developing Scheduled Castes and Schedu1ed 
Tribes· education811y, eCC'Domically and SC'ciaUy cannot be 
made. Tne Committee, therefore urgetbat alllesourcea 
at tne oommand of tte Planning Commission, Central and 
State GoWlllments lhould be mobilised in right earnest 
to cret'te a mere baleJlced and equitab:e iGciety for Scheduled 
Castes and Scheduled Tribes and to route ollt tb,e disabilities 
from wticJl ttcy suffer. ne Committee need hardly streu 
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that tte Ministry ef HOlDe AtTain, as the nodal Ministry 
bas tiC play a key role in thl! respect. 

The Cc llU1.ittee are unbappy to know that no non-
d6cials were a.ssccia~ with the f()rmula,ion cf the Six!!' 
Five Year Plan, even though tbe ptanning machinery dearly 
el\visages sllcb an association. The Committee need hardly 
pcint out that lLPtess th;! plans are formulated at grasi>-rcot 
level and non-official Ilg("'1lcjes are actively assrciated at 
all ~tages of tJ'eir formulation, the plan!! can bardly be 
expected to reflcct the aspirations (If t"e people and yield 
the de~ircd results. TIc CoftUT\ittee, rc,:ommend that tbe 
guidelines laid fer the lormulation of plans in this behalf 
~hould he scrupull'lI~ly followed by the Planning Commission 
at the Centre and 1 he Planning Boards in the Statcs. They 
hope tn~.t non-official organisations connected witI' the 
welfare 1'1' Scheduled Castes and Scheduled Tribes will at 
least be associated witl~ the detai~d programmes to be 
drawl' up at di~trict and State levels, under the broad frame 
work cf the Sixth Plan. for the socio-economic upliftmcnt 
of these communities. 

Article 46 (If the Constitution enjoin.~ CI\ the State to 
promote with sp~cial carc tl'c educational and economic 
interests of the weaker sections of tt>e people, and in parti-
cular, (1f the Sebedulcd C;'.stes and the Scheduled Tribes 
and to protect tbcm fwm social injustice and all forms cf 
exploitation. The Committee feel tbat iRSpite of tbe above 
Constitutional obligation, the JnaiIlitude of the problem 
faced by the Scheduled Castes and Scneduled Tribes in the 
country tas n(,t been fully ... e-cLIiscd in view of the fl\{l that 
the proV:siOllS ITUlde in tlte Fiftb Five Yenr Plan for 1Joe 
socic-economic dcvelopn.ent of ~hese QOmmuuitie:. were 
grossly inadc<lUate. Whle makinS prGYis.ion, Government 
should have (.;()n."iden:d that by tackling the problem of 
tbe economic development of Scheduled Castes and Sche· 
duled Tribes, they would be signifigmtly solving the prvblem 
of removal of poverty and reduction of uDder-employment 
and unemployment in the country. They are of the view 
that the provisions in the Plan for the betterment of socio-
economic life of the SchtduJed Castes and Scheduled Tribes 
should have some relation to their population in the country 
and their socio-economic positwn in the society. 

The Committee are also or the o~on that there should 
be only "tied" or "earmarked" provluOlli in the plan for the 
Scheduled Castes and Scbeduled Tribes so that the fund'! 
provided for these communities are DOC diverted to' other 
activities. 

The CGmmittco tlugcst tIIat tha .,. backward co~ 
munities amongst Schedtdecl CaIfI:a and Scheduled Tribes 
sbouki be identified urgenti)' and spec:ific eel.ideS and 
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programmes sh~uld be chalked out and impl~Plentcd for 
the. amelioration of their soclO«ODomic conditions. 

The Committee regret to note that even the meagre 
allocations in the C811C of Tribal Sub-Plan provided in the 
Fifth Five',Year P~ could 1).ot be utilised in full. As against 
an allocation of .Its. 1.042.83 ,crorcs, an expenditure of 
Rs. 917.26 crom' has only been incUlTt"d. thus resulting in a 
shortfall .. of Rs. 125.57 crores. Not cJnvinced of the 
reasons put forth by rhc Planning Commission and the 
Ministry of Home Affairs for such a h.lge shortfall. the 
Committee are of the firm' view that outlays provided in 
a plan for Scheduled Castes and ·'Schedul,.~d Tribes should 
in no case be a\lowC"d to lapse. It sho:ild be impressed 
upon all the State Governments in unequiyocal terms that 
they should prepare the schemes for the development of 
Scheduled Cast~ and Scheduled Tribes well in time so 

.' that the developmental process is' on no account allowed 
,. to be, delayed. The State. GovcI1lment should also be asked 

to ensure that the fUllds provided for various schemes are 
spent in a phased nfanner during the Plan period. The 
Committee would also stress upon the Ministry of Home 
Affairs to ensure that the provisions made for 'Scheduled 
Casle$ and Scheduled Tribes 'are placed at the disposal of 
the'State Governments well in time so as to enable the State 
Governments to implement the schemes in right eamestnesIJ 

. and that coptmencement of schemes is not delayed due to 
the late reloase of funds. 

The Committee- agree with the' view of the Ministry of 
'Home Affairs and Planning Commission, that the executing 

. asencies· in a State' should be 'delegated sufficient adminis-
,trative and financjal powers so as to obviate any snags and 

.' procedural delays in the implementation of the schemes. 
The question of posting more dedicated and better trained 
staff In the Tribal areas needs also urgent attention of the 
Ministry of Home Affairs :lnd State Government~. 

The Committee are happy to note that in the Sixth Five 
Year, Plan focus has been laid 'Oil the raisinp of socio-cconomic 
COllditions of 'the Scheduled Castes and Scheduled Tribes 
and thesohemes envisaged for execution during the Plan 
period are ~xpccted to take at least half of their population 
above the poverty line. However, looking to the inadequacy 
of funds allOQCted for the purpose the Commitee apprehend 
that it lJlay not be possible to acbieve the objective in view. 
'nley feel that investments of a much bigho, order are neces-
sary if improvement to the desired level is to be brought 
about the 'socio-ecollomic oonditlons of tile Scheduled castes 
aild Scheduled Tribes. 

-+ ...... ~.;. ~----~"----'------.--- .. ---------.-.--
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64 The Committee do not consider the quantification of 

funds made by the State Government and t~ Centr;:! Minis-
tries/De2llrtment from the General Sector to the Component 
Planar Tribal Welfare Plan at all sufficient. In fl:ct tlley net( 
that very little money has been spent from the General Sector 
Funds for the benefits of Scheduled Castes and Scheduled 
Tribes. They agree with the Ministry of Home ARb irs Lha L 
'considering the precarious socio-economic conditions of 
Scheduled Ca stes/Scheduled Tribes ,popula tion ........ the 
total amount of financial availability is nctrd(quate to over-
come their poverty and enable them to cross the poverty line. 
The Committeeare :llso unhappy to -note thnt eVen tbouch 
Coordination Committee had nu.de.a reconunendationasfar 
back as 1978 that the Ministries at the Centre should quantify 
funds to the extent of IO~~ to 15%most of the Ministries 
have hardly done anything in the matter. '1he Committee 
urge that the Planning ~mmission/Minislry (>fHome Mairs 
should ensure that the ,"tended funds ilnd benefits to the 
Scheduled Castes and Scheduled Tribes from the General 
Sector funds are actually llpellt for their welfu reo They also 
suggest that an evaluation be undertaken periodically to 
assess the extent of L:ctw:1 ftow of funds and benefits to 
Scheduled Ca~tcs and Scheduled Tribes from the General 
Sector funds to rectify the short- Comings l_nd augment 
the provisions meant for these communities. 

89 - The Committee note that ort the Tribal Sub-Plan, during 
the Fifth Five Year Plan.ks. 753 crores under State Plan and 
Rs. 165.11 crores under a~cial Central Assistarce bed been 
spent. but a very jnsignifi~nt amount. i.e., only 5% Iuld 
gone to the family-orient(<f !chemes so far as tribal de~lop
ment is concerned. Though the focus in the Sixth Five Year 
Plan has shifted to family-oriented schtmes. the Committee 
foel tlu t for rapid social and economic deVelopment of the 
tribal people the most important and urgt'nt task which needs 
to be a ttended to is the elimina ti<>t:t of exploitat ion of triba Is 
in all forms, like land-tenure. mvney-Iending, debt-bonda~, 
excise. forest, la bour etc. 

90 Considering the precariol1s social and economic conditions 
of the Scheduled Tribe population. the Committee feel that 
the provisionofRs. 375).95 crores (Rs. 3281.95 from Sta teSec-
·tor+Rs. 410.00 crores from S.C. A.) made in the Sixth Plan 
will not be adequa te to overcome their poverty and to en· 
able them to cross the poverty line. They, howe"er, hope tlul t 
no efforts will be spared ,to achieve the tar~t8 k id down and 
that there will be no let-up in this ,igantlc task of social 
reform. and economi" deYelopment Jlnd no limita tions and 

_ CQ1lstJaintl$O far as httman efforts are concerned will be 
allowed te come __ in .the W8)'. 
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mcntProjects (lTDPs) are the tnain clumnels thrOugh whiCh 
Tiribal sub-Pfan has to be i'mr>Jtrberrted. The Committee. 
therefore. attach great hnpor~ to the efficient function-
ing of the ITDPs. From their on the spot study cfthe work-
ing oflTDPs in OriSSD Dnd Madh}8 Pradesh. the Committee 
Dnd perturbed to find that the ITDPsare not wOlking on ri$ht 
lin~s. The Committee a ttribute this tei the non-integra t10n 
of lhe administrative and financial aspects, so essential for the 
efficient working of the ITDPs. Th~ need ha rdly stress th.1 t 
unless the .dministra tive :cnd financiEtl functions are integta t-
ed fully, the lTOPs will neVer be C!ble to function efficiently 
and effectivdy. They, therefore. urge that the Planning 
Commission/Ministry of Home Affairs should immediately 
strive for integrating the administrative nnd finlincial func-
tions of the ITDPs. 

13 92 

)4 93 

15 94 

The Committee ~ou1d.also draw the attention of Planning 
Commission/Ministi) of Home Affairs to another important 
aspect for the properimplemeDtaticn ofthe ITDPs I. t. asound 
pencmnel policy for the ITOPs. The Committee agree with 
the suggestion ofthe Mi1li1ltry of Home Affairs the t the single-
line adn1iJlistration in an ITDP is best suited or the purpose. 
The Ccmmittee would like tke Ministry of Home Affairs to 
immediately formul2te the perlonncl policy for the ITDP, 
and command the same to COIlc:emed State Governments for 
adoption. It goes without saying that rdeqwte delegation 
of financial and a dministratrve powers to the Project Officers 
is .~lne qua non for the effective imptementa tion of the schemes 
under tho! 1TD'Ps. 

The Committee .consider tha ~ eva lua tion of the work being 
done by the ITDPs IS extrerndy Important. ~y regret tha t 
so fll r no eVlllua tion ofl1'DPs ha s been done and onl} a begin-
ning in 1981-82 has been rru (le in five SiB. tes (0 eva luate, in a 
phased manner, working cf ITDPs.- They feel that at lellst 
10 per cent oftlle tota I nwnlxr oflTDPs in the country shculd 
be intensively and extensiY Iy eva tua ted eVery yea r. The 
Central as wdl as State Glw~mments should gear up their 
eva IUB tion machineJ1.. so tha t there is no laxity in this work. 
The hell' of the. TrtbD I Rrsearch. Institutes, Institute of 
Public or AdministratKln; I d the like, Uni~TSitjes etc. in 
the country can elso be sought for the purpose. 

The Committee would like the Ministry ofH('me Affairs to 
imprt.ss upon the concerned States thtlt Governors' Ilnnual 
reports on the scheduled BTeu should be broad-ha~ed 4!nd 
submitted well ill time. It is tleedless to $a) that t"ese repc.rts 
when ~~ived from the Gove~ors should bCcriticaUy exc min-
ed by the Ministry orB. ome Affairs 80 tltst C01Tfctive measures 
could be taken .wJJ.ete\er neeessa!l' 'nit Committee W()ulci 
alto like tbe Ministry orHome Atfi its to e'lpedite dicision on 
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tho,-It_ etbrilJlina the S\lbject ofT_I DeveJop';nt in 
,_ CoBwI"l!elAt u.t of the SeVenth Schedule to the Cl'nstitu-
tion. 

1,6 101 The Committ.eeare happy to note that Special Component 
Plans for Scheduled Castes have been envisa~d in the Sixth 
Five Year Plan for their rapid socio-(.conoDUC ad\'ancements. 
The Committee agree with the views of the Working Group 
on the Developm:nt of Scheduled Castes (198('-&5) that tlIe 
SchedUled Castes 'constitute in the maiD, tbe bed rock Ola 
which our society and economy rest. Rarely has any IICction 
of. ft9tion oontribtlted so much fa so loa! in letum for so 
little. Indilln society OlVes.the Scheduled Castes a heavy mOlal 
and material debt, yet to be dischar..-,p'. They feel tbPt tlk 
recommenda tions made by the Work In! Group in their report 
on the sl1bject are of far-reaching imparlance faithful imple-
rneJ\tation of which can provide a great fi)Jjp k· the ctheJwise 
very precarious socio-CCOllomic conditions of Scheduled 
Castes. The Cotnn'littte hope that the Cen.tral and State 
Governments will gear up their administrative machinery to 
eMore that tilt tatgets set for the Sixth Plan. Te fully achiev-
ed. 

17 ttl The Committee sugest that 8ft dfcctivt. monitorinl and 

19 

20 

evaluation system sl\(.u;ld be evowed to 9S1e68 whether the 
re!MIJtI achieved from the implementation of various sctemes 
under the Special Component Plana are commtniUrate with 
tbe expenditure invotved and beneflt~ from those schemes 
<lccrue to the families (or whom the} arc meant. 

108 The Committee need hardly point out that educational 
development is the pivot around Which t":e socio-econonUc 
progress of Scheduled Castell and Sdtcdltlc<t. Tribes revolves. 
The Committee, therefore. 'feel that tc bring the Scheduled 
Castes B.nd Scheduled Tribell et\ucatioulJy at par with other 
ScctioM of the society, more and more students of these com-
Mmitiesshould beencouraJed to take advantr ie of the scheme 
of post-matrie scbolarsbipt. 

109 The Committee also urge that the scheme of POlt matrie 
scholarships shouJd be reviewed by the Ministry of Home Mail 51 
Planning Commission in its entirety, more particularly with a 
view to (i) linking the quantum of schola rsbips with the riliing 
cost of hying ; and (ii) to ensure the paymcTlt of scholat6hip 
8moUlit to students l1.t the beginning of the acaj1emic session, 
prefera bly throuiJt the na tiona lieed banks. 

t I ~ The Comtilittee IJrtaeh pea. ift¥Ottance to the scheme of 
pre-Iftltric sdlc1hfrsht,1S the) ferltbt .... ~ .. -ml!tric scholar-
lliip tcbeme beIlea. 8ftIy thole "be) are .We *- reach matricu-
lation and continue 1JeycJft4. 'Bey feel tbel tW outlay decided 
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for the Sbcth Five Year Plan for the purpose will not beade-
qua te to meeHhe need of educa tiona I developmen t (' fScheduled 
Caste and Scheduled Tribe children. They would like the 
Ministry of Home Affairs to impress. upon the Stll te Govern,-
ments to a ugmcn tthei r budgets suitn bly In t hi s behalf and rna ke 
earnest efforts to bring more and more. S(..heduled Caste and 

. Scheduled Tribe children within the educ(; ~ion;:J fold. 
116· The Committee feel tha t the major constrfl int in the wily of 

educational development of Scheduled Castes and Scheduled 
Tribes is the unwilJingness of the part of parents to send their 
children to school. The unwillingness of the parents is due to 

. economic reasons. When the total earnings of the famil} are 
not eno"gh to meet the bare necessities of life, the parents in 
such a situation will prefer to press their children into service 
to augment their income than to send them to school. The 
Committee are of the view til&. t to induce the Scheduled Caste 
and Scheduled Tribe parents to send their children to schools 
andito compensate them fOI the loss of in corne on this account, 
a suitable scheme for providing incentives to the parents should 
be devised and also rates of pre-matric scholarships should be 
increased, from time to time, in the light of rise in the cost of 
living. The Committee also stress that the incentive programmes 
like free text books, free uniforms, mid-day meals, boarding and 
lodsing facilities etc. should be strengthenedndequately. 

117 The Committee hope. tha t the NCERT will be able to 
. evaluate the working ofpre.:matric scholarship scheme as early 
as possible and suggest correc::tive mea sures for strengthening 
the scheme with a view to accelerate the educational deVelop-
ment of Scheduled Castes and Scheduled Tribes and also to 
check large number cfdrop-outs of children at the primary and 
middle &ChoOJ £evel • 

. 121 The Committee consider tlla t the ratro of one lid of books 
for medical/engineering courses to seven students il> quite in-
adequate. In view of the fact that Scheduled Caste/Tribe 'Stu-
dentsRle unable to acquire books for medica~engint.eaing COUI-
ses due to their weak economic base. it becomes imperative fOl 
the Central/Sta I.e Governments to en,sure that la test books OIl 
the subjcctare provided to them at State expe-nseand for this 
purpose the ratio in any case should not be more than one to 
three. The Committee would also like the Ministry of Home 
Affairs to evaluate the working of this scheme to find whether 
it has made any impact on the educatknal standarcs of the 
'Scheduled Caste and Scheduled Tribe .students. 

131 The Committee need hardly emphasise that girls hostel!> 
U'e essential inputs for prom~oducational faqilitiesam~ 
Scheduled Caste/Tribo ,irls. The Committee are unhappy to 

. . be informed tlla t the «heme so. far a s Scl}.edulcd Tribe girlS 
hostels is concerned. has lI.ot be:n functionin. sntisfc.ctorily. 
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The Commit5ee arc also notsatis1Jeci with the functioniIlS of the 
scheme relatiJlg to the Scheduled Ca ste 4irls hostels. The 
Committee urge the Ministry of Home MaU's to Jceep a cons-

- tant anei !Vigilant watch on the working of this scheme and 
take corrective meaSUICS wherever necessary. 

I 

132. The C~mmittee would also like the Ministry of Home 
I .4ffairs to make earnest efforts to persuade those Stll te Govern-

mmts to talee advantsgl. of the scheme which havenottaken 
so·far so as to give nn impetus to the girls cd~·tion in these 
States. 

133 The Committee would furth::r like the Ministry of Home 
Affairs to ensure tha t reserva tion of Scheduled C.; ste and &.he-
duled Tr_ibe girl students in the general hostels is adopted as 
a matter of policy by all the States. 

134 The Committee further suggest that a survey under the 
aegis of the Ministry of Education may-be conducted to find 
out the impact of this scheme on the lives of those girls who had 
taken !ldvantage of the scheme vis a l'is those girl students 
who had not taken advantage of it. 

141 The Committee are happy to note thr.t progress made by 
the pre-examination training ccntttS has been encouraging and 
a lmost a II the reserved posts for Scheduled CAl stes and te a 
ll'rge extent for Scheduled Tribes in the Indian Administrative 
Services, Indian Police Services, other Central Services, etc. 
are being filled up by candida tes of the Scheduled Ca stt-s and 
Scheduled Tribes for the last mtny ~eaJs on account of these 
centres. They are, however, disappolDtec:l to note that 80 far 
]7 States and 2 Union Territories have been provided financial 
assistance for arranging coaching feciJities to Scheduled Castel 
Tribe candida tes through pre-exa min!:. t ion cen treS. The Com-
mittee feel that the pre-examination trdr,ing etntres can help 
a greatdealin improving the intake of Scheduled Castesrrribes 
in the Central as well as State Services. They, therefore, desire 
tha t the pre-examinationtraining centres mou]d be established 
in all the Sh.tes and Union Territories. They would like that 
arrangements for training of Schedllied Castcrrribe candidates 
residing flll r way from the State capitalsnlso be Irulde with the 
local reputed training centres nm by the private organisations 
so that Scheduled Caste(Tribc candidates residing at remote 
distant places can avail of this facility. The Committee also 
suggest tha 1 the feasibility ofopening.stud.y centres ill the Uni-
versity ell mpuses whcre both residentia I and tuition facilities 
are available should be examincd-inconsuItati{)n with the 
Universityauthori.ties. 

141 The Committee also note tbcworle done by various coach-
ing-cu.m.gu.idance centres durins the yean 197~1. They are 
not quito satisfied with their .C~tl. Drring tbeir dis-
cqasiQIlI with. and ,visits to, valioal Go.mnent orpnil8 tiOl15. 

~~-~------------------~~---------------------------
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the Committa h\lve been informed, tluLt a }arle number of 
vacan~ies rescned for Sehcd.ltd Castes aacl Scheduled Tribes 
h&ve lemaiaed uD.JHJ.&1Id. hacl to be dateenlld due to the non-
a vaila hility of ~andida tes frolft thtsr: ColJllllUI1ititl. The Commit-
tee feel that lack of proper guidam:e and. trllining to eligible 
Scheduled Caste and Scheduled Tribe candida·tts in tm 
main reason for their shortfall in services. The Committee 
consider that this shOJtcoming cr n be overcome by expandin~ 
the scope of activities of the cor.ching-curn-guid~ r.ce centres 
attached to various employment exchanges. Also more such 
centres should be provided with thl' employment exciwnge" 
which have sufficient employment potential for jobs in pllblic 
sector undertakings, natJon~diHd bfJ1ks, etc. The Ccmmillct' 
ace also ofthe view that the Ministry of Home Atfe irs should in 
consultation with the Ministry of Laheur CCi'stilute:.: Sl1.dy 
Tea m to go into the workNli of co&chif!g-cum-guicif nee ecn tTcs 
with a view to see that they are performing the functi('ns of 
providing facilities for career planning, oonfidence buildir~. 
rendering vocationa I guida.nce, etc. to th eJipble Scheduled 
Caste and Scheduled Tribes candidates. 

30 148 The Committee need hardl~ point out that the Tribal 
R~arch Institutes can play a Vital role not only in identify-
ing various problems confronting the Scheduled Tribe comm-
unities inhabiting tribal areas of the country but they could 
also !>tudy the impact of tribal development programmes 011 
the· socio-econamic life of tribals. The Committee hope that 
tire Ministry of Home Affairs will initiate action to see that 
the Tribal Research Institutes are properly equipped and ade-
quately strengthoned to undertake the functions exPected of 
them. The Committee also suggest that the studies conducted 
by these Institutes or tho-conclusions arrived at by them should 
be fully taken note of by the planners and lM implementing 
authorities while formulating and executing programmes for 
the tribal development. 

31 149 In view o~ ~t dearth of trained personnel to man 
tbe Integrated Tribal Development Projects, the Committee 
suggest that assistance of the Tribal Research Institutes should 
he taken in the matter. 'n\e Institutes may also be asked to 
an'anse refresher courses for the present incmnbents working 
in the Projects. 

32 155 The Committee are extremely perturbed over the spate 
of atrocities committed on the Scheduled Castes and Schedul-
ed Tribes which haw in the recent months grown in' an alarm-
ing proportion. Such a situation. the Commiltee feel is indi-
cative of the fact that neither the Ministry of Home Affain 
"or the State OoYemments ha~ adequate madlinery for the 
e&eti.. ilbplemeafation of protectioRof Civil Rights Act. 
1'1Ie c.uhittee he. already ~ in 1979 a compreben-
she ..... (311t Reporf. t9di Lok. SebIIa) to parlia.mcDt on 
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'Atrocities on Scheduletl Castes and Scheduled Tribes'. 
The Committee foel if their recommendatioru: contained ill 
that Report are fully implemented, solution to thi~ menacing 
problem can be found to a great extent. The Committee 
would also suggest streamlining of the functioning of the 
scheme of implementation of Civil Rights Act so as to make it 
more result-oriented. 

The Committt"l' feci that in a vast country like India 
where Scheduled Castes and Scheduled Tribes have been living 
in acute stresses and strains for centuries together, Voluntary 
Organisations have a vcry significant and important role to 
play in their economic and social upliftment. They, therefore, 
dt.sire that more Voluntary OrgHnisations with new idealism 
and vigour, should be encouraged to come into the 
field. The Voluntary Organisations should however, he kept 
under greater surveillance to el1sur~ that the funds allotted 
to them are utilised for the purpose for which they arc meant. 
The Committee also suggest that the criterioll or "All India 
character" 01' the Voluntary Organisation.; applicable srccially 
in the case of Schcdllied Tri~ slHluld be sUilUblv H;,laxed ~f'I as 
to enable local organisations involved in the welfare of S,'hr-
duled Tribe,; to lake advantage of the grants-in-aid heing gi \ l'n 
by the Centntl Government. 

The Committee visualisc that Dcvelopment Corporal ions 
can playa very important role in supplementing the national 
eITort of rai~ing the economic status of Scheduled Castes and 
Scheduled Tribes and in helping to take them above the poverty 
line. The Committee are f1rmly of the opinion that earncst 
and sincere eITorts should be made to make thc~e Corporation, 
function properly and in consonance with the objectiye~ underly-
ing their establi,hmcnl. The Committee nole in this connection 
that the Ministry of Home AITairs ha~ made certaill suggestions 
for the improvement of the working of thc Scheduled Castes 
Developmenl Corporations. They hope that the~e slIggestil)nS 
will be implemented in letter and spiril. so that thesc Corpora-
tions fUDction effectively and become economicall) viable 
Units. It is also impt"ratiVl' that the Corporation~ aTC manned 
by dedicated personnel for proper implementation of Govern-
ment policies and programmcs. 

The Committee consider the criterion of income limits 
put for the grant of loans and subsidies to Scheuled Castes 
and Scheduled Tribes by Corporations too rigid. They suggest 
that this criterion should be made more flexible so that no 
Scheduled Caste or Scheduled Tribe, who is in need of 
finances, is debarred from securing money from these Corpora. 
tions. 

The CommiUoe further flUUI"t.that the qUGlttion of entrus-
ting financial functions to Scheduled Tribes !Development ._. 
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Corporations should also be 'COnsidered in all aspects so that 
efforts made by LAMPS in this behalf could bet\irther supple-
mented. 

37 203 The Committee need hardly point out that all the planning 
will have little impact on the amelioration of socio-econornic 
conditions of Scheduled Castes and Scheduled Tribes if the. 
implementation of the schemes initillted for their welfare is 
not monitored and evaluated timely and properly. The Com-
mitte consider that time has come when what has been done 
during the previous plans should be tal«-n stock of so that the 
impact of outlays provided and expenditure incurred so far 
to better the living conditions of Scheduled Castes and Sche-
duled Tribes could beasse'ssd. The Committee have reasons 
to believe tbnt most of the financial resources in the various 
plans have been frittered away and the benefits have not ac-
crued to tHe families of Scheduled Castes[Tribes due to very 
weak implementation and evaluation machinery available with 
the Central as well as the State Government... As a first 
pre-requisite, the implementation and evaluation machinery 
available with the Planning Commission, Ministry of Home 
Affairs and State Governments has to be geared up to meet the 
needs of the situation. The Committee ~trongly stress that 
evaluation should be done intensively and objectively and on 
regular basis to find out whether benefits of plans have actually 
per~olated to the famihes of Scheduled Castes and Scheduled 
Tribes for whom they were il)ten!ied. 

38 204 The Committee emphaSise that the personnel employed in 
the implementation and evaluation machinery of Central as 
well as State Governments should be well conversant with the 
need'! of the day and should not be frequently transfetred on 
promotion or otherwise so that there is continuity in their 
work. 

39 20S ' The Committee suggest that the field offices of the Com-
mission for Scheduled Castes and Scheduled Tribes in various 
States should be actively invol~d.in tbe evaluation of the 
Schemes, and for this purpose they should keep a close liaison 
with the State Governments. They may be vested with more 
powers. if need be, so that they are able to discharge their 
functions properly. . 

40 . 206 . The Committee should like the Planning Commitssion 
and the Ministry of Homo Affairs to impress upon the imp~ 
menting authorities tbat their progress rq:;Ofti should be ob-

. jec:tive and comprehensive indicating clearly the results 
achieved and are ,ubmittcd well in time. The Committee 
attach a great importance to the progress reports as they consi-
der them to ~ the only m~ism, through wpich the, progress. 
mado in tlie implementation of various Welfare Schemes can 
,be watche4. r· , , ... 

• 
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41 207 The Committee hope that the question of having a separate 

department in the Ministry of Home Affairs for looking after 
the entire work relating to the development of Schedu1ed Castes 
and Scbeduled Tribes in all the fields-social, economic, edu-
cational, cultural, technological, etc. will be considered ex-
peditiously as agreed to by the representative of the Ministry 
of Home Affairs during evidence. 

MOIPRRND-4 LSS/82-N/S U-21~2-IOOO. 
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